CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST

FOR

FUTURE CONSUMER LIMITED OPERATING IN BUSINESS OF FMCG, FOOD AND

PROCESSED FOOD PRODUCTS AT VARIOUS LOCATIONS

(Under regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS

Name of the corporate debtor along
with PAN/ CIN/ LLP No.

Future Consumer Limited
CIN Number - L52602MH1996PLC192090
PAN Number - AABCS0279B

Address of the registered office

Knowledge House, Shyam Nagar, Off Jogeshwari
Vikhroli Link Road, Jogeshwari (East) Mumbai -
400060, Maharashtra.

URL of website

https://futureconsumer.in/

Details of place where majority of
fixed assets are located

Corporate debtor being listed on Bombay Stock
Exchange and National Stock Exchange has majority of
fixed assets located at Tumkur and Bidar in Karnataka,
Sonipat in Haryana and in Indore in Madhya Pradesh.

Installed capacity of main products/
services

The installed capacity of the leased rice milling facility
located at Tumkur in Karnataka is approximately 4000
tonnes.

of main
last

Quantity and value
products/

financial year

services sold in

The revenue from operations during the financial year
2024-25 was INR 56.22 Lakhs

Number of employees/ workmen

Corporate debtor has 3 employees and one retainer

Further  details last
available financial statements (with
schedules) of two years, lists of

creditors are available at

including

The details are available on the website of the Corporate
Debtor.

Further details can be sought by e-mailing the
undersigned at irp.fel@aegisipe.com

10.

Eligibility for resolution applicants
under section 25(2)(h) of the Code
is available at

Further details can be sought by e-mailing the
undersigned at irp.fcl@aegisipe.com

Last date for receipt of expression
of interest

12 October 2026
(Previously it was 27 September 2026)

11.

Date of issue of provisional list of
prospective resolution applicants

22 October 2026
(Previously it was 07 October 2026)

12.

Last date for submission of

objections to provisional list

27 October 2026
(Previously it was 12 October 2026)

13.

Date of issue of final list of
prospective resolution applicants

06 November 2026
(Previously it was 22 October 2026)

14.

Date of issue of Information

Memorandum, Evaluation Matrix

11 November 2026
(Previously it was 27 October 2026)




and Request for Resolution Plans to
prospective resolution applicants

Last date for submission of the |11 December 2026

15.
resolution plans : (Previously it was 26 November 2026)

Process email id to submit|. . _ ..
16. ) irp.fel(@aegisipe.com
Expression of Interest

Details of the Corporate Debtor’s

17. . i
registration status as MSME

Corporate Debtor is not registered as MSME

Aegis Resolution Services Private Limited

through authorized signatory Avil Menezes

As Resolution Professional of Future Consumer Limited
Registration No. IBBI/IPE-0118/IPA-1/2022-23/50041
Authorization for Assignment valid till 30th June 2027
Reg. Address: 106, 1st Floor, Kanakia Atrium 2,

Cross Road A, Behind Courtyard Marriott,

Chakala, Andheri East, Mumbai - 400093

Email: avil@caavil.com, irp.fcl@aegisipe.com

Date: 29-09-2026
Place: Mumbai
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FINOLEX INDUSTRIES LIMITED

EIH Ldl}tl}EF"H -EI' "IF'I.L-EI"ME"
g 2, Taluka Maval, Dist Pune - 410 506
sind.com | Website: www hnalespipes.cam

Registerad Office: Gat b
Tel Mo.; +31 20 2T408567 | E-mai:

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular Mo, HO3EA3112)2026-MIRSD-POD/ATEZ026
dated January 30, 2026, read with SEB| Circular Mo, SEBIHOMIRSDIMIRESD-
PolvPCIRA2025497 dated July 02, 2025, we bring fo your notice that ancthar
special window has been opened for a pericd of One Year from February 05,
2026 tll February 04, 2027, for re-lodging share transfer deeds thal were
ofiginally submitted before Apnl 1, 2019 but were rejected, returned, or left
unattanded dua o documantation or procadural deficiancies.

This facility of a special window is for [odgement of physical securties fransfer and
demateralization ("demat"} which were sold'purchased price to Aprl 01, 2019,
Kindly reder 1o tha malrix balow with regards to the applicabilily of lodgemant ;

Execution Date of Ladgad for bransfer Original Security | Eligibés ta ladge in

Transtar Deed before Aprll 01, 20187 | Certificate Avadablo? | the current window?
Before April 01, 2099 | Mo (it is fresh lodgemant] Tes "
Before April 01,2019 |  oafikas rejected! Yos v
Bafore April 01, 2018 Yes Ha X
Before April 01, 2019 Na Ho X

Kindly note that the request(s) which are accompanied by original
certificatels) along with transfer deeds and refevanl supporting documents will
only ba considerad under this spacial window, The securities so fransferred
shall be mandatorily credited to the fransferee only'in demat mode and shall
be under lock-in for a pernod of one vear from the date of registration of
transfer. Such sacuritias shall not be transferredflian-marked! pladged during
the said Iock-in period

For any queries on the above malter, shareholders are reguested ta confact
the Company's Registrar and Share Transfer Agents, Mis. KFin
Technologies Limited, Unit Finolex Indusiries Limited, Selenium Building,
Tower B, Plot Mos. 31-32, Financial District, Nanakramguda, Serllingampally,
Hyderabad, Rangareddi, Telangana India -500032. Tel: +91-40-67162222
email ID: ginward, ris@kfintech.com:

I

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Motice is hereby given that the Share Certificate Nos. 4, 5 and 17 for 4,60,000
Equity Shares of ¥10/- each, bearing Distinctive Nos, 400001-600000,
GO0001=B00000 and 2T60001=2820000 respectively, in Olympia Credits &
Mercantile Private Limited, having its Registered Office at 41, Middleton
Street, Sikkim House, 4th Floor, Kolkata = 700071, standing in the name of
Kit Commenrcial Private Limited, have been last and thal an application for the
issue of duplicate/consolidated share cerificatel(s) in lieu thereof has been
made Lo [he Company.

Ohjections, If any, should be made within 15 days from the date of this publication
ta tha Company's Begistrar & Shara Transhar Agant — Miche Technologies P

Lid.. 0-511 Bagree Market. Sth Floor, 71 B. K, B. Basu Road, Kolkata — 700001
The public are cautioned against dealing in any way with these sharas.

Data: 28.09.2026 KIT COMMERCIAL PRIVATE LIMITED

-3 Gujarat Informatics Limited

G Il Block No. 2, Znd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

Erabiing a-Goge
FHRESETEE | phone: 079-23256022, Fax: 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, |ntegration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.
HWT25052026; Tender ID 349301) Interested parties may visit
http://www.gil.gujarat.gov.in or https://tender.nprocure.com
for eligibility criteria & more details about the bid,

aw®

TATA

TATA POWER

Corporate Contracts Dopartment, 57 Floar Station B)
Tata Pawer, Trombay Thermal Power Station Chembur-Mahul, Mumbai 400074, Maharashira, Indis.

{Board Line: 022-67175125, Mobile: 9641867435) CIN; L2920MH1018PLCOD0SET
NG TENLE
The Tata Pawer Company Limited invites tender from aligible vendors
forthe following package.

Fire door installation work at Bhira HPS (CC2TSPS10T)
Interesied and eligible bidders to submit Tender Fee and Authorization
Letter before 1500 hrs. of 15" October 2026. For detailed NIT, piease
visit Tender section on wabsite hitps hvwww tatapower.com, Also, all

future corrigendum's it any, o the said tenderwill be published on Tender
saction of above website (Tata Power > Business Associates > Tender

- Managing Director | | pacyments) only

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED {“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EI:IJTEX

Shareholders of the Company are requested to update their KYC details,
incivding PAN. email 1D, address. mohile number, and bank account details,
with thieir Depasitory Participant(s) (in case shares are held in demat form} or
with the Registrar and Transfer Agenl (RTA) (in case shares are held n
physical farm), o ansure sase of cammunication and saamless paymant of
dividend (if any}, Sharehaiders holding shares in physical form are furiher
requested to dematerialize their shares by submitting the share cerificates of
face value £2/- to their respective Depository Parlicipant(s).
For Finolex Industries Limited
Sdl-

Dakshinamurthy Iyer

Date : September 28, 2026
Company Secretary & Head Legal

Place : Pune

CORRIGENDUM TD FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OF FMCG, FOOD AND PROICESSED FOOD PRODLUCTS AT WARMDLS LOCATIONS
{inder reguiation 364{ 1] of the Imsebvemcy and Eankmaptcy Board of India
{Insolvancy Hesolution Procass for Corporate Fersons] Regaiatlons, 200E)

_ RELEVANT PARTICULARS
1. | Nameg of tha corporate debtios _Flnll.lr-E Corsarmar Limited
along with PAN & CINY LLP Mo, |CIN Numbes - LEZE0ZMHTO06PLE 1820590

| PAN humber - SABCS02T9E
Knowledge Hause, Sivam Mager, Off Jogesfiwarl

|'yikhrod Link Road, Iogeshiwari (East)

| Mumibal - 400060, Meharasht:a,

Pt pg T LR COASLIMES.in”

’Lupvm'-z- dabicr hemg Isied on Bombay Stock
Enchange End Maticns Stock f_l.lh"lﬁl"'gé has
magarity of foed asseds iocated ot Tumkuer and
Bidar in Barrataka, Sonipat in Haryene and In

_||'r'Ir||-e in MH iy F'r:-|:||;-‘¢.|
Tha installed n:.a|:ua||:|t'. of the kaasad noa milling

|Tacility locatad a8t Turmdar in Barmataks ig

{ap oo martaly 4000 fornes
The reveinue Troem sperations aunng the

Tirdmeial vear 202405 was INR 56,22 Lakhs

2. | Aadress of the registered office

3. | URL of website
4, | Dedalls of place whers majcnty
of fiied Esmels Bre located

&, | Installed capacity of main
P UCES Services

E r.]u&-"l’.ll}' and value af mamn
producks,” Servioes sold'in [Ast
financsal yaar

7 | Mumber of employeas) warkmen .|'.::-e'|.l-:‘:~|::.1|.- felior has 3 employess and

| |one rgtainar

. | Further detalls "!l."-.l.‘hr'lg lest The detals are avedabie on 1he website of 1he
available firancal statemends iwith | Corporste Dabioe,
schadules| af twowaars, ksts of Further detaits can be saught iy e-mailing the

.| erediors are avaiable al LRL [underaignesd at i lailisegdipscom

%, | Eliginility for resoluton applicants Furiher details can be saught by e- I'l'-:'llllrF the
urder section 25[2Khof the L."II'J'E-'.‘E-IE_-"IE'\H at TS I"'"‘N'E-FEI‘.-IFI“ CoMm

| Code is mailable at URL: | -
10, | L5t date for recept of exgression | 12 October 2026
| ol i IS _.C"u".-n.- |~:I:,' il 'was ?r l‘n—'lli."l by ?I.'""Eul

11 | Date of issie of provisional list of 2 Octnber 2026
prasgective feso lution epolicants -I:-""rl'.-.-ll.-..EI'.- I 'wiEs E'u" Coftphesr 2026}

12. | Last date for submission of [27 Dctober 2026
DEeactions b provisionsd list WFresdously Ibwas 12 Ocbobssr 200E)

13, | Dade af issue af Teal ko [0 Mo nber #0260

| prospective resolution applicants | {Previously it was 22 Octobar 2026)

14| Date of msue of informaton 11 Mowernier 2026
rarmrandom, aialustion matris [Presiously it was 27 Coioher 20265
ard request far resolution glans o

| prospective resslution applicants

15, | Last date for- =ul.'|r" 5100 of
resciution plan

18, | Process email l-'J o submig

| Expracssan of Intesast B

17 | Details of the Corparate Debitor's

IE'g]EEIT:'l:l.'"'I slatus as MoME

(11 December 2026
_|f-""r|':-.-i|.!.|:=.lg.:_ll Aas 26 "\'I_I.l'rI;':IIb-L'I EITI_EE]

irpfobEaegisipn com

:F'rrl wale Debioe % not |"E_I stixred s MSME

Sdy

ABgis Resolubion Sarvices Private Limited

through authorized signatony dl Menams

A5 Resalution Prodesssenal of Futune Corsumer Lenitess
Registration ko IBEI/IPE-0L1BAPA-1,/20022-23,/60041
Authorizatson for Assignment valid flE 30th Juns 202 T
Reg. Acddirgss: 1065, 15t Floor, Kanaka atrium 2, Cross Road &, Behind Courbyand Marriott,
Chakala, Andhen East, Mumbai - 400093

Ernall: gyiticagy|l.com. ipfoifasgsipe. com

Diate: 9-09-2028

Place: Mumbai

Tasty Bite Eatables Limited
CIN: L15419PN1985PLCO37 247
Regd Off; 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005
Tel; 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1985PLC0O37347
Website: www.tastybite.co.in; e-mail: infof@tastybite.com

NOTICE OF POSTAL BALLOT

Pursuant to Section 108 and 110 of the Companies Act, 2013 ("the Act™)}
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MGA
Circulars"), and Regulation 44 of the 5EBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, and other applicable
provisions of the Act, Rules, Circulars and Nofifications issued
thereunder, the Company has on 28 September, 2026 sanl an email
through Kfin Technologies Limited ["Kfin”) along with the Login 1D and
password for e-voting to the members who have registered their e-mail
IDs with the Depository Participants or with the Company as defined inthe
Fostal Ballot Mofice dated 27 September2026,
The Board of Directors of the Company has appointed Mfs. Fareek V. K. &
Associates, Practicing Company Sacretary reprasented through by CS5
Vinesl Ramoo Pareek (FCS: 12033; C.P. No. 18556), o act as the
Scrutinizer for conducting the Postal Ballot process, through the e-voling
process in afairand transparent mannear,
Members are requested to provide their assent or dissent through e-
voting enly. The Company has appointed Kfin Technologies Limited for
providing e-voting facility to enable members fo cast their votes
atectronically. The detailed procedure for e-voting is anumerated in tha
Motes to the Postal Ballot Notice, Members are requested to note that the
voting period will commence from Tuesday, 29 September 2026 at 8.00
a.m. (I5T) and end on Wednesday 28 October 2026 at 5.00 p.m. (IST)
The e-voling module shall be dizabled by Kiin for voting thereafter, Any
votes recaived thareafter will be invalid.
Members are requested to provide their assent or dissent through e-
voting anly. The voting rights of Mambers shall be reckoned as on Friday,
23 September 2026, which is the cut-off date. Members may please nole
that the Postal Ballot Motice is alzo available on the Company's website at
www tastybite.co.in, wabsites of the Stock Exchanges i.e. BSE Limited
("BSE”) and NSE Limited ("MSE") at www.bselndia.com ‘and
wwn, nselndia. com respactively and on the website of KFin Technologies
Limited at https:/fevoting. kfintech.com/public/Downloads .aspx
Members who have not received the Postal Ballot Motice may download it
from tha above mentioned websites. Any parson who is not a member as
on the cut-off date (Friday, 25 Seplember 2026) should treat this Notice
for information purposes only.
Members holding shares in physical mode and who have not updated
their email addressas with the Company are requested o update theair
email addresses by witing to the Company at secretariali@iastybite.com
In case of any queriesidifiiculties in registering the e-mail addressas,
Members may wnte to secrelarlal@tastybite. com
Members holding shares in physical mode, who have nol registered/
updated their email addresses with the RTA, are requested to register {
update the =ame by writing to the BTA with details of follo number and
attaching a self-attested copy of FAN card at einward risf@Kfintech.com
The results of e-voting will be announced on or before Friday, 30 October
2026 at the Registered office of the Company and shall be forwarded fo
the BSE and NSE and will also be accessible al the website of the
Company |.e. hitpsfwww lastybite co.nfand on the website of Kfin
L.e.hitps:evoting. kfintech.com/public/Downloads.aspx.
For Tasty Bite Eatables Limited
Vimal Tank
Company Secretary

Date: 29 September 2026
Membership Mo.: A22370

Place: Pune

{Please scan this OF code
to view the Drafl Red Harmng
Prospecfus and the

Diraft Abridged Prospecius)

PLASTI RECYCLI

J B ECOTEX LIMITED

Our Company was originally registered as a limited liability parinership under the Limited Liabifity Partnership Act, 2008, as amended, underthe name 'J B Ecotex LLP* {*JBE LLP") pursuant to a limited liability parinership agreement dated Oclober 31,
2012, which was regisiered with the Registrar of Companies, Gujarat, Dadra and Magar Havelli at Ahmedabad and a cariificate of incorporation dated Movember 12, 2012 was issued to JBE LLP. Subsequently, pursuant to a resolution passed by the
partners of JBE LLP at their meeting held on June 2, 2021, JBE LLP was converted into a public bmited company in accordance with the provisions of Chapter XX1 of the Companies Act, 2013. Accordirgly, the name of cur Company was changed 1o J B
Ecotex Limited' and a fresh certificate of incorporation dated September 21, 2021 was issued by the Reqistrar of Companies, Central Registration Centre. For detals of changes in the name and registered office address of our Company, see “History and
Cartain Corporate Matters" on page 258 of the Draft Red Herming Prospectus dated September 28, 2026 ["DRHP™)
Corporate Identity Number: U17290GJ2021PLC125752
Registered and Corporate Office; Office No. 1105 & 1201, 11th Floor, Rajhans Montessa, Beside Le Merdien Hotel, Nr. Surat Airport, Durmas Road, Surat — 395 007, Gujaral, India
Contact Person: Midhl Manoj Sharma, Company Secretary and Compliance Officer; Telephone: +91 63588-66883; E-mall: cafiibecotex.com; Website: www.|becolex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTHARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH ("EQUITY SHARES") OF J B ECOTEX LIMITED {"OUR COMPANY" OR THE "COMPANY" OR THE "ISSUER") FOR CASH AT APRICE OF <[#] PER
EQUITY SHARE (INCLUDING APREMIUM OF ¥ [»] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (THE “OFFER") COMPRISING A FRESHISSUE OF UP TO [«] EQUITY SHARES OF FACEVALUEOF 5
EACH AGGREGATING UP TO < 4,000.00 MILLION BY OUR COMPANY (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UPTO 12,950,000 EQUITYSHARES OF FACE VALUE OF < 5 EACH AGGREGATING UP TO < [»] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,970,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OFT5SEACHAGGREGATINGUPTOY [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 200,000 EQUITY SHARES OF FACE VALUE OF ' 5 EACH AGGREGATING UP TO < [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UPTO 1,690,000 EQUITY SHARES OF FACEVALUE OF ¥ 5 EACH AGGREGATING UP TO [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 900,000 EQUITY SHARES OF FACEVALUEOF 75
EACH AGGREGATING UP TO ¥ [#] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥[#] MILLION BY MONIKA RAJESH GUPTA, UP TO 300,000
EQUITY SHARES OF FACEVALUE OF T S EACH AGGREGATING UP TO ¥ [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE "OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ £00.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SCRR. THE PRE-IPQ PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR TO THE COMPLETION OF THE OFFER AND |F THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALLAPPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TOALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

INACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEB!I ICDR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH, AGGREGATING UP TO ¥ [#]
MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER", THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [«]% (UPTO {[«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ("EMPLOYEE DISCOUNT").

THE FACE VALUE OF THE EQUITY SHARES 157 5 EACH, THE OFFER PRICE I5 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES, THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [»] (A
WIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (A WIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDIOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE EQARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additicnal Working Days after such revision in the Price Band, subject to the Bid! Offer Period not exceeding 10 Warking Days. In cases of force majeure,

banking strike or similar unforeseen crcumstances, our Company may, in consultation with the BRLMs, for reasons to be recorded m writing, extend the Bid /Offer Period for a minimum of one Working Day, subject to the Bid! Offer Pariod not exceeding 10
Working Days. Any revision in the Price Band and the revised Bid! Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating the change on tha respective websites of
the BRLMs and at the terminals of the Syndicate Mambers and by intimafion to Designated Intermediaries and the Sponsor Bank(s), as applicable

The Offer is being made in terms of Rule 192){b} of the Securities Contracts (Regulation) Rules, 1957, as amended (the "SCRRT), read with Reguiation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in
accordance with Regulation 6(1) of the SEB| ICDR Regulations wherein not more than 50% of the Met Offer shall be avallable for allocation on a proportionate basis to Qualified Institutional Buyers {"QIBs"} (the “QIB Portion"), provided that our
Company in consultation with the BRLMs may allocate up to 60% of the QI8 Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, In accordance with the SEBI ICDR Regulations
{the "Anchor Investor Portion"), of which 40% shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds: and (i) 8.67% of the Anchor Invesior Portion shall be reserved for Life
Insurance Companies and Pension Funds, subject fo valid Bids being received from domestic Mutual Funds, Life Insurance Compandes and Pension Funds, as applicable, at or above the Anchor Investor Allocation Prce, Any under-subscriplion in the Life
Insurance Companies and Pension Funds category specified in {1l above may be allocated to domestic Mutual Funds, inaccordance with the SEBI ICDR Regutations. In the event of under-subscnption ar non-aliocation in the Anchor Investor Portion, the
balance Equity Shares shall be added fo the QIB Portion (other than the Anchor Invesior Portion) (the “Net QIB Portion™). Further, 5% of the Net QIB Porion shall be available for allocation on a proportionate basis 1o Mulual Funds andy, subtect to valid
Bids being receied at or above the Offer Price, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all Q1Bs, including Mutual Funds, subject to valid Bids being received at or above the Offer Prica. Further,
not less than 15% of the Nat Offer shall be available for allocation o Non-Institutanal Investars (" Non-Institutional Partion™) of which one-third of the Nan-Institutional Portion shall be available for allecation to Bidders with an application size of more
than $0_20 millkon and up to F1.00 million and two-thirds of the Non-Institutional Portion shall be available for allocation to Bidders with an application size of mare than $1.00 million and undersubscription in either of these two sub-categories of the Non-
Institutional Porfion may be allocated to Bidders inthe other sub-categary of the Non-Institutional Porfion in accordance with the SEB| ICDR Requiations, subject io valid Bids being received at or above the Offer Price. Further, notless than 35% of the Nat
Qffer shall be available for allocation fo Retail Individual Investors (“Retail Portion™), in accordance with the SEBI ICDR Regulations, subject fo valid Bids being received from them at or above the Offer Price, Further, Equity Shares will be allocated on a
proportionate Dasis o Efgible Emplovees applying under the Employves Resenvation Porfion, subject to valid Bids received from them at or above the Offer Price (nel of Employee Discount, if any), AR Bidders (except Anchor Investors) shall mandatorily
participate in this Cffer only through the Application Suppeorted by Blocked Amount (" ASBA”) process and shall provide details of their respective bank account {including UP1 1D {defined hereinaller) in case of UPI Bidders (defined hereinafler) in whach the
Bid Amount will be blocked by the Self Cerlified Syndicate Banks (“SCSBs") or pursuant to the UP1 Mechanism, as the case may be. Anchor Investors are not permitted to participate in the Anchor Investor Porfion through the ASBA process. For detads,
s0@ "Offer Procedure” on paga 422 of the DRHF.

This public announcemeant is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Requlations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvas,
markel conditions and other considerations, to underake initial public offering of its Equity Shares pursuant lo the Offer and has filed the DRHP dated September 28, 2026 with the Securities Exchanges Board of India ("SEBI™) and the Stock Exchanges.
Pursuant to Reguiation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI! shall be made avadable to the public for comments, if any, for a period of at least 21 days, from the date of publication of this public announcement in accordance with
Regulaton 26{2) of the SEB| ICDR Regulations by hosting it along with Draft Abndged Prospectus daled Seplember 28, 2026 on the websites of SEB| at www.sebi.gov.in, the Stock Exchanges e, BSE atwww.bseindia_com, NSE at www.nseindia.com,
website of the Company at www.jbecotex.com and the websites of the Book Running Lead Managers to the Offer i.e. Motilal Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limited at www.jmfl.com (*"BRLMs"}. Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requesied o send a copy of the comments sent fo SEBI, o the
Company Secretary and Compliance Officar of our Company and the BRLMs at their respectve addresses mentioned herein, All comments must be recaived by SEBI, the Company andior the BRLMs and/or the Company Secretary and Compliance
Officer of our Company in redation to the Ofter on or before 5200 p.m. on the 215t day from the aforasaid date of pubfication of this public announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulations

Investments in equity and equity-related secunties invalves a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to tlake the nisk of losing their entire investmean!. Bidders are advised to read the risk faciors carefully
before taking an investment decision in the Offer, For taking an imvestment decision, bidders musl raly an their own examination of our Company and the Offer, including the risks invelved, The Equity Shares in the Cffer have not been recommendead or
approved by SEBI, nor does SEBI guaranies the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors " on page 19 of the DRHP.

Any decision to nvest in the Equity Shares described in the DRHF may only be mada after the RAF has been fled with the RoC and must be made solaly on the basis of such KHF as there may be matenal changes in the RHF from the DRRP, The Equity
Shares, when offerad, through the RHF, are proposed fo be listed on the Stock Exchanges.

The liabiity of the members of our Company is limited by shares, For details of the main objects of our Company as conlainad in its Memorandum of Association, sea " History and Certain Corporate Matters™ on page 258 of the DRHP,

Faordetails of the share capital and capital structure of our Company and the names of the signatories to the Memorandum of Association and the numberaf shares of our Company subscribed by them, see *Capital Structure® on page 88 of the DRHP

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER
('.) M UFG AU imlims

MUFG Intime India Private Limited

{Formerly Link Intime India Private Limited)

C-101, Embassy 247, L.B.S. Marg, Vikhroli West, Mumbai 400 083,
Maharashtra, India

Tel: +91 51081 14949

E-mail: jbecotex ipo@inmpms. mufg.com

Waebsite: www.in.mpms.mufg.com

Investor grievance e-mail: jbecolex.ipo@in mpms.mufg.com
Contact Person: Shanli Gopalkrishnan

SEBI Registration Number: INRDO0004058

mull_l‘al
oswal
rrvesirmant Boninng
Maotilal Oswal Investment Advisors Limited
Motial Oswal Tower, Rahimfullah Sayani Road, Opposite Parei 5T Depat,
Frabhadevi, Mumbai = 400 025, Maharashtra, India
Tel: +91 22 7193 4380
E-mail: jb.ipoi@motilaloswal com
Website: www motdaloswal.com
Investor grievance emall: moiapiredressal@maotiaboswal.com
Contact Person: Ronak Shah' Sankila Ajinkya
SEBI Registration Number: INMOO0011008

1 JM Financial

JM Financial Limited
7" Floor, Crergy, Appasaheb Marathe Marg, Prabhadevi,
Mumbai - 400 025 Maharashitra, India
Tel: +81 22 6630 3030
E-mail: jbecotex. ipo@@jmfl.com
Wabsite: www jmfl.com
Investor grievance email: grievance. ibd@jmil.com
Contact Person: Praches Dhur
SEBI Registration Number; INMOCOD 10361
COMPANY SECRETARY AND COMPLIANCE OFFICER
Nidhi Mano| Sharma
Office Mo, 1105 & 1201, 11th Floor, Rajhans Montessa, Beside Le Meridien Hotel, Nr. Surat Airport, Dumas Road, Sural — 385 007, Guiarat, India
Telephone: +01 63588668883 E-mail: cs{@jbecotex.com
All capitalzed terms used herein and not specihically defined shall have the same meaning as ascnbed to them inthe DRHP.
For J B ECOTEX LIMITED
On behalf of the Board of Direclors
Sdi-
Nidhi Manoj Sharma
Company Secretary and Compliance Officer

Place : Surat
Date : September 28, 2026

J B ECOTEX LIMITED is proposing, subject fo applicable statutory and regulatory reguirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has fited the DRHP
dated September 28, 2026 with SEEI and Siock Exchanges. The DRHP shall be available an the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE at www.bseindia com and N3SE at www.nsaindia.com and is availabla on
website of the company i.e. www.jbecotex.com, websites of the BRLMs, [.e. Motilal Oswal Investment Advisors Limited at www.molilaloswal.com and JM Financial Limited at www,jmil.com. Polenbal investors should note that investment in eguity shares
invodves a high degree of risk and for details relating to such nisks, please see the section entitled "Risk Factors™ on page 19.of the DRHP and the details set out in the RHP. whan fited, Potential investors shoukd mod rely on the DRHP filed with SEBI for
making any invesimen! decision.

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Securities Act or any state securities laws in the United States, and unless so registered, may not be offered or sold within the United Siates, except pursuant io
an exemplion from, or in a transaction not subject to, the registration requirements of the U5, Securities Actand in accordance with any applicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold outsida the United
States in ‘offshore transactions' in relignce on Regulation S under the U.S. Secunties Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Sharas have not been and will not be registered, isted or otherwise
qualified in anygther jurisdiction oulside India and may not be ofiered or sold, and Bids may nat ba made by persons in any such jurisdiction, except incompliance with the applicable Baws of such jurisdiction,
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FINOLEX INDUSTRIES LIMITED

EIH Ldl}tl}EF"H -EI' "IF'I.L-EI"ME"
g e, Taluka Maval, Dist Pune - 410 506
sind.com | Website: www hnalespipes.cam

Registerad Office: Gat b
Tel Mo.; +31 20 2T408567 | E-mait:

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular Mo, HOAEM3M12)2026-MIRSD-POD/ATEZ026
dated January 30, 2026, read with SEB| Circular Mo, SEBIHOMIRSDIMIRSD-
PolvPCIRA2025/497 dated July 02, 2025, we bring fo your notice that ancthar
special window has been opened for a pericd of One Year from February 05,
2026 tll February 04, 2027, for re-lodging share transfer deeds thal were
ofiginally submitted before Apnl 1, 2019 but were rejected, returned, or left
unattanded dua to documantation or procadural deficiancies.

This facility of a special window is for [odgement of physical securties fransfer and
demateralization ("demat") which were sold'purchased price to Aprl 01, 2019,
Kindly reder 1o tha malrix balow with regards to the applicabilily of lodgamant ;

Execution Date of Lodgad for bransfer Qriginal Sacurity | Eligibée to ladge in

Transfar Deed before April 01, 20197 | Certificate Availabla? | the current window?
Before April 01, 2099 | Mo (it is fresh lodgement) Yes v
Before April 01, 2019 | TE5 1t was refectadi Yos v
Bafare April 01, 2018 Yes Ha X
Bafore April 01, 2019 Na Ho X

Kindly note that the request(s) which are accompanied by original
certificatels) along with transler deeds and refevanl supporting documents will
only ba considerad under this spacial window, The securities so fransferred
shall be mandatorily credited to the fransferee only'in demat mode and shall
be under lock-in for a pernod of one vear from the date of registration of
transfer. Such sacuritias shall not be transferredflian-marked! pladged during
the said Iock-in period

Faor any queries on the above maltter, shareholders are reguested ta confact
the Company's Registrar and Share Transfer Agents, Mis. KFin
Technologies Limited, Unit: Finolex Indusiries Limited, Selenium Building,
Tower B, Plot Mos. 31-32, Financial District, Nanakramguda, Serllingampally,
Hyderabad, Rangareddi, Telangana India -500032. Tel: +91-40-67162222

email 1D einward ris@kfintech.com;

I

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Motice is hereby given that the Share Certificate Nos. 4, 5 and 17 for 4,60,000
Equity Shares of ¥10/- each, bearing Distinctive Nos, 400001-600000,
G00001=B00000 and 2TV60001=2820000 respectively, in Olympia Credits &
Mercantile Private Limited, having its Registered Office at 41, Middleton

Kit Commenrcial Private Limited, have been last and that an application for the
issue of duplicate'consolidated share cerlificate(s) in lisu therecf has been
made to thie Company.

Chjections, if any, should be made within 15 days from the date of this publication
ka tha Company's Begistrar & Shara Translar Agant — Miche Technologies P

Lid.. 0-511 Bagree Market. Sth Floor, 71 B. K, B. Basu Road, Kolkata -~ 700007
The public are caulioned against dealing in any way with these sharas.

Data: 28.09.2026 KIT COMMERCIAL PRIVATE LIMITED

Street, Sikkim House, 4th Floor, Kolkata = T00071, standing in the name of

-3 Gujarat Informatics Limited

G II Block No. 2, Znd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

Emabelng a-Goseraa
MHEEEEE | phone: 079-23256022, Fax: 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, |ntegration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.
HWT25052026; Tender ID 349301) Interested parties may visit
http://www.gil.gujarat.gov.in or https://tender.nprocure.com
for eligibility criteria & more details about the bid.

/MW
TATA

TATA POWER

Corporate Contracts Dopartment. 57 Floar Station B)

Tata Pawar, Trombay Thermal Power Station Chembur-Mahul, Mumbai 400074, Maharashira, [ndis,
{Board Line: 022-67175125, Mobile: 964 1867435) CIN: LI2320MH1013PLCO00SET
| NOTICE INVITING TENE
The Tata Pawer Company Limited invites tender from aligible vendors

forthe following package.

Fire door installation work at Bhira HPS (CC2T7SPS107)
Interested and eligible bidders to submit Tender Fee and Authorization
Letier before 1500 hrs. of 15" October 2026. For detailed NIT, piease
visit Tender section on wabsite hitps:(iwww.tatapower.com. Also, all

future corrigendum's it any, to the said tenderwill be published on Tender
sachion of above website (Tata Power > Business Associates > Tender

- Managing Director | | pacyments) only

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICOR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EI:IJTEX

Shareholders of the Company are requested to update their KYC details,
incivding PAN. email 1D, address. mohile number, and bank account details,
with thieir Depasitory Participant(s) (in case shares are held in demat form) or
with the Registrar and Transfer Agenl (RTA) (in case shares are held n
physical form), o ansure sase of cammunication and saamless paymant of
dividend (if any}, Sharehaiders holding shares in physical form are furiher
requested to dematerialize their shares by submitting the share cerificates of
face value £2/- to their respective Depository Parlicipant(s).
For Finolex Industries Limited
Sdl-

Dakshinamurthy Iyer

Date : September 28, 2026
Company Secretary & Head Legal

Place : Pune

CORRIGENDUM TD FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OF FMCG, FOOD AND PRICESSED FOOD PRODLUCTS AT WARMDLS LOCATIONS
{inder regulation 364{ 1] of the Imsebvemcy and Eankmaptcy Board of India
{Insolvancy Hesolution Procass for Corporate Fersons] Regaiatlons, 200E)

_ RELEVANT PARTICULARS
1. | Name of tha corporate detios _I-'L.!ur-: Capsarmar Limitad
along with PAN & CINS LLP Mo, |CIN Numbes - LE2E02MHTO06PLE182090

| PAN humber - SABCS02TSE
Knowledge House, Shyvam Meggs, Off logeshwar

|yekhrod Link Road, Iogeshiwari (East)

| Mumibal - 40006, Maharasht:a,

Pt ps: AT LIRS ConSLIMES.in”

’Ltﬂ:n,ra'-z- dabicr heng Isied on Bombay Slock
DLl'IiI'IE,E gnd Matiens Stock F_-.marge has
magarity-of foed asseds iocated ot Tumkur and
Bidar in Barmataka, Sonipat in Haryene and In

_||'r'Ir||-e in Mh fhya F'r:-|:||,."¢.|
The installed n:,anatlt'. of the keasad noa milling

|Tacility locatad a8t Turmdur in Barmataks ig

{ap oo mirtaly 4000 fornes
The revenue Troem sperations aunng the
[nameial vear 202325 was INR 546,22 Lakhs

2. | Aadress of the regjstered office

3. | URL of website
4, | Dedails of place whers majcnty
of fiied Essels are located

. | Installed capacity.of main
P LCEs Services

E r.]Lpa-"I’.II.}' and value af maimn
prodiicks,” Servioes sold'in st
financsal yaar

T | Mumber of employees) warkmen .|'.:r|.r:‘:~|::.1|.- felior has 3 employess and

| |one rgtainar

2. | Further detalls "'!l."-.lJlr'lg lest The detals are avedabie on 1he website of 1he
available irancsl staterienis dwith 'I'!:_:-r|1::r::-‘.|'- DebAny
schadules| af twowaars, ksts of Further detaits can be saught iy e-mailing the

.| erediors are avakable al LRL [ underaignesd at ipoiisegaips.com

%, | Eligiility fior resoluton applicants Furlher detais can be saLght by a- I'l'-:'llllrF the
under section 25[2Khof the L"‘:I'J‘E-'.‘i-lE_-"IE*:‘I at TS I'*‘Hi-ﬁ-e*g SHPECOm

- - LULLIB"IM ‘It-ll:‘:ll'l pl - - e - - -

10, | L5t date for receipt of exgression | 12 October 2026

| ol i IS | |Pr =i |~:I:,' It was ?r qll""lli."'l 1y ?I.'""Eul
11 | Date of issie of provisional list of 22 October 2026
prasgective fesd lution epolicants -I:-""rl'.-.-ll.- isly Il 'was E-'u" Cofiphesr 2026}
'I_‘.':' | ask |_'|._1I_'-= for ';||I1r'1 1=k of [ hotnr g-'-.-'?'r':'l

oEeactions b provisionad list
13, | Diie af issue af Teal ko
| prospactive resolution apolicants
14, | Date of Esue of information
marmaia rdum, avalustion madrix
and request far resolution glans o
| .rlr.-:_::_:'.;::!,ﬂ:_li-.dl r\:!ﬂ,ﬁﬂl.l!:il'\:".i‘.::-_:_:-lil'::!rll'i i
18, | Last date for-submission of
| respition plans
16, | Process email id o submit
| EAI-"EE:E-\.".‘I'I af Interast B
17 | Destails of the Corporate Debitor's
FegIsLrEbnn slatus as MSME

:I-‘1 l:-'.-_ll:uﬁh- Itwas 12 Oobobssr 20H2E])
D Mowerher 2026
{{Previously itwas 22 Octabsar 2026)
11 Mpsernies 2026
[Presiously it was 27 Coioher 20265

[11 Decambar 2026
_|f-""r|':-.-i|.!.|:=.lg.:_ll A 26 "\'I_I.l'rl':lllb-L'I EIII_Z'-!E]
ot Enpgisipe com

:F'rrl wale Debioe i not r'g_l st s MISME

Sdy

.'-E-g_:;:. Resplution Sardices Private Limited

through authorized signatany &l Menams

As Resalution Prodesssenal of Future Corsumee Lemited
Registration ko IBEI/IPE-DLLBAPA-1,,20022-23,/60041
Authorizatson forAssignment valid HiE 30th Juns 202 T
Reg, Acddingss: 1065, 15t Floor, Kanaka atrium 2, Cross Road &, Behind Courbyand Marriott,
Chakala, SAndhen East, Mumbal - 400093

Ernall: gviticasy|l.com. ipfoifasgsipe. com

Diate: 29-09-2026

Place: Mumbai

Tasty Bite Eatables Limited

CIN: L15419PN1985PLCO37 247
Regd Off; 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005
Tel; 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1985PLC0O37347
Website: www.tastybite.co.in; e-mail: infof@tastybite.com

NOTICE OF POSTAL BALLOT

Pursuant to Section 108 and 110 of the Companies Act, 2013 ("the Act™)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MGA
Circulars"), and Regulation 44 of the 5EBI (Listing Obligations and
Disclosure Regquirements) Regulations, 2015, and other applicable
provisions of the Act, Rules, Circulars and Nofifications issued
thereunder, the Company has on 28 September, 2026 sanl an email
through Kfin Technologies Limited [("Kfin’) along with the Login ID and
password for e-voting to the members who have registered their e-mail
1Ds with the Depository Participants or with the Company as defined inthe
Fostal Ballot Mofice dated 27 September2(26,
The Board of Directors of the Company has appointed Mz, Fareek V. K. &
Associales, Practicing Company Sacretary reprasented through by CS
Vinest Ramoo Pareek (FCS: 12033; C.P. No. 18556), o act as the
Scrufinizer for conducting the Postal Ballotl process, through the e-voling
process in a fairand transparent mannear,
Members are requested to provide their assent or dissent through e-
voting enly. The Company has appointed Kfin Technologies Limited for
providing e-voting facility to enable members fo cast their votes
atectronically. The detatled procedure for e-voting is anumerated in tha
Motes to the Postal Ballot Notice, Members are requested to note that the
voting period will commence from Tuesday, 29 September 2026 at .00
a.m. (I5T) and end on Wednesday 28 October 2026 at 5.00 p.m. (IST)
The e-voling module shall be dizabled by Kin for voting thereafter, Any
votes recaived thareafter will be invalid.
Members are requested to provide their assent or dissent through e-
voting anly. The voting rights of Mambers shall be reckoned as on Friday,
25 September 2026, which is the cut-off date. Members may please nole
that the Postal Ballot Motice is alzo available on the Company's website at
www tastybite .co.in, wabsites of the Stock Exchanges .. BSE Limited
("BSE”) and NSE Limited (TMSE") at www.bselndia.com ‘and
woanw, nselndia. com respactively and on the website of KFin Technologles
Limited at https:/fevoting.kfintech.com/public/Downloads. aspx.
Members who have not received the Postal Ballot Motice may download it
from tha above mentioned websites. Any parson who is not a member as
on the cut-off date (Friday, 25 September 2026) should treat this Notice
for information purposes only.
Members holding shares in physical mode and who have not updated
thedr email addresses with the Company are requestad o update theair
email addresses by writing to the Company at secretariali@iastybite.com
In case of any queriesidifiiculties in ragistering the e-mail addressas,
Members may wnte to secrelarial@iastybite. com
Members holding shares in physical mode, who have nol registered/
updated their email addresses with the RTA, are requested to register {
update the =ame by writing to the BTA with details of folio number and
attaching a self-attested copy of FAN card at einward risf@Kfintech.com
The results of e-voting will be announced on or before Friday, 30 October
2026 at the Registered office of the Company and shall be forwarded fo
the BSE and NSE and will alzo be accessible at the website of the
Company e, hitpsfwww lastybite confand on the website of Kfin
i.e.hitps:evoting. kfintech.com/public/Downloads.aspx.
For Tasty Bite Eatables Limited
Vimal Tank
Company Secretary

Date: 29 September 2026
Membership Mo.: A22370

Place: Pune

{Please scan this OF code
to view the Drafl Red Harrng
Prospecfus and the

Draft Abrickped Prospecius)

PLASTI RECYCLI

J B ECOTEX LIMITED

Our Company was originally registered as a limited liability parinership under the Limited Liabifity Partnership Act, 2008, as amended, underthe name 'J B Ecotex LLP* {*JBE LLP") pursuant to a limited liability parinership agreement dated Oclober 31,
2012, which was regisiered with the Registrar of Companies, Gujarat, Dadra and Magar Havelli at Ahmedabad and a cariificate of incorporation dated November 12, 2012 was issued to JBE LLP. Subsequently, pursuant to a resolution passed by the
pariners of JBE LLP at their meeting held on June 2, 2021, JBE LLP was converted into a public mited company in accordance with the provisions of Chapter XXl of the Companies Act, 2013. Accordirgly, the name of cur Company was changed 1o 'J B
Ecotex Limited' and a fresh certificate of incorporation dated September 21, 2021 was issued by the Reqistrar of Companies, Central Registration Centre. For detals of changes in the name and registered office address of our Company, see “History and
Cartain Corporate Matters" on page 258 of the Draft Red Herming Prospectus dated September 28, 2026 ["DRHP™)
Corporate Identity Number: U17290GJ2021PLC125752
Registered and Corporate Office; Office No. 1105 & 1201, 11th Floor, Raghans Montessa, Beside Le Mendien Hotel, Nr. Surat Airport, Durmas Road, Surat — 395 007, Gujaral, India
Contact Person: Midhi Mano| Sharma, Company Secretary and Compliance Officer; Telephone: +91 63588-66883; E-mall: ca@ijbecater.com; Website: www.|becolex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTHARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH ("EQUITY SHARES") OF J B ECOTEX LIMITED {"OUR COMPANY" OR THE "COMPANY" OR THE "IS5UER") FOR CASH AT APRICE OF <[«] PER
EQUITY SHARE [INCLUDING APREMIUM OF ¥ [»] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (THE “OFFER") COMPRISING A FRESHISSUE OF UP TO [«] EQUITY SHARES OF FACEVALUEOF 5
EACH AGGREGATING UP TO < 4,000.00 MILLION BY OUR COMPANY (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UPTO 12,950,000 EQUITYSHARES OF FACE VALUE OF < 5 EACH AGGREGATING UP TO < [»] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,970,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OFISEACHAGGREGATINGUPTOY [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 200,000 EQUITY SHARES OF FACE VALUE OF ' 5 EACH AGGREGATINGUP TO ! [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UPTO 1,690,000 EQUITY SHARES OF FACEVALUE OF T 5 EACH AGGREGATING UP TO [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 800,000 EQUITY SHARES OF FACEVALUEOF T 5
EACHAGGREGATING UP TO ¥ [#] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO¥[«] MILLION BY MONIKA RAJESH GUPTA, UP TO 300,000
EQUITY SHARES OF FACEVALUE OF T SEACH AGGREGATING UP TO < [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE “OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ £00.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-JPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR. TO THE COMPLETION OF THE OFFER AND |F THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALLAPPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TOALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

IN ACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEBI ICDOR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH, AGGREGATINGUPTO < [=]
MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER", THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [+]% (UPTO <[«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ["EMPLOYEE DISCOUNT").

THE FACE VALUE OF THE EQUITY SHARES IS¥ 5 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [=] (A
WIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (AWIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDIOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE EQARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid! Offer Period not exceeding 10 Warking Days. In cases of force majeurs,

banking strike or similar unforeseen circumstances, cur Company may, in consultation with the BRLMs, for reasons to be recorded i wrifing, extend the Bid /Offer Period for a minimum of one Working Day, subject to the Bid! Offer Peniod not exceeding 10
Working Days. Any revision in the Price Band and the revised Bid/ Offer Pericd, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating the change on tha respective websites of
the BRLMs and at tha tarminats of the Syndicata Mambars and by intimafion to Designated Intermadiaries and the Sponsor Bankis), as applicabla

The Offer is being made in terms of Rule 19{2){b} of the Securities Contracts (Regulation) Rules, 1957, as amended (the "SCRRT), read with Reguiation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in
accordance with Regulation 6(1) of the SEB| ICDR Regulations wherein not maore than 50% of the Met Offer shall be avallable for allocation on a proportionate basis to Qualified Institutional Buyers {"QIBs"} (the “QIB Portion"), provided that our
Company in consultation with the BRLMs may afiocate up to 60% of the QI8 Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, In accordance with the SEBI ICDR Regulations
{the "Anchor Investor Portion"), of which 40% shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds: and (i) 8.67% of the Anchor Invesior Portion shall be reserved for Life
Insurance Companies and Pension Funds, subject fo valid Bids being received from domestic Mutual Funds, Life Insurance Compandes and Pension Funds, as applicable, at or above the Anchor Investor Allocation Price, Any under-subscriplion in the Life
Insurance Companies and Pension Funds category specified in {il) above may be allocated to domestic Mutual Funds, in accordance with the SEBI ICDR Regutations. Inthe event of under-subscription or non-allocation in the Anchor Investor Portion, the
batance Equity Shares shall be added fo the QIB Porfion (other than the Anchor Investor Portion) (the *Net QIB Portion™). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mulual Funds only, subject to valid
Bids being receied at or above the Offer Price, and the remainder of the MNet QIB Portion shall be available for allocation on a proportionate basis to all G1Bs, including Mutual Funds, subject to valid Bids being received at or above the Offer Prica. Further,
not less than 15% of the Nat Offer shall be available for allocation o Nen-Institutanal Investars (" Non-Institutional Partion™) of which one-third of the Nan-Institutional Portion shall be avadlable for allecation to Bidders with an application size of more
than F0_20 milkan and up bo F1.00 million and two-thirds of the Non-Institutional Portion shall be available for allocation to Bidders with an application size of mare than $1.00 million and undersubscription in either of these two sub-categories of the Non-
Institutional Porfion may be allocated to Bidders in the other sub-categary of the Non-Institutional Portion in accordance with the SEB| ICDR Regulations, subject io valid Bids being received at or above the Offer Price. Further, notless than 35% of the Nat
Qffer shall be available for allocation fo Retail Individual Investors (“Retail Portion™), in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Offer Price, Further, Equity Shares will be alkocated on a
proportionate Dasis o Efgible Emplovees applying under the Employves Reservation Porlion, subject to valid Bids received from them at or above the Offer Price (nel of Employee Discount, if any), AR Bidders (except Anchor Investors) shall mandatorily
parlicipale in this Cffer only through the Application Supported by Blocked Amount (*ASBA™) process and shall provide details of their respective bank account {including UPI 1D (defined hereinaller) in case of UPI Bidders (defined hereinafler) in which the
Bid Amount will be blocked by the Self Cerlified Syndicate Banks (“SCSBs") or pursuant to the UPI Mechanism, as the case may be. Anchor Investors are not permitted to participate in the Anchor Investor Porfion through the ASBA process. For detads,
s0g "Offer Procedure” on page 422 of the DRHF.

This public announcemeant is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Requlations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvas,
markel conditions and other considerations, to underake initial public offering of its Equity Shares pursuant lo the Offer and has filed the DRHP dated September 28, 2026 with the Securities Exchanges Board of India ("SEBI™) and the Stock Exchanges.
Pursuant to Regutation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI! shall be made avadable to the public for comments, if any, for a period of at least 21 days, from the date of publication of this public announcement in accordance with
Regulaton 26{2) of the SEB| ICDR Regulations by hosting it along with Draft Abndged Prospectus dated Seplember 28, 2026 on the websites of SEB| at www.sebi.gov.in, the Stock Exchanges i.e., BSE at www.bseindia_com, NSE at www.nseindia.com,
website of the Company at www jbecotex.com and the websites of the Book Running Lead Managers to the Offer i.e. Motilal Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limited at www,jmfl.com (*"BRLMs"). Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requesied o send a copy of the comments sent fo SEBI, o the
Company Secretary and Compliance Officar of cur Company and the BRLMs at their respective addresses mentioned hergin, All comments must be recaived by SEBI, the Company andior the BRLMs and/or the Company Secretary and Compliance
Officer of our Company in redation to the Ofter on or before 5200 p.m. on the 215t day from the aforasaid date of publication of this public announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulations

Imvestments in equity and equity-related securilies involves a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to take the nsk of fosing their entire invesimeant. Bidders are advised lo read the risk faciors carafully
before taking an investment decision in the Offer, For taking an imvestment decision, bidders musl raly an their own examination of our Company and the Offer, including the risks invalved, The Equity Shares in the Offer have not been recommendead or
approved by SEBI, nor does SEBI guaranies the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors " on page 19 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHF may only be mada after the RAF has been fited with the RoC and must be made solaly on the basis of such KHF as there may be matenal changes in the RHF from tha DRRP. The Equity
Shares, when offerad, through the RHF, ara proposed fo be listed on the Stock Exchanges.

The liability of the members of our Company is limited by shares, For details of the main objects of our Company as contained inits Memorandum of Association, sea " History and Certain Corporate Matters™ on page 258 of the DRHP,

Faordetails of the share capital and capital structure of our Company and the names of the signatories to the Memorandum of Association and the numberaf shares of our Company subscribed by them, sea *Capital Structure™ on page 88 of the DRHP

“““!iil\'a'!ll (.) M UFG MUEG intime

Motilal Oswal Investment Advisors Limited MUFG Intime India Private Limited

Motidal Oswal Tower, Rahimfullah Sayani Road, Opposite Parei 5T Depat, (Formerly Link intime India Private Limited)

Prabhadevi, Mumbai - 400 025, Maharashtra, India C-101, Embassy 247, L.B.5. Marg, Vikhrali West, Mumbai 400 083,
Tel: +91 22 7193 4380 Maharashira, India

E-mail: jb.ipo@motitaloswal com Tol: £91 01061 14343

Wikl v S iaawal ca E-mail; jbecotex ipo@@inmpms. mufg.com

. Website: www,in.mpms.mufg.com
Investor grievance email: mosaplredressal@motilaboswal com iinatir orisvance sl batols podinmpne Ml s
Contact Person: Ronak Shah' Sankila Ajinkya

Contact Person: Shanli Gopalkrishnan
SEBI Registration Number: INMOOO011005 SEBI Registration Number: INROD0004058

1 JM Financial

JM Financial Limited
7" Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi
Mumbai — 400 025 Maharashira, India
Tel: +81 22 6630 3030
E-mail: jbecotex. ipo@@jmfl.com
Wabsite: www jmfl.com
Investor grievance email: grievance. ibd@jmi.com
Contact Person: Praches Dhuri
SEBI Registration Number; INMOCOD 10361
COMPANY SECRETARY AND COMPLIANCE OFFICER
Nidhi Mano| Sharma
Office Mo, 1105 & 1201, 11th Floor, Rajhans Montessa, Beside Le Meridien Hotel, Nr. Surat Airport, Dumas Road, Sural — 385 007, Guiarat, India
Telephone: +91 63588668883; E-mail: cs{@jbecotex.com
All capitalzed terms used herein and not specihcally defined shall have the same meaning as ascnbed to them in the DRHP.
For J B ECOTEX LIMITED
(On behalf of the Board of Direclors
Sdi-
Nidhi Manoj Sharma
Company Secretary and Compliance Officer

Place : Surat
Date ; September 28, 2026

J B ECOTEX LIMITED is proposing, subject fo applicable statutory and regulatory reguirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has fited the DRHP
dated Septernber 28, 2026 with SEBI and Siock Exchanges. Tha DEHP shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e,, BSE at www.bsaindia,com and NSE al www.nseindia.com and is avaitable on
website of the company L.e. www.jbecotex.com, websites of the BRLMs, .. Motilal Oswal Investment Advisors Limited at www.molilaloswal.com and JM Financial Limited at www,jmil.com. Polenbal investors should note that investment in eguity shares
invoives a high degree of risk and for details relating to such nisks, plaase see the section entitled "Risk Factors™ on page 19.of the DRHP and the details set out in the RHP. whan fitled, Potential investors shoukd mod rely on the DRHP filed with SEBI for
making any invesimen! decision.

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Secunties Act or any state securities laws in the United States, and unless so registered, may not be offered or soid within the United Siates, except pursuantio
an axemplion from, or in a transaction not subject to, the registration requirements of the U5, Securities Actand in accordance with any applicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold outsida the United
States in ‘offshore transactions' in reliance on Regulation S under the U.S. Secunties Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Sharas have not been and will not be registered, listed or otherwise
qualified in anygther jurisdiction outside India and may not be ofiered orsold, and Bids may nat ba made by persans in any such jurisdiction, except incompliance with the applicable Baws of such jurisdiction,
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NOTICETO SHAHEHHLBEHS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant o SEBI Circular Mo, HOV38M13M11(2)2026-MIRSD-PODVITSIN2026
dated January 30, 2026, read with SEBI Circular No: SEBIHOMIESD/IMIRSD-
PoDVPICIR2025/487 dated July 032, 2025, we bring to your nofica that another
special window has been opened for a perod of Cne Year from February 05,
2026 Uil February 04, 2027, for re-lodging share transfer deeds that were
ariginally submitted before April 1, 2019 bul were rejected, returned, or laft
unattendad due to documentation or procedural deficiencies

This facility of a spedal wirdow iz for ladgement of physical securibes ransfer and
demataralizabon ("damal®) which weare sold/purchased prior toofprl 01, 2019
Kindiy refer io the matrix belowwith regards to the applicability of lodgement -

Execution Date of Ledged far iranafer Driginal Security | Elgible o lodge In

Transfer Deed before April 01, 20187 | Certificate Avallable? | the current window?
Before April 91, 249 | Na (it is frash lodgement) Tos o
Before Aprll 01, 2019 | Yoo [t was relected Yos v
Before April 01, 20149 Yis Mo X
Before Aprll 91, 2049 No Mo X

Hindly note thal the requaslis) which are accompanied by original
certificate(s] along with transfer deeds and relevant supporting documents will
anly be considerad under this spacial window, The securlties so transferrad
shall be mandatorily cradited o the transfaree only in demat mode and shall
be under lock-in for a pericd of one year from the date of registration of
transfer. Such securities shall not be ransferredfien-marked’ pledged during
the said lock-in period

For any queries on the above maller, shareholders are requested o contact
the Company's Registrar and Share Transfer Agenis, Mis. KFin
Technodogies: Limited, Unit; Finolex Industries Limited, Selenium Bullding,
Tower B, Plol Mes. 31-32, Firancial Districl, Nanakramguda, Senlingampally,
Hyderabad, Rangareddi, Telangana India -500032. Tel: +91-20-67162222
emall 1D: einward. risg@kfintech.com.

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Motice is hereby given that the Share Certificate Nos. 4, 5.and 17 for 4,60,000
Equity Shares of T10/- each, bearing Distinctive Nos. 400001=600000,
GOOO0T—800000 and 2760001-2820000 raspachvealy, in Olympia Credits &
Mercantile Private Limited, having its Registered Office at 41, Middieton
Street, Sikkim House, 4th Floor, Kolkata — 700071, standing in the name of
kit Commercial Private Limited, have been lost and that an application for the
iImsua of duplicata/cansolidated share certificatels) in lied theraal has baan
made to the Company.

Chjections, if any, shoukd be made within 15 days from the date of this publication
to the Company's Radgistrar & Share Transfer Agant — Miche Tachnologias Pyl

Lid.. D-5311 Bagrae Market, 5th Floor, 71 B. B, B. Basu Road, Kaolkata - 70001
Tha public are caubtnad against daaling m any way wilh these shares,

-3 Gujarat Informatics Limited

G .' Block No. 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Eandhinagar—EBZﬂlD (Gujarat).

Phone: 079-23256022, Fax: 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, Integration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.

Erablng e-Governance

TUESDAY, SEPTEMBER 29, 2026

W

TATA

TATA POWER
Corporate Conbracts Depariment, 5 Floor Station B)
Tata Power, Trombay Thermal Power Station Chambur-Mahal, Mumbai 400074, Maharashira, india,
(Board Line: 022-67175125, Mobile: 3641867435) CIN: L28%20MH1915PLC000567

NOTICE INVITING TENDER |

Tha Tata Power Company Limited invites tendar from aligible vendors

forthe following package.
Fire door installation work at Bhira HPS (CC27SP3S107)
Interested and eligible bidders to submit Tender Fee and Authorization

Diate: 28,08, 2026

HWT25092026; Tender 1D 349301) Interested parties may visit Letter before 1500 hrs. of 15" October 2026. For detailed NIT, please

KIT COMMERCIAL PRIVATE LIMITED

Sharehaldars of the Company are requested to update their KYC details
including PAN, email 1D, address, moblle number, and bank account details,
with their Dapository Parbicipani{s) (In case shares are hald in deamatl form) or
with the Fegistrar and Transfer Agent (RTA) (in case shares are held in
phyzical form), o ensure ease of communication and seamless payment of
dividend (if any}, Shareholders holding shares in physical form are furthar
requested to dematerialize their shares by submitting the share certificates of
face value 22/ lo heir respeactive Depository Paricipant|s).

For Finolex Industries Limited
Sd/-
Dakshinamurthy lyer

Date : September 28, 2026
Company Secretary & Head Legal

Place : Pune

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

DPERATING IN BUSINESS DF FMCG, FOOD AND PROCESSED FODD PRODUCTS AT VARIOUS LOCATIONS
(Under reguiation 364A([ 1) of the Insolvency and Bankraptcy Board of India
[Insolvency Hesobution Process Tar Corporale Persons ) Repalations, 2016)

_ RELEVANT PARTICULARS .

1 tame of the oorporate debilor

asang with Pk & CINS LLP Mo,

Futwe Conguméar Limitad
3N Number - L2602 MH1096PLC1 92080
_-'“l'l."-i "vll.uf_lhﬁl fl..":EIL';El'!'ETQ'I_:- N L
Fraowledee House, Shvarm Magar, OFf lagashaarn
Vikbirl Linke Boad, Jogeshwari (East)
|Murmbiad - 400060, Maharashtra
hitpas Tutureconsnmenind
[Carparaty detior beng Isted on Bombay Siock
Exchange and Matienai Stock Exchangs has
rsajomty of Fined assots toseted at Tumbur and
Bidar in Kamataha, Bangpet in Harana ard in
_-1|:I:-"c in Milml_l;r:J F'ri,ll'll_"".j..-'l

ne Irstalied capacity of the leased rlice millng

taclity kocated at Tuméur in Karnataka s

|aporeaimetedy 000 tonnes.
Thia resenue from operatiars guring the
firancial year 202425 was MR 5622 Lakhs

3. | Address of the registered offica

3. | URL of websits
4 Details of place where majority
o finet assets Bre incaied

. Irestakad CAapaGTy al mEin
roducks” services

n

. | Quantity and value of main
proflucts) serdces sald In Est

| financial yras |
1. | Mumber of ermipdoyeas/ workmen Carporate debéor has 3 emplovess and
| rEainer
Tha detalls are ayailabla on the wabsde of the
Carparate Debin
Furthar deteds can be sought by esmisiling tha
.'.|||::e-.r.':i|;'_||e'.rl at i ekl pagcine Gom
'JI' r-=r detads can |'.Il: '5-..5'I.I,I'.'.|'l| 04 e-mailing tha

5. Furthes getalls mchsd "E_lﬂS-[
arcailabhe nancl statemens Faith
scheduses] of twovears, lists of

| eresddoes dre avadable at LRL:

L, ElngUIlltl.'Tl:lr resolutson applicants
e section 25(25h) of ihe

| Coda s avadable at LRL:

10, | Last date o0 pesepd of apragsisn
of Inkerash

11, | Date of Esue of pravisianal lisy af
prospective resolution applcants

12 | Tamt date for submission of
'\uJuIErl.":'rEl b I:Il'lJ'.“EJIJI'I"-' |}

13, | Date of Bsue of Tial &L of

| prospective resolution appScants

14, | Date of Bsue ol iInfarmation
memararaiem, evaluation matria
and request Tar resolution pdans oo
praspectve resslution appScants

15 [ Lasgt date for subnmsgion of

| rasclution plans

15 | Procass emall id 1o sabd

Exprmssian of Inberost
1T | Deteils of the Corparate Debiorz
rggistration &l as MSME
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Tasty Bite Eatables Limited

CIN: L15419PN1985PLC03T34T
Regd Off: 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005
Tel: 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1985PLC03T347
Website: www.tastybite.co.in; e-mail; infof@tastybite.com

Pursuant to Section 108 and 110 of the Companies Act, 2013 ("the Act")
read with Companies (Management and Administration) Rules, 2014,
and Circulars issued by the Ministry of Corporate Affairs ("MCA
Circulars”), and Regulation 44 of the SEBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, and other applicahle
provisions of the Act, Rules, Circulars and MNotifications issued
thereunder, the Company has on 28 September, 2026 sent an email
through Kfin Technofogies Limited ("Kfin") along with tha Login ID and
password for e-voting to the members who have ragisterad thair e-mail
IDs with the Depository Parficipants or with the Company as defined in the
Postal Ballot Notice dated 27 SeptamberZ(026

The Board of Directors of the Company has appointed M/s, Pareek V. R, &
Azsociates,; Practicing Company Secretary represented through by CS
Vineet Ramoo Pareek (FCS: 12033, C.P. No, 18556), to act as the
scrutinizer for conducting the Postal Ballot process, through the e-voting
process in afairand transparant manner.

Members are requested to provide their assent or dissent through e-
voting only. The Company has appointed Kfin Technologies Limited for
providing e-voting facility to enable members to cast their voles
electronically. The detailed procedure for e-voting is enumerated in the
Motes to the Postal Ballot Nofice, Members are requested to note that the
voling period will commence from Tuesday, 29 Seplember 2026 at 9.00
a.m.-(1ST) and end on Wednesday 28 Oclober 2026 at 5.00 p.m. {(IST).
The e-voting module shall be disabled by Kfin for voting thereafter. Any
votes received thereafter will bedinvalid.

Members are requested to provide their assent or dissent through e-
voting only. The voting rights of Members shall be reckoned as on Friday,
25 September 2026, which is the cut-off date. Members may please note
that the Postal Ballot Natice is also available on the Company's website al
www tastybite.co.in, websites of the Stock Exchanges i.e. BSE Limited
("BSE") and NSE Limited ("NSE") al www.bseindia.com and
www nseindia.com respectively and on the website of KFin Technologies
Limitad al https:/fevaling. klintech.com/public/Downloads.aspx
Members who have not received the Postal Ballot Motice may download i
from the above mentionad wabsites, Any person who |5 nol a member as
on the cut-off date (Friday, 25 September 2026) should treat this Motice
for infermation purposes anly.

Members holding shares in physical mode and who have not updated
their email addresses with the Company are requested to update their
email addrassas by writing to the Company at secratarial@@tastybite. com.
In case of any queries/difficulties In registenng the e-mail addresses,
hMambers may write lo secretarial@tastybite.com.

Membars holding shares in physical mode, who have not registerad/
updated their email addresses with the RTA, are requested to register /
update the same by writing to the RTA with details of folio number and
attaching a sell-altested copy of PAN card at einward ris@Kfintech.com,
The results of e-voting will be announced on or before Friday, 30 October
2026 at the Registered office of the Company and shall be forwarded to
the BSE and NSE and will also be accessible at the websile of the
Company i.e. hiftps:/fwww.lastybile.co.infand on the website of Kfin
e hitps:ffevating. kfintech . com/public/ Downloads. aspx.

For Tasty Bite Eatables Limited
Vimal Tank
Company Secretary

Date: 29 September 2026
Membership No.: AZ23T0

Place: Pune

NOTICE OF POSTAL BALLOT

visit Tender section on wehsite https://'www.tatapower.com. Also, all
future comigendum’s if any, to the said tender will be published on Tandar
section of above website (Tata Power > Business Associates > Tender
Documents) only

http://www.gil.gujarat.gov.in or https://tender.nprocure.com

for eligibility criteria & more details about the bid.
- Managing Director

THIS I3 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED [("BSE") AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EI:IJTE)(

PLASTI RECYT CL

J B ECOTEX LIMITED

Our Company was onginally reglstered as a limited liabdity partnership under the Limited Liability Partnership Act, 2008, as amended, undes the name 'J B Ecotex LLP (“JBE LLP”) pursuant to & limited liability partnership agreement dated Oclober 31
2012, which was registered with the Registrar of Companies, Gujarat, Dadra and Magar Havelli al Ahmedabad and a cerlificate of incorporation dated November 12, 2012 was issued to JBE LLP. Subsequently, pursuant to a resolubon passed by the
partners of JBE LLP al their meeting held on June 2, 2021, JBE LLP was converted inta a pubkc limited company in-accordance with the provisions of Chapter XX of the Companies Act, 2013, Accordingly, the name of our Company was changed to'J B
Ecotex Limited' and a fresh cerbficate of incorporation dated September 21, 2021 was issued by the Registrar of Companies, Central Registration Centra. For details of changes inthe name and registered office address of our Company, see “History and
Certain Corporate Matters " on page 258 of the Draft Red Herring Prospectus dated September 28, 2026 ("DRHP™)
Corporate [dentity Number: U17299GJ2021PLC125752
Registered and Corporate Office: Office No. 1105 & 1201, 11th Floor, Rajnans Montessa, Beside Le Meriden Hotel, Nr. Surat Airport, Dumas Road, Surat - 395 007, Gujarat, India
Contact Person: Nidhi Manoj Sharma, Company Secretary and Compliance Officer; Telephone: +91 63585-66883; E-mail: csi@jbecolex.com; Website: www. becotex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTH ARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5EACH (“EQUITY SHARES") OF J B ECOTEX LIMITED {"OUR COMPANY™ OR THE "COMPANY" OR THE “ISSUER") FOR CASH AT APRICE OF ¥[«] PER
EQUITY SHARE (INCLUDING APREMIUM OF ¥ [«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ [#] MILLION (THE “OFFER") COMPRISING AFRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUEOF T 5
EACHAGGREGATING UP TO ¥ 4,000,00 MILLION BY OUR COMPANY (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 12,950,000 EQUITYSHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TOX [«] MILLION (THE
"OFFER FOR SALE"), COMPRISING UP TO 3,970,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OFTSEACHAGGREGATINGUPTO ¥ [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF SEACHAGGREGATING UPTOT [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ SEACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UP TO 1,690,000 EQUITY SHARES OF FACEVALUE OF ¥ SEACHAGGREGATINGUPTO < [«]MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 900,000 EQUITY SHARES OF FACEVALUEOF < 5
EACHAGGREGATINGUPTO ¥ [«] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF T 5EACH AGGREGATING UP TO ¥ «] MILLION BY MONIKA RAJESH GUPTA, UP TO 300,000
EQUITY SHARES OF FACEVALUE OF ¥ 5 EACH AGGREGATING UP TO I [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE "PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE "OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ 800.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC, THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE ERLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPDO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 13(2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR TO THE COMPLETION OF THE OFFER AND IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALLBE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

INACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEBI ICDR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH, AGGREGATING UP TO ¥ [»]
MILLION ([CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE “NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [«]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO []% (UPTO ¥[«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ("EMPLOYEE DISCOUNT").

THE FACE VALUE OF THEEQUITY SHARES |3 ¥ 5EACH. THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER], ALL EDITIONS OF [=] (A
WIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND [«] EDITION OF [«] {AWIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICEIS LOCATED), EACH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE 5TOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEEI ICDR
REGULATIONS").

In case of any revision in frhe Price Band, the Bid! Offer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid' Offer Period not exceeding 10 Working Days. In cases of force majeure

banking strike or similar unforesesn circumslances, our Company may, in consultation with the BRLMs, for reasons to be recorded in wriling, exlend the Bid /Offer Pered for 2 minimum of ane Working Day, subject fo the Bid/ Offer Period not exceeding 10
Warking Days. Any revision in the Pnce Band and the revised Bid! Offer Period. if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating the change an the respective websites of
the BRLMs and atthe terminals of the Syndicate Members and by intimation to Designated Intermediaries and the Sponsor Bankis), as applicable.

The Offer is being made in terms of Ruke 19(2}(b) of the Securities Confracts (Regulation) Hules, 1957, a5 amended (the *SCRRT), read with Regutation 31 of the SEB! ICDR Reguiations, The Offer is being made through the Book Building Progess in
accordance with Requiation 6{1) of the SEBI ICDR Regulations whergin nol mare than 50% of the Nel Offer shall be available for allocation on a proportionate basis to Qualified Institutional Buyers (“QIBs") (the "QIB Portion"), provided that aur
Company in consultation with the BRLM: may allocate up to 80% of the QIB Partion to Anchor Investors and such allocation will be on 2 discretionary basis by our Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations
{the “Anchor Investor Portion"), of which 40% shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds; and (i) 6.67% of the Anchor Investor Portion shall be reserved for Life
Insurance Companies and Pension Funds, subject to valid Bids being received from domestic Mutual Funds, Life Insurance Companies and Pension Funds, as applicable, at or above the Anchor Investor Allocafion Price. Any undar-subscription in the Lite
Insurance Companies and Pension Funds categoey specified in (i) above may be allocated to domestic Mutual Funds, in accordance with the SEBIHCDR Reguiations. n the event ol under-subscrption or non-allacation in the Anchar Investor Porbion, the
balance Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the "Net QIB Pertion™). Further, 5% of the Net QIB Portion shall be available for allocaton on a proportionate basis to Mutual Funds only, subject o valid
Bids beang received at or above the Offer Price, and the remainder of the Net QIB Portion shall be available for allocation on a proportionate basis to all QIBs, including Mutual Funds, subject to vaiid Bids being received ator above the Offer Price. Further,
notbess than 15% of the Net Offer shall be available for allocation to Non-Institutional Invesiors (“Non-Institutional Portion™) of which one-third of tha Non-Institutional Portion shall be available for allocation 1o Bidders with an application size of mare
than 020 millicn and up to 100 millien and two-thirds af the Non-Institutional Portion shall be available for allocation to Bidders with an application size of more than 1,00 million and undersubscription in efther of thess two sub-calegories of the MNon-
Institutional Portion may be albocated to Bidders in the other sub-categony of the Non-Institutional Porticn in accordance with the SEBI ICDR Regulations, subject to valid Bids baing received at or above the Offer Prica, Further, not less than 35% of the Net
Offer shall be available for aliacation 1o Retadl Individual Investors (“Retail Portion™), In accordanca with the SEBI ICDR Regulations, subject to valid Bids being received from them al or abave the Offer Price. Further, Equity Shares will be allocated ona
proporticnate basis to Eligible Employees applying under the Employes Reservation Portion, subject to valid Bids recaived from them al or above the Offer Price {net of Employes Discount, ifany). All Bidders {excepl Anchor Investors) shall mandatorily
participate in thes Offeranly through the Application Supported by Blocked Amount {"ASBA") process and shall provide detaits of their respective bank account {including UPI 1D {defined hereinafier) in case of UP| Bidders (defined hereinafier) in which the
Eid Amount will be blocked by the Seif Certified Syndicate Banks {*S8CSBs") or pursuant to the LIPI Mechanism, as the case may be. Anchor Investors are not permitted to participate in the Anchor Investor Portion through the ASBA process, For details,

see “Offer Procedure” on page 422 of the DRHP.

This pubic announcement is being made in compliance with of Regulation 26(2) of the SEBI ICDR Reguiations to inform the public that our Company is proposing, subject to applicable statutory and requiatory requirements, recaipt of requisite approvals,
markeat conditions and other considerations, to undertake initial public offering of its Equity Shares pursuant to the Offer and has filed the DEHP dated Septembear 28, 2026 with the Secunbes Exchange Board of India ("SEBI™) and the Stock Exchanges.
Pursuant to Requlation 261} of the SEB! ICDR Regulations, the DRHF filed with SEBI shall be mada available to the public for comments. If any, for a period of at least 21 days, from the date of publication of this public announcement in accardance with
Regulation 26(2) of the SEBI ICDR Regulations by hosting it along with Draft Abridged Prospectus dated September 28, 2026 on the websites of SEB| al www sebigow.in, the Slock Exchanges ke, BSE at www.bseindia.com, NSE at www.nseindia.com

websie of the Company at www jbecotéex.com and the websites of the Book Running Lead Managers to the Offer i.2. Mofilal Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limifed at www jmfl.com ("BRLMs"), Our
Company heraby invites the membars of the pubfic to give commenis on the DRHP filed with SEBI and the Siock Exchanges with respect o disclosures made in the DRHE. The public is requested to sand a copy of the comments sent to SEBI, to the
Company Secretary and Compliance Officer of our Comipany and the BRLMs at their respective addresses mentioned herein, All comments must be received by SEBI, the Company andior the BRLMs and/or the Company Secretary and Compliance
Officer of our Company in relation 1o the Offer on or before 5:00 p.m. on the 21st day from the aforesaid date of publication of this public announcement in accordance with Regulation 26(2) of tha SEBI ICDR Regulations.

Investments in equity and equity-retated secunities involves a degree of risk and bidders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised 1o read the risk factors carefuily
befora taking an investment decision in the Offer. For taking an investment decision, bidders must rely on their own examination of our Company and the Offer, including the risks involved, The Equity Shares i the Offer have not been recommeanded or
approved by SEBI, nor does SEB] guaraniee the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders isinvited (o “Risk Factors "on page 19of the DEHP

Any decision to Invest in the Equity Shares described in the DRHP may only be made after the RHP has been filed with the RoC and misst be made solely on the basis of such RHP as there may be materal changes in the RHP from the DRHP. The Equity
Shares, when offered, through the RHP, are proposed to be listed on the Stock Exchanges.

The |iability of the members of our Comparny is imited by shares. For details of the main objects of our Company as conlained in its Memorandum of Association, see "History and Certain Corporafe Matters" on page 258 of the DRHP.

For defails of the share capital and capital structura of our Company and the names of the signatories fo the Memaorandum of Association and the number of shares of our Company subscribed by them. see “Capftal Structure” on page B8 of the DRHP,
BOOK RUNNING LEAD MANAGER | REGISTRAR TO THE OFFER

(*) MUFG 1o

MUFG Intime India Private Limited
{Formerly Link Intime India Private Limited)

C-101, Embassy 247, L B.5. Marg, Vikhroli West, Mumbai 400 083,
Maharashtra, India

Tel: +91 81081 14949

E-mail: jbecotex_ipo@in.mpms. mufg.com

Website: wiww.in.mpms.mufg.com

Investor grievance e-mail; jbecotex ipod@in. mpms.mufg.com
Contact Person: Shanfi Gopalkrishnan
SEBI Registration Number: INROOOD04058

(Please scan this OR code
fo view tha Draft Red Heming
Frospectus and fhe

Draft Abridged Prospeciig)

molilal
oswal

Prymabrraril Hanisg
Motilal Oswal Investment Advisors Limited
Motslal Oswal Tower, Rahimiullah Sayani Road, Opposite Parel ST Depot,
Frabhadevi, Mumbai - 400 5, Maharashtra, India
Tel: #81 22 7193 4380
E-mail: jb.ipo@matilaloswal com
Website: www.matilaloswal.com
Investor grievance email: moiapiredressal@motilaloswal com
Contact Person: Ronak Shah/ Sankita Ajinkya

SEEI Registration Number: [INMD0D011005

1 JM Financial

JM Financial Limited
7" Flooe, Cnergy, Appasaheb Marathe Marg, Prabhadew,
Mumbai — 400 025 Maharashra, India
Tel: +91 22 6630 3030
E-mail: jbecotex.ipo@jmfl.com
Website: www jmfl.com
Investor grievance email: grievance ibd@jmh. com
Contact Person: Praches Dhun
SEBI Registration Number: [NMOD00 10361
COMPANY SECRETARY AND COMPLIANCE OFFICER
Nidhi Manoj Sharma
Office Mo, 1105 & 1201, 11th Floor, Rajhans Montessa, Beside Le Meridien Hotel, Nr. Surat Ainpoet, Dumas Road, Surat — 395 007, Gujarat, India
Telephone: +91 6358266883; E-mail: cs@jbecatex com

All capitalized terms used herein and not specifically defined shall have the same meaning as ascribed to them in the DEHP.

For J B ECOTEX LIMITED

On behalf of the Board of Directors

/-

Nidhi Manoj Sharma

Company Secretary and Compliance Officar

Place : Sural
Date : Seplember 28, 2026

J B ECOTEX LIMITED s proposing, suibject to appiicable statutory and regulalory requirements, receipt of requisite approvais, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has filed the DRHP
dated September 28, 2026 with SEEI and Stock Exchanges, The DRHP shall be available on the website of SEBI at www.sabi.gov.in, websites of the Stock Exchanges i.e., BSE at www bseindia.com and NSE at www.nseindia.com and is available on
website of the company i.e. www jbecotex com, websites of the BRLMs, 1.2 Metilal Oswal Investiment Advesars Limited at www.motitaloswal.com and JM Financial Limited at www. jmfl.com. Potential investars should note that investment in equity shares
involves a high degree of risk and for details refating o such risks, please see the section antitled “Risk Factors™ on page 19 of the DRHP and the details set out in the RHP, when filed. Potential investors should nol refy an the DRHP filed with SEBI for
making any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered under the L3, Securities Aclor any state securities laws in the United Stales, and unless so registerad, may not be offered or sold within the United States, except pursuant 1o
an exemption from, of in & fransaction not subject to, the registration requirements of the U.S. Securities Act and in accordance with any applicable U.S. siate securities laws. Accordingly, the Equity Shares are beirg offered and sold oulside the United
States in ‘offshore fransactions'in refiance on Regulation S under the U8, Securities Act and the applicable laws of the jurisdictons where such offers and sales are made, The Equity Shares have not bean and will nof be registerad, ksted or athenyise
qualified in any other jursdiction outside India and may not be offered or sold, and Bids may not be made by personsin any such jursdiction; except in compliance with the applicable laws of such jurisdicbon.

o
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FINOLEX INDUSTRIES LIMITED

CIN: LAI0EPHN1S81PLCO24153
1ka Mawal, Chst Pune - 410 B0E
.com | WebsHe: www finolexgipas.con

Registered Office: (et No. 395
Tel No.: +31 20 27408567 | E-mail: in

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular Mo, HOA8M3M1212026-MIRSD-PODATHI2026
dated January 30, 2026, read with SEBI Circular No. SEBIHOMIEZDIMIESD-
PoDyPCIRI 202547 dated July 02, 2025, wa bring 1o yvour nalice that another
spedcal window has been opanéd for a pericd of Onea Year from February 05,
2026 till February 04, 2027, for re-lodging share transfer deads that wera
priginally submitted before: April 1, 2019 but were rejecied, returned, or left
unattended due to documentation or procedural deficiencies

This facility of a spedial window is for [odgement of physical securilies transfer and
dematerialization ("demat"} which were saldipurchased prior boo Apnl 01, 2019,
Kindly refer iothe matrix below with regards to the applicability of lodgement ;

Execution Date of Ladged for transfer Origimal Security | Eligibde ta lodge in

Transfar Deed before April 01, 20997 | Certilicate Available? | ihe currend window?
Bafore April 01, 2018 | Mo (it Is fresh lodgement] Yos w
Before April 01,2010 | TS5 it vas rejectad! Yes v
Bafare April 01, 2019 fes Ha X
Bafore April 01, 2019 ha Ha X

Kindly note that the reqguesi(s) which are accompaniad by original
cerfificatels) along with transfer deeds and relevant supporting documents will
only be considered under this special window, The securities so ransfermed
shall ba mandatorily creditad to the fransferes only in demat moda and shall
be under lock-in for-a period of one vear from the date of registration of
transfer. Such securitiez shall not be transferred/ien-marked/ pledged during
the said lock-in period.

Faor any queries on the above matter, shareholders are requested to confact
the Company's- Registrar and Share Transfer Agents, Mis. KFin
Technologies Limiled, Unil: Finolex Indusfries Limifed, Salenmum Building,
Tower B, Plot Nos. 31-32, Financial District, Nanakramguda, Serilingampally,
Hyderabad, Rangareddi, Telangana India 500032, Tel: +91-40-67 162222

email ID: einward.risi@kfintech.com.

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Nobce is hereby gven that the Share Certificate Nos. 4, 5 amd 17 for 4,60,000
Equity Shares of T10/- each, bearing Distinctive Mos. 400001-500000,
600001-800000 and 2760001-2820000 respectively, in Olympia Credits &
Mercantlle Private Limited, having its Reglsterad Office at 41, Middieton
Street, Sikkim House, 4th Floor, Kolkata — 700071, standing in the name of
Kit Commercial Private Limited, have been lost and that an application for the
issue of duplicale/sonsolidaled share ceartificate(s) in lieu thereo! has bean
made ta the Company

Chjections, f-any, should be made within 15 days from ihe date of this publication
to the Comipany's Registrar & Share Transfer Agent = Miche Technologies Pvi
Lid., B-511 Bagree Market, 5th Floor, 71 B. K. B. Basu Road, Kolkata — 700001
The public are caulioned against dealing in-any way with these shares

Date: 28.00.2026 KIT COMMERCIAL PRIVATE LIMITED

-3 Gujarat Informatics Limited

G i Block No. 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

Erabiing e-hows
TR | Phone: 079-23256022, Fax: 079-23238925

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, Integration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.
HWT25052026; Tender ID 349301) Interested parties may visit

NOTICE INVITING BID

W

TATA

TATA POWER

Corporate Contracts Department, 5 Floor Station B)
Tata Power, Trombay Thermal Power Statlon Chembur-Mahul, Mumbal 400074, Maharzshira, Indis
{Board Ling: 022-67175125, Mobile: 3641867435) CIN: LZ3920MM1913FLCOD05ET

NOTICE INVITING TENDER @ |

The Tata Power Company Limited invites tender from eligible vendors
for the following package

Fire door installation work at Bhira HPS (CC2T3PS107)
Interastad and aligible bidders to submit Tender Fee and Authorization
Lelter bafore 1500 hrs, of 15" October 2026, For detailed NIT, please
visit Tender section on website htips/www.tatapower.com. Also, all

http://www.gil.gujarat.gov.in or https://tender.nprocure.com

for eligibility criteria & more details about the bid.
- Managing Director

future corrigandum’s if any, to the said tendar will be published on Tender
section of above website (Tata Power > Business Associates > Tender
Documents) only

THIS 15 A PUBLIC ANNODUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, IRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES™)

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (I55UE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (*SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EIZ[ITE)(

Shareholders of the Company are requested (o update their KYC. details,
including PAN, emall 1D, address, mobile number, and bank account details,
with their Depository Parlicipant(s) (in casa shares are held in demat form) or
with the Registrar and Transfer Agenf (RTA) {in case shares are held in
physical form), o ensure ease of communication and seamless payment of
dividend {if any). Sharehalders holding shares in physical form are furlher
requested to dematerialize their shares by submitting the share cedificates of
face value 25 to thelr respective Depository Participant(s)
For Finolex Industries Limited
Sdi-
Dakshinamurthy lyer

Date : September 28, 2026
Company Secretary & Head Legal

Place ;: Pune

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OF FMOG, FOOD AND PROCESSED FOOD PRODUCTS AT VARIDUS LOCATIONS
[ Under regalalion 384 1) of the Imsehemnty and Banknapicy Boand of india
{Insolvency Resolution Process for Corporate Persons] Regulations, 2018)

RELEVANT PARTICULARS

1 Mame of the corporate debior
elong with PAk & Ciky LLP Mo.

| Future: Carsymer Lirmibed

|CIr Mumber - LS2803MHT1996PLE1020G90
_F'.!-’-l IirmEper .ﬁ..l' I'.II:‘L'I]?.E""F.II'I

Knowiedga House, Smyam Magar, GFf Jogesnwar
Vilhrod Line Aoad, lopeshveari (East)

_F.1_|."|'.I,:_.'_1| -ll:.:_l:l-:l-'.}i_'l._ru_lal:;_lr.;u_:rll_r.;l.

2, | Addnass of the reglsterad dffice

3. | LWL of websiie hitps AT IS Con S0 METIny
4, | Dedails af place whens majonty | Corprorate debior bemg ted on Bermbay Stock
of fixed assels ara located Ewchange snd Mational Stock Exchanga has
miEariy of fined assets [oaed &1 Tumkur and
Bidar in Karnataka, Sonipat in Harmna and in
| - {Indors in Madhya Pradesh.
B. | Instalkd capacity al main | The installesd capacily al the BRagad rics milling

faciimy located 2t Turnkur in Barrataka is
{Epprosoratety J000 tonnes,

Tha reverun froem oparations during the
Ifinancial year 2003-35 was INA 56,22 Lakhs

ProdUCEs; ServIGES

& | Quantity and value of main
praducts) services gold in last
| I'||'-.'-!r||:.-.:|l yoar |
f. | Mumber of empéovees) workmen Corporate dablor hes 3 employeas and
| |6 e felAines
2. | Further demils moheding last | The detais are avadabda on the websita of the
ewvaifable financial siatements {with | Covpoiate Debiod
schedules) of twn years, Bsts of |Further dedails oin be saught by aamailing the
creditors are avadable at LRL: |underelgnied at i fokllsdgisipg.com
5. | Eligitility far resolution applicants | Furihes delaiks can be saught by emailing he
untar section Z5[2Kh) of the undersipned at i foksaEsipe.com
| Code s ayailables at URL |
10, | Last date for recesps of epression 12 Oictobar 2026

| of imerest ) |[Presdously It wes 27 Segtambar 2056]
11 | Date of ssue of |1 erisiongl [isf of 22 Doinber 2026
prasgective resolution :ap::m-:,anbs [IFreviously it was 07 (oiphes 2026,

12| Last date for submission of 12T Ocicher 2026
| obpections to provisionad (st
13| Dete of issue-of Teaal kst o
| P |::I,.|Il.ll"' |-e"~n,ll_||||:-| g licants

14 | Date of ssue of Information
marmdrandum, salustion matrls
ard reguest far mesolution plans o
prosnactive resolution apalicants

ib. | Laasd -'I.;ll:-!'! Toar EIIhI‘II'ﬁHHI-'if :
resspation plans

16, | Process email id do submi
Exprassion of Intemast

17| Details of the Corparate Debtors
rizdistration stats as MESME

Sdf-

Arpis Resolution Services Private Limited

throngh dutharzed signatory dal deneros

AS Feaalution Prodesssanalol Future Consumser Limited
Redistration ¥o. IBEPE-CL 18 IPA-1/2022- 2350041
Althrization far Assignment vakid Gl 30 June 2027
REE_.."'.-:‘:L"I’EEE 106, 18t Floor, Manaka atriidm 2, Cross Read &, Behind Uﬁ::ﬂ:.‘il-:l.'l Mlarriatt,
Chakala, Andher! East, Mumbal- 400053

Ermail; peibiEcageil.ooem, irp fel@An gsipe.pom

Dabe: 29-08-20026

Place: Mumbai

[[Froviously it was 12 Octobar 2026
10E Mowernbar 2026
_I!:TH‘ul'iI:l:i_!ﬂ:.' iI_.-.'.-J:: 23 OtabiEr 2026
11 hpwemier 2026
{Presdously I was 27 Deloher 2026)

[11 December ?I'i:"E
|IFresiously it was 26 Mowemibar 2026)
|9 P Ml aesTial s 0 m

|Corpareie Debicr & not registaad as MSME

Tasty Bite Eatables Limited

CIN: L15419PN1985PLCO3T34T
Regd Off: 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 003
Tel: 020 3021 6000; Fax: 020 3021 6048, CIN: L15419PN1985PLCO37347
Website: www.tastybite.co.in; e-mail; info/@tastybite.com

NOTICE OF POSTAL BALLOT

Pursuant to Section 108 and 110 of the Companies Act. 2013 (“the Act”)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MCA
Circulars"), and Regulation 44 of the SEBI (Listing Obligations and
Disclosure Reguirements) Regulations, 2015, and other applicable
provisions of the Act, Rules, Circulars and MNofifications issued
thereunder, the Company. has on 28 September, 2026 sent an email
through Kfin Technologies Limited ("Kfin") along with the Login 1D and
password for e-voting to the members who have registered their e-mail
D= with the Depository Participants or with the Company as defined inthe
Postal Ballot Mobice dated 27 Seplember2 026
The Board of Directors ofthe Company has appointed Mis. Pareek V. R, &
Associates, Practicing Company Secretary represented through by CS
Vineet Ramoo Pargek (FCS; 12033; C.P. Mo. 18558), o act as the
Scrutinizer for conducting the Postal Ballot process, through the e-voting
processin afair and transparent manner,
Members are requested to provide their assent or dissent through e-
voting only. The -Company has appointed Kfin Technologies Limited for
providing e-voling facility to enable members o cast their voles
electronically. The detailed procedure for e-voling is enumerated in the
Motes to the Postal Ballot Motice, Members are requested to.note that the
voling period will commence from Tuesday, 29 September 2026 at 9.00
a.m. (I5T) and end on Wednesday 2B October 2026 at 5.00 pom. {I5T).
The e-voting module shall be disabled by Kfin for voting thereafter. Any
votes received thereafter will be invalid
Members are requested to provide their assent or dissent through e-
voting only. The voting righis of Members shall be reckoned as on Friday,
25 Septamber 2026, which is the cut-off date. Members may pleass nole
that the Postal Ballot Motice is also available on the Company's website at
wwnw fastybite.co.in, websites of the Stock Exchanges e, BSE Limited
("BSE"} and NSE Limited ("NSE") at www.bselndia.com and
www. nseindia.com respectively and on the website of KFin Technologies
Limited at https:/favoling. kfintech com/public/Downloads. aspx.
Members who have not recelved the Postal Ballot Motice may download it
from the above mentioned websites. Any person who is not a member as
on the cutl-off date (Friday, 25 Seplember  2026) should treat this Notice
for informabion purposes only,
Members holding shares in physical mode and who have not updated
their email addresses with the Company are reqguested to update their
emall addresses by writing 0 the Company al secrelarial@astybite com
In case of any queriesidificuities in registering the e-mail addresses,
Members may write to secretariali@tastybite.com.
Members holding shares in physical mode, who have not registered!
updatad their amail addresses with the RTA, are requested o register |
update the same by writing 1o the RTA with details of folio number and
attaching a self-attested copy of PAN card at einward. ris@Kfintech.com.
The resuits of e-voting will be announced on or before Friday, 30 October
2026 al the Registered office of the Company and shall be forwarded 10
the BSE and NSE and will also be accessible at the website of the
Company i.e. hifps:/wwalastvbite.coinfand on the website of Kfin
|.&. https:fevating, kfintech. com/public/Downlnads. aspx
For Tasty Bite Eatables Limited
Vimal Tank
Company Secratary

Date: 29 Septamber 2026
Membership No.: AZ22370

FPlace: Pune

(Please scan s OF code
to view the Draff Red Herring
Prospectus and the

Orait Abridged Prospectus)

PLASTI RECYTC CL

J B ECOTEX LIMITED

Our Company was originally registered as a limited liability parinership under the Limited Liability Partnership Act, 2008, as amended, under the name J B Ecotax LLP {*JBE LLP™) pursuant ta a limited fiability parnership agreement datad October 31,
2012, which was registered with the Registrar of Companies, Gujaral, Dadra and Magar Havelli al Ahmedabad and 8 certificate of incorporation dated November 12, 2012 was issved to JBE LLP. Subsequently, pursuant io a resalution passed by the
partners of JBE LLP at their meeting held on Juna 2, 2021, JBE LLP was converted into a public Emited company in accordance with the provisions of Chapter XX1 of the Companies Act, 2013. Accordingly, the name of cur Company was changed to 'J B
Ecotex Limited' and a frash cerificate of incorporation dated Seplember 21, 2021 was issued by (he Reqgistrarof Companies, Central Registration Centre, For detalls of changes in the name and ragistered office address of our Company, see “History and
Certain Corporate Matters "on page 258 of the Draft Red Herring Prospectus dated September 28, 2026 {"DRHP™).
Corporate Identity Number: U1 7299064202 1PLC125752
Registered and Corporate Office: Offica Mo, 1105 & 1207, 11th Floor, Rajhans Montessa, Beside Le Mandien Hotel, Nr. Surat Airport, Dumas Road, Surat - 395 007, Gujarat, India
Contact Person: Nidhi Manoj Sharma, Company secretary and Compliance Officer; Telephone: +57 G3588-66383; E-mall: csi@jbecotex.com; WebsHe: www |becotex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTH ARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ SEACH ("EQUITY SHARES") OF J B ECOTEX LIMITED (“OUR COMPANY" OR THE “COMPANY" OR THE "ISSUER") FOR CASH AT APRICE OF T[«| PER
EQUITY SHARE [INCLUDING APREMIUM OF < [«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ [»] MILLION (THE “"OFFER") COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUEOQF <5
EACHAGGREGATING UP TO 4,000.00 MILLION BY OUR COMPANY (THE "FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 12,950,000 EQUITYSHARES OF FACE VALUE OF ¥ SEACH AGGREGATING UP TO T [«] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,870,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UPTO 1,100,000 EQUITY SHARES OF FACE VALUE
OF¥SEACHAGGREGATING UPTO [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 300,000 EQUITY SHARES OF FACE VALUE OF | 5SEACH AGGREGATING UP TO ¥ [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF T 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UP TO 1,690,000 EQUITY SHARES OF FACEVALUE OF ¥ SEACHAGGREGATING UP TO ¥ [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 900,000 EQUITY SHARES OF FACEVALUEOF 2 5
EACHAGGREGATINGUP TO < [«] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO T[«] MILLION BY MONIKA RAJESH GUPTA, UP TO 900,000
EQUITY SHARES OF FACEVALUE OF T 5EACH AGGREGATING UP TO 2 [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE “OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ 800.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW,ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2){B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REFORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR TO THE COMPLETION OF THE OFFER AND IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

IN ACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEBIICDR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TQ [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH, AGGREGATING UP TO ¥ [#]
MILLION [CONSTITUTING UP TO [»]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [«]% (UPTO e} PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ("EMPLOYEE DISCOUNT").

THE FACE VALUE OF THE EQUITY SHARES IS ¥ 5 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [»] (A
WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (A WIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACHWIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/JOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by al least three additional Working Days after such revision in the Price Band, subject (o the Bid! Offer Penod not exceeding 10 Working Days. In cases of force majeure,
banking slrike or similar unforeseen crocumstances, our Company may, inconsullation with the BELMs, for reasons to be recorded in writing, extend the Bid [Offer Period for a minimum of ane Working Day, subject to the Bid! Offer Period not exceading 10
Warking Days. Any revisian in the Price Band and the revised Bidf Offer Period, il applicable, shall be widely disseminated by notification 1o the Stock Exchanges, by issuing 8 press release, and also by indicating the change on the respective websites of
the BRLMs and at the terminals of the Syndicale Members and by Intimation to Designated Intermediaries and the Sponsor Bankis), as applicable.

The Otier is being made in terms of Kule 13{2)1{b} of the Securities Contracts (Regulation) Rules, 1957, a5 amended (the "SCRR), read with Reguiation 31.of the SEBI ICDK Regulations. The Offer is being mada through the Book Building Process in
accordance with Regulation 6(1) of the SEB| ICDR Reguiations wherein not more than 50% of the Net Offer shall be available for aliocafion on a proporfionate basis to Cualified Institutional Buyers ("QIBs™) (the “QIB Portion™), provided that our
Company in consuftation with the BRLMs may allocate up to 60% of the CIB Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations
(the “Anchor Investor Portion™), of which 40% shall be reserved in the Tollowing manners (1) 33.33% of the Anchor Investor Porbion shall be reserved for domestic Mutual Funds, and (0) 6.67% of the Anchor Investor Portion shall be reserved for Life
Insurance Companses and Pension Funds, subject o valid Bids being recelved from domestic Mutual Funds, Life Insurance Companies and Pension Funds, as apphicable, ator above the Anchor Investor Allecation Prce. Any under-subseription in the Life
Insurance Comparies and Pension Funds calegory specified in (i) above may be allocated to domestic Mutual Funds, In accordance with the SEB| ICDR Regulations. In the event of undes-subscription or non-allocation In the Anchor Investor Portion, the
balanca Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only, subject to valid
Bids being received at or above the Offer Price_ and the remainder of the Net QIB Portion shall be available for aliocation on & propertionate basis to all Q1Bs, including Mutual Funds, subject to valid Bids being received at ar above the Offer Price. Further,
notless than 15% of tha Net Offer shall be avaitable for allocation to Mon-Institutional Investars | "Non-Institutional Partion™) of which one-third of the Non-Institutional Portion shall be available for allocation to Bidders with anapplication size of maore
thanr 020 milion and up to 1,00 milien and two-thisds of the Non-instituional Portion shall be availabla for allocation to Bidders with an application size of more than 1,00 million and undersubscription in either of these two sub-categories of the Non-
Institutional Portion may be allocated to Bidders in the other sub-category of the Non-Institutional Portion in accordance with the SEB| ICDR Regulations, subject to valid Bids being received alor above the Offer Price. Further, not less than 35% of the Met
Offer shall be available for allocation fo Retadl Individieal Investors (“Retail Portion™), inaccordance with the SEBI ICOR Regulabons, subject to valid Bids being recenved from them at or above the Offer Price. Further, Equity Shares will be allocated on a
proportionate basis to Elgible Employees apptying under the Employes Reservation Porfion, subject to valid Bids received from them at or above the Offer Price {net of Employee Discount, if any), All Bidders (except Anchor Investors) shall mandatorily
partecipate in this Offer only through the Application Supported by Blocked Amount ("ASBA™) process and shall provide details of their respective bank account {including UP1D (defined hereinafier) in case of UPI Bidders (defined hareinafter) in which the
Bid Amaount will be blocked by the Self Centified Syndicate Banks {“SCSBs") or pursuant to the LIPI Mechanism, as the casa may be. Anchor Investors are not permitted 1o participata in the Anchor Investor Portion through the ASBA process. For delads,
see "Offer Procedure"on page 422 of the DRHP

This public announcemant is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to infarm the public that our Company is proposirg, subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market conditions and other considerations, to undertaka initial public offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated September 28, 2026 with the Securities Exchange Board of India ("SEBI™) and the Stock Exchanges,
Pursuant to Reguiation 26( 1) of the SEBI ICDR Reguiations, the DRHP filed with SEBI shall be made available o the public for comments, if any, for a period of at least 21 days, from the date of publication of this public announcement in accordance with
Requlation 26{2) of the SEBI 1CDR Regulations by kosting it along with Draft Abndged Prospectus dated Seplember 28, 2026 on the websites of SEBI at www.sebi.gov.in, the Stock Exchangesi.e,, BSE atwww. bseindia.com, NSE at www.nseindia.com,
websile of the Company at www jbecotex.com and the websites of the Beok Running Lead Managers to the Offer i 2. Matilal Oswal Investment Advisors Limited at www.molilaloswal.com and JM Financial Limiled at www.jmfl.com ("BRLMs"). Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requested o send a copy of the comments sent to SEBI. to the
Company Secrelary and Compliance Officer of our Company and the BRLMs at thesr respective addresses mentioned herein, All comments must be recaived by SEBI, the Caompany and/or the BELMs and/or the Company Secretary and Compliance
Officer of our Company in relation to the Offer on or before 5:00 p.m. on the 21 st day from the aforesaid date of publication of this public announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulatons:

Investments in equity and equity-refated securnifies involves a degree of nsk and bedders should not invest any funds in the Offer unless they can afford to take the risk of losing their entire investmeni. Bidders are advised o read the risk factors carefully
before taking an investment decision in the Offer. For taking an investment decision, bidders musst rely on their own examination of our Company and the Offer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEBI, nordoes SEBI guaranies the acturacy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors "on page 19 of the DRHP,

Any decision 1o investin the Equity Shares described in the DRHP may only be made aftes the RHP has been filed with the RoC and must be made sclely on the basis of such RHP as there may be matenal changes in the RHP from the DRHP. The Equity
Shares, when offerad, through the RHP, are proposed to be listed on the Stock Exchanges.

The lability of the members of our Comparny is limited by shares. For details of the main objects of our Company as confainad inits Memorandum of Association, see "Hisfory and Certain Corporate Matters™ on page 258 of the DRHP.

For delails of the share capital and capial structure of our Company and the names of the signatories to the Memaorandum of Associabon and the number of shares of our Company subscribed by them, s2e " Capital Structure” on page 88 of the DRRP

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER

(©) MUFG wwrovin

MUFG Intime India Private Limited

{(Farmerly Link Intime India Private Limited)

C-101, Embassy 247, LB.5. Marg, Vikhroli West, Mumbai 400 083,
Maharashira, India

Tel: +51 81081 14949

E-mail; jbecolex.ipoi@in.mpms. mufg.com

Website: www.in.mpms.mufg.com

Investor grievance e-mail: becotex ipo@in.mpms.mufg.com
Contact Person: Shanfi Gopalkrishnan

SEBI Registration Number; |NRO00004058

mu%

il T ae E e ru;
Motilal Oswal Investment Advisors Limited

Motial Oswal Tower, Rahimiullah Sayani Road, Opposite Pare! 5T Depat,
Prabhadewvi, Mumbai — 400 (25, Maharashtra, India

Tel: +91 22 7193 4380

E-mail: jb.ipo@motidaloswal.com

Website: www.motlaloswal.com

Investor grievance email: motapiredressal@matilaboswal .com

Contact Person: Ronak Shahi Sankita Ajinkya

SEBI Registration Number: INMOOD011005

1 JM Financial

JM Financial Limited
7" Floar, Cnergy, Appasaheb Marathe Marg, Prabhadevi
Mumba: =400 025 Maharashira, India
Tel: +81 22 6630 3030
E-mail: jpecotex.ipog@imf.com
Website: www.jmfl. com
Investor grievance email: grievance ibdi@jmf.com
Contact Person: Prachee Dhuri
EEELE Registmtmn Numbaer; INMOBOD10361
' ~ COMPANY SECRETARY AND COMPLIANCE OFFICER
Nidhi Manoj Sharma
Qffice No. 1105 & 1207, 11th Ficor, Rajhans Montessa, Beside Le Mearidien Hatel, Nr, Surat Airport, Dumas Road, Surat - 335 007, Gujarat, India
Telephone: +31 BA5BB56883, E-mail: csiibecotex.com

All capitakized terms used herein and nol specifically defined shall have the same meaning as ascribed to them in the DRHP.
For J B ECOTEX LIMITED
On behalf of the Board of Direclors
Sd-
Nidhi Manoj Sharma
Company Secretary and Compliance Officer

Place : Sural
Date Sentember 28, 2026

J B ECOTEX LIMITED is proposing, subject to applicable statutory and reguiatory requirements, receipt of requisite approvals, markel conditions and other considerations, 1o underake an initial public offer of its Equily Shares and has filed the DRHP
daled September 28, 2026 with SEBI and Stock Exchanges. The DRHP shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE at www.bseindia.com and NSE at www.nseindia.com and is available an
website of the company i.e. www jbecotex.com, websites of the BRLMs, i.e. Mofital Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limited at www.jmifl.com. Potential investors should note that investment in equity shares
invoives a high degree of risk and for details relating to such risks, please see the seclion entitled "Risk Factors” on page 19 of the DRHP and the details set out in the RHP, when filed. Potential investors should not rely on the DRHP filed with SEBI for
making any invesiment dacision,

The Equity Shares affered in the Offer have not been and will not be registered under the LS. Securibes Actor any stale securities laws in the United States, and unless so registered, may not be offered or sodd within the United States, excapl pursiant io
an exemption from, or in a fransaciion not subject to, the registration requirements of the U.S. Securifies Act and in accordance with any applicable U.S. siate securities laws. Accordingly, the Equity Shares are being offered and sold outside the United
States in ‘offshore transactions’ in refiance on Regulation S under the U5, Securities Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Sharas have not been and will not be registered, listed or otherwise
qualified in any ather junsdiction outside India and may not be offered or sald, and Bids may not be made by persans in any such [urisdicton, except in compliance with the applicable taws of such jurisdiction.
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FINOLEX INDUSTRIES LIMITED

CIN: L 1IJBPH t'4E|1FLEIJ"'¢1 £

Registerad Office: Gat Mo, 3 lage { v Iyl
Tel Ro.: +31 20 27400567 | E-mail; . co iaibe: wwiv inoledpioes.con

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT DF TRANSFER REQUESTS OF PHYSICAL SHARES
Pursuant o SEBI Circular Mo, HOG3ET311(2132026-MIRSD-FODATN2026
dated January 30, 2026, read with S3EBI Gircular No. SEBIHOMIESDIMIRSD-
PolVP/CIRZ0254T. dated July 02, 2025, we brng to your notice that anather
special window has been opened for a period of One Year from February 05,
2026 till February 04, 2027, for re-lodging share transfer desds that wera
orfiginally submitted bafore Apri 1, 2018 bul ware rejected, refumad, or lafi
wnallended dus ladoecurmenialion or procedersal delicsanties.,

Thas facBly of a spacial window i5 for kadogement of phiysical secunfies transher and
dematerializafion [Mdomat”) which were soldipuschasad pnar Lo April 01, 20158
Kindfy refes bo e miathx below with regards (o the applicability of lodgement

Exnecuion Date of Original Security | Eligibde tolodge in

Lodged for transfer

Trarsfer Deed before April 04, 200197 | Certificate Availabln? | the current windaw?
Before April @1, 3018 | Mo (it is fresh ledgement) Yes '
Before Aprif 01, 2010 | TER[iLwas relectedi Yos v
Befare Aprll &1, 20449 Yog Na X
Bafare April @1, 2014 W Ha X

Kindly note that the request{s) which are accompanied by original
cefificatels) along with transfer deeds and relevant supporting documents will
only be considered under this special window, The securities 5o transferad
shall be mandatorily credited to the transferee only in demat mode and shatl
be under lock-in for-a peried of one year from the dale of registration of
transfer, Such securities shall not be transferredlien-marked! pledged during
the said lock-in period,

For any queres on the above maller, shareholders are réquested 1o contact
the Company's Registrar and Share Transfer Agents, Mis. KFin
Technologies Limited, Unit, Finolex Industries Limited, Salenium Bulkding.
Tower B, Plot Mos, 31-32, Financial District, Nanakramguda, Serlingampally
Hyderabad, Rangareddi, Telangana India -500032. Tel: +91-40-67162222
email 1D einward. risf@kfintech com

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Modice is hereby given thal the Share Certificate Moz, 4, & and 17 for 4,680,000
Equity Shares of 10/- each, bearing Distinctive Nos, 400001-600000,
600001-800000 and 2760001-2820000 respectively, in Olympia Credits &
Mercantile Private Limited. having its Registered Office at 411, Middleton
Street, Sikkim House, 4th Floor, Kolkata = 700071, standing in the name of
ki Commercial Private Limited, have been [ost and that an application for the
Issue of duplicate/consolidated share certificateds) in lleu thereol has been
made 1o the Company

Chjections, if any, should be made within 15 days from the date of this publication
o the Company’s Registrar & Share Transfer Agent — Miche Technologies Pyt,
Lid., D-511 Bagres Market, 5th Floor, 71 B, B, B, Basu Road, Kolkata — 700001,
The public-are cautioned against dealing in-any way with these shares,

DCale: 280592026 KIT COMMERCIAL PRIVATE LIMITED

-3 Gujarat Informatics Limited

G II | Block No. 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

| Phone: 079-23256022, Fax: 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, Integration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC [(Tender No.
HWT25092026; Tender 1D 349301) Interested parties may visit
http://www.gil.gujarat.gov.in or https://tender.nprocure.com

for eligibility criteria & more details about the bid.
- Managing Director

Enabiing e-Gowernarce

il

TATA

TATA POWER
Corporate Contracts Department, 5 Floor Station B)
Tata Power, Trombay Thermal Power Stalion Chembur-Mabul, Mumbai 800074, Maharashtra, Indiz
[Board Line: D226T1TS125, Mobile; 3641867435] G LZBSZ0MHASIPLCOODSET

The Tata Power Company Limited invites tender from eligible vendors
for the following package.

Fire door installation work at Bhira HPS (CC2F¥5P5107)
interestied and eligible bidders 1o submil Tender Faa and Authorization
Letter before 1500 hrs. of 15" October 2026. For detailed NIT, please
visit Tender section on website https:/hwww.iatapower.com. Also, all
future cormgendum's if any, 1o the said tender will be published on Tendear
saclion of above wabsite (Tata Power > Business Associates > Tender

Documents) only,

THIS IS5 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROZPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES,
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED ["NSE”, AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER |l OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EEDTE)(

Shareholdars of tha Company are requesied to update their KYC details
including PAM, email |D, address, mobide number, and bank account details,
wilh their Depository Paricipant(a) (in case shares are held in damat form) or
with the Registrar and Transfer Agent (RTA) (in case shares arg held in
physical form), fo ensure ease of communication and seamless payment of
dividend (if any). Shargholders holding shares in physical form are furiher
reguasted to damatsrialize thair shares by submitting the share cerlificates af
face value 22/~ 1o their raspeclive Depository Participant{s).
For Finolex Industries Limited
Sdf-
Dakshinamurthy lyer

Date : September 28, 2026
Company Secretary & Head Legal

Place ; Pune

CORRIGENDUM TDO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING N BUSINESS OF FMCG. FOOD AND PROCESSED FOOD PRODUCTS AT VARIOUS LOCATIONS
[ Limder regulation 36A[ 1) of the Inssbvency and Bankrupboy Beard of (ndia
[ Imsadeenoy Resolulion Process fer Corporata Persens| Repulatiens, 2046

RELEVANT PARTICULARS

1 Same of the corparsle Gebiar
along with PAN & CINS LLP ki

Fulure Corsamer Limidesd

CIN Humber - LEE0AMH1996PLE1 92080
.F‘M-. "-!u'rnu:r .!.,ﬁ.El:SI,'IE?EE!-

Knowiadgn House, Smyam Nagar, Off Jogeshwan
Wisnrali Link Ropd, logeshwan [Easth
| Mumnhal - AGED, Maharsshirs
IJ!QEE!..A'“J-.U!-!"EE!I':‘&U."""T"'I. -
CHI!'.'II'-ELE' dedior I:E"-"Ig_lrﬁl.&j l:l-"l H-l:ll'l'l E-'f L [ e
Eschar e 2nd Matichal Stock Eechan " a8
mgjvily of Meed pssets located B0 Tumkur &nd
Bictar in Harnataka, Sonipsl in Hanena ard in
Iredow i My Pracesh
[ The irstalied capacity of the epsed rioe miling
facilty located ot Tumbar in Bamataka is

| appeoximately 4000 onnes,

T rEverue ‘":ll"l |.'.'|'.IE‘II|rI\:|r-E- '.II.I’TI" hl'
financial yaar 2024-25 was INK 55.22 Lekhs

| Address of the regstened office

[ =H

3 |URLofwebsite
i, Details of place wihare majonty
al Tixesd Sasa1d Bre ledahed

B | insdalked capactty of main
rodductsy SERACes

&, | Quamtiy ard value of maip
produgtss senvicas sold In last
| financial yaar
T | Mumber of employees) wWorkmer .El}l parabe debitar has 3 ampaoyees and
| ) B | OriE FEABITIET
& | Furihee details incluaing st [ The details are evedable on the website of the
Aviiiabie financial statemants (with | Corparale Deblor,
sohetules) of two wears, listks of Fisther detads can be sought by eomailing the
crediors ane mailable o LARL: undersgned of irpfoEnedeipe. com
| Elightnility for resoiution applicarts . | Furiher detads can be sought by a-maliing tha
undar saction 2502 ){h) of tha ungarsgned 8t iipfoSsesdizipg com
| Gaode &= available a1 LIRL ] | | <
141, | Last date tor TEE‘EI|.'I|. af I:"':tl.'lI'EEEJI.'II" 12 Oetabear 2036
| af irtenast I""I By Ly i .l-EE- 27 Sepiermbear 202 EI
111, | Date of ssue of provisional list of {22 Dotober 20096
priasnesiive |-"£A.'IIL|1|I.'I|" ﬂt‘lr.ll-c-&r'l[s |?'I‘" r'.'||.r5.-'.' I was OF Dhelobers .eE‘.EEI
12 | Uast clate for submssion af 127 Ociobes 2026
| ':Il;,l_H,.l.’IIJ-I o parcnd 5.--:|r!|1| 1 [—T“-.lr:llrs._g il veas 13 l.'.f-g‘ ke .‘F'I:IE'F.-'
13, | Do of st of finm = al 06 Maovembes 2028
| prospechve resahition applicants | (Previously it wiss 22 Ociober 2026]
114, | Date of ssuo of mfarmation 11 Meeminer 20026
marmarandom, evalustion mains [Previously i was 27 Ochobar 2028)
and raqusst Tar resoluton plans o
presgectye resolution agplcants
15, | Lest date for subsmisaken of
| rescéution plans
16. | Prooess ermall i 1 gaibimil
Expragsion of Inleres]
17, | Dretails of the Corporate Dedtar's
registration strius as MSME

k=

{11 Decambar 2028
| [Previously It was EE s by I0HE)
m:r T E'.-JEE "i||.'IE .....

TCorparate Deblor = nol registensd as MSME

Sl

Aapls Resolution Sandces Private Limited

threu@h authonzed Signalory il Menaoes

Az Reselvton Professional of Futens Sonsumer Limted
Fegistraton Mo BB IPECCLLEPA-1,72 02302 3 50041
A haori ateon for Assignament valic HE 3040 June 20027
Red, Address: DOG] Lst Floor, Kanakia Mrium 2, Cross Road A, Behind Couwrtyard Marriott,
Chakaka, Andheari Easl, Mumbad - 400083

Ermmil: puil@caavil.com, irp fel@segisipe.com

Daba; 20-09-202

Paca: Mumbal

Tasty Bite Eatables Limited
CIM: L15419PN1O85PLCO3T34T
Regd Off: 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005

Tel: 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1285PLCO3T4T
Website: www.tastybite.co.in; e-mail; infoi@tastybite.com

Purzsuant to Seclion 108 and 110 of the Companies Act, 2013 ("the Act™)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MCA
Circulars"), and Regulation 44 of the SEB| {Listing Obligations and
Disclosure. Reqguiraments) Regulations, 2015, and other applicable
provisions of the Act, Rules, Circulars and Motifications issued
thereaunder, the Company has on 28 September, 2026 zent an email
through Kfin Technologies Limited ("Kfin™) along with the Login ID and
password for e=voling to the members who have registered their e-mail
D= with the Depository Paricipants or with the Company as defined in the
Posial Ballot Mofice dated 27 SeplemberZ(26.

The Board of Directors of the Company has appainted Mis. Pareek V. R &
Associates, Practicing Company Secratary reprasented through by G5
Vineet Ramoo Pargak (FCS: 12033; C.P Mo, 18556), to act as the
Scrutinizer for conducting the Postal Ballot process, through the e-voting
procass in a fair and transparent manner.

Members are requested to provide their assent or dissent through e-
voling only, The Company has appointed Kfin Technologies Limited for
providing  e-voling facildy to enable members to cast their votes
electronically. The detailed procedure for e-volmg s enumerated in the
Motes to the Postal Ballot Motice, Members are requested to note that the
voling period will commence from Tuesday, 28 September 2026 at 9.00
am. (I5T) and end on Wednesday 28 October 2028 at 5.00 p.m. (I5T)
The e-voting module shall be disabled by Kfin for voting thereatter, Any
voles received thereafter will be invalid,

Members are requested o provide their assent or dissent through e-
voting only, The voting rights of Members ghall be reckoned as on Friday,
25 September 2026, whichis the cut-off date. Members may please note
that the Postal Ballot Motice is also available on the Company’s website at
www.iastybite.co.in, websites of the Stock Exchanges i.e. BSE Limited
{"BSE") and MSE Limited ("MSE") at www.bselndia.com and
wwiw nseindia.com respeciively and on the website of KFin Technologies
Limited at hitpsifevoting.kfintech.comi/public/iDownloads.aspx
Members who have nof received the Postal Ballet Motice may download i
from the above mentioned websites. Any person who is not a member as
on the cut-off date (Friday, 25 Seplember 2026} should freat this Noftice
for infarmation purposes only

Membars holding shares In physical mode and whao have not updated
their amail addresses with the Company -are reguested o update their
amail addresses by writing to the Company at secretanali@tastybite.com.
In caze of any queries/difficulties in registering the e-mail addresses,;
Membars may write fo zecretarial@iastybite. com.

Membears holding shares in physical mode, who have not registered!
updated their email addresses with tha RTA, are requested o register |
update the same by writing lo the RTA with defails of folio number and
attaching a salf-altested copy of PAN card at einward ns@kfintech.com.
The results of e=voling will be announced on or before Friday, 30 Oclober
2026 at the Registered office of the Gompany and shall be forwarded (o
the BSE and MSE and will also be accessible ai the website of the
Company i.e.  https:www tastybite.coin/and on the website of Kfin
i.ehttps:Vevoting kintech. com/public/Downloads aspx.

For Tasty Bite Eatables Limited
Vimal Tank
Company Secratary

Date: 29 September 2026
Membership No.: AZ23T0

Place: Puns

NOTICE OF POSTAL BALLOT

{Pleass scan this UR code
to wiew the Dreft Red Hamng
Frospecius amd the

Draft Abvicdgad Praspacius)

PLASTI RECGCYCLI

J B ECOTEX LIMITED

Qur Company was ariginally registarad as a imited liability partnership under tha Limited Liability Partnership Act, 2008, as amended, under the nama 'J B Ecofex LLP' {"JBE LLP") pursuant fo a limited liability parinarship agreemant dated October 31,
2012, which was registered with the Registrar of Companies, Gujaral, Dadra and Nagar Havelli at Ahmedabad and a cerlifficate of incorporabon dated Novemnber 12, 2012 was ssued to JBE LLP. Subseguenty, pursuant to a resotubon passed by the
partners of JBE LLP at their maefing held on June 2, 2021, JBE LLP was converted into a public limited company in accordance with the provisions of Chapter £X| of the Companies Act, 2013, Accordingly, the name of our Company was changed to*J B
Ecotex Limited' and a fresh certificate of incorporation dated September 21, 2021 was sued by the Registrar of Companies, Central Regsiration Centre. For details of changes in the name and registered office address of our Company, see “History and
Certain Corporate Matters " on page 268 of the Drafi Red Herring Prospecius dated September 28, 2026 ("DRHP")
Corporate ldentity Number: U17280G)2021PLC125752
Registered and Corporate Office: Office No. 1105 & 1201, 11th Floor, Raghans Montessa, Beside Le Meridian Hotel Nr. Surat Asrport, Dumas Road, Sural - 335 007, Gujarat, india
Contact Person: Nidhi Manoj Sharma, Company Secrelary and Compliance Officer; Telephone: +91 63588-66883; E-mail: cs@jbecotex.com: Website: www jbecotex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTHARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH ("EQUITY SHARES") OF J B ECOTEX LIMITED ("OUR COMPANY" OR THE “COMPANY™ OR THE “ISSUER") FOR CASH AT A PRICE OF %[«] PER
EQUITY SHARE (INCLUDING A PREMIUM OF T [«] PER EQUITY SHARE) (THE “OFFER PRICE") AGGREGATING UP TOY [«] MILLION (THE “OFFER") COMPRISING AFRESH ISSUEOF UP TO [«] EQUITY SHARES OF FACEVALUEOQF T 5
EACH AGGREGATING UP TO ¥ 4,000.00 MILLION BY OUR COMPANY (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 12,950,000 EQUITYSHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,970,000 EQUITY SHARES OF FACE VALUE OF 7 5 EACH AGGREGATING UPTO T [»] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OF TSEACHAGGREGATINGUPTO Y [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF | S EACH AGGREGATINGUPTO ¥ [« ] MILLION BY RAJESH RAMNIWAS GUPTA,
LIP TO 800,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UPTO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UPTO 1,690,000 EQUITY SHARES OF FACEVALUE OF T S EACHAGGREGATINGUP TO S [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 900,000 EQUITY SHARES OF FACEVALUEOF 5
EACHAGGREGATINGUP TO® [»] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO 3 =] MILLION BY MONIKA RAJESH GUPTA, UP TO 800,000
EQUITY SHARES OF FACE VALUE OF ¥ S EACH AGGREGATING UP TO ¥ [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE “OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ 800.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THEEQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR TQ THE COMPLETION OF THE OFFER AND IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

INACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEBI ICDR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH, AGGREGATING UPTO £ [#]
MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. QUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [«]% (UPTO ¥[«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT™).

THE FACE VALUE OF THE EQUITY SHARES 1S ¥ 5§ EACH. THE OFFER PRICE IS [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNTI(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED INALL EDITIONS OF [»] (A WIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [»] (A
WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (A WIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARAT| BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/IOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In casa of any revision in tha Price Band, the Bid/ Offier Period will be extendead by at least three additional Weorking Days after such revision in the Price Band, subject to the Bid/ Offer Penod not exceeding 10 Warking Days. In cases of force magaure,
banking sirike or similar unforeseen circumstances, our Company may, in consuitation with the BRLMs, for reasons io be recorded in writing, extend the Bid /Offer Period for & minimum of one Working Day, subject to the Bid! Offer Period not exceeding 10
Working Days. Any revision in the Price Band and the revised Bid! Offer Period, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a prass release, and also by indicating the change on the respective websites of
the BRLMs and at the terminals of the Syndicate Members and by intimation to Designated Intermediaries and the Sponsor Bank(s), as applicable,

The Ofter is baing made in terms of Rule 13(21{b) of the Secunties Confracts (Regulaton) Rules, 1957, as amended (tha “SCRR’), read with Regulation 31 of the SEBI ICDR Regulations. Tha Offer is being mada throwgh the Book Building Process in
accordance with Regulation 6(1) of the SEBI ICDR Regulations wherein not more than 50% of the Met Offer shall be available for allocation on a proportionate basis to Qualified Insttutional Buyers (“Q1Bs") (the “QIB Portion™), provided that our
Company in consultation with the BRLMs may allocate up o 60% of the CHB Portion o Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, in accordance with the SEBI ICDR Regulations
{the “Anchor Investor Portion"), of which 40 shall be reserved in the following manner {i) 33.33% of the Anchar Investor Portion shall be resanved for domestic Mutual Funds; and (i) ©.67% of the Anchor Investor Portion shall be reserved for Life
Insurance Gompanies and Pension Funds, subject to valid Bids being received from domestic Mutual Funds, Life Insurance Companies and Pension Funds, as applicable, ator above the Anchor investor Allocation Price. Any under-subscription in the Life
Insurance Companies and Pension Funds category specified in (i} above may be allocated o domestic Mutual Funds, in accordance with the SEBI ICDR Requlations. In the evenl of under-subscriplion or nan-allocation in the Anchor Invesior Portion, the
balance Equity Shares shall be added to the QIE Portion (other than the Anchor Invesior Portion) (the “Net QIB Portion"). Further, 5% of the Net QI8 Portion shall beravailable for allocation on a proportionate basis to Mutual Funds only, swbject to valid
Bids being recanved at or above the Offer Price, and the remainder of the Met QIB Portion shall be available for allocation on a proportionate basis to all QIBs, including Mutual Funds, subsect to valid Bids being received at or above the Offer Price. Further,
not less than 15% of the Net Offer shall be available for allocation to Non-Institutional Investars (“Non-Institutional Portion™) of which one-third of the Non-Institutional Portion shall be available for alkocation fo Bidders with an application size of more
than 020 milon and up o 1,00 million and two-thirds of the Mon-Institutional Podion shall be avaitable for allocation to Bidders with an application size of more than 1.00 million and undersubiscription in either of thesa two sub-categories of the Non-
Insfitutional Portion may be allocated to Bidders in the other sub-category of the Non-institutional Portion in accordance with the SEB| ICDR Regulations, subject to valid Bids being recaived at or above the Offer Price. Further, not less than 35% of the Nt
Offer shall be available for allocation to Retail Individual Investors {"Retail Portion"), in accordance with the SEB| ICDR Regulafions, subject to valid Bids being received from them at or above the Offer Price. Furihes, Equity Shares will be allocatedona
proportionate basis to Eligible Employees applying under the Employes Reservation Portion. subject to valid Bids received from them at or above the Offer Price (net of Employes Discount, Wany), All Bidders {excapt Anchor Invesiors) shall mandatority
participate inthis Offer only through the Application Supported by Blocked Amount (“ASBA") process and shall provide detads of their respective bank account (including UPI ID {defined heresnafter) in case of UPI Bidders (defined hereinafter) in which the
Bid Amaount will ba blocked by the Self Certified Syndicate Banks ("SC5Bs") or pursuant to the UP| Mechanism, as the case may be. Anchor Investors are not permitted to parbcigate in the Anchar Investor Porbion through the ASBA process. For details,
ses “Offer Procedure ' on page 422 of the DRHP.

This public announcement is being made in compliance with of Regulation 2642) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subsect to applicable statutory and regulstory requarements. receipt of requisste approvals,
markat conditions and ather considerations, o underiake initial public offering of its Equity Shares pursuant 1o the Offer and has filed the DRHP dated September 26, 2026 with the Securities Exchange Board of India ("SEBI") and the Stock Exchanges,
Pursuant to Regulation 26(1) oftha SEBI ICDR Regulations, the DRHP filed with SEBI shall be made availabla to the public for comments, iFany, for a period of a least 21 days, from the date of publication of this public announcement in accordanca with
Regulation 26(2) of the SEBI ICDR Reguiabions by hosting it abonig with Oraft Abridoed Prospectus dated Seplember 28, 2026 on the websites of SEBI al www sebi.gov.in, the Stock Exchanges .., BSE al www bseindia.com, NSE at www.nseindia.com,
wiabsile of the Company at www |becotex com and the websies of the Book Running Lead Managers fo the Offer (.. Motila! Oswal Investment Advisors Lirmited at waw.motilaioswal com and JM Financial Limited at www mil.com (“"BRLMs™). Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requested to send a copy of the comments sent to SEBI, to the
Company Secretary and Compliance Officer of our Company and the BRLMs a1 their respectve addresses mentioned herein, All comments must be received by SEBI, the Company and/or the BRLMs andior the Company Secretary and Complance
Officer of our Company in relation 1o the Offer on or bafore 5;00 p.m. on the 215t day from the aforesaid date of publication of this public announcamantin accordance with Regulation 26(2) of the SEBI ICDR Regufations.

Investments in equity and aquity-related secunties involves a degrae of risk and bidders should not invast any funds in the Offer unless they can afford to take the risk of losing their entire investment. Bidders are advised 1o read the risk factors caratulky
before taking an investment decision in the Offer. For taking an investment dedision, bidders must rely on thelr own examination of our Company and the Offer, including the nsks involved, The Equity Shares in the Offer have not been recommended ar
approved by SEBI, nor does SEBI guarantes the accuracy or adequacy of the contents of the DRHP. Specific attantion of the bidders is invited to “Risk Factors" on page 19 of tha DRHP.

Any decision toinvest in the Equity Shares described in the DRHFP may only be made after the RHP has been fiked with the RoC and must be made solely an the basis of such RHF as there may be material changes in the RHP from the DRHF. The Equity
Shares, whenoffered, through the RHF, are propozed to be isted on the Stock Exchanges.

The hiabdity of the membsers of our Company is imited by shares. For details of the main objects of our Company as contained inits Memorandum of Association, see "History and Certain Corporate Matters”™ on page 258 of the DRHP

For details of the share capital and capétal structure of our Company and the names of the signatories to the Memaorandum of Association and the number of shares of our Company subacribed by them, see “Capital Structure” on page 88 of the DRHP.

BOOK RUNNING LEAD MANAGER | REGISTRAR TO THE OFFER |
&!.. ']éklﬂl

_ (2) MUFG s

Motilal Oswal Investment Advisors Limited MUFG Intime India Private Limited

Motilal Oswal Tower, Rahimtullah Sayani Road, Opposite Parel ST Depot, {Farmerly Link Intime india Private Limited)

Prabhadavi, Mumbai — 400 025, Maharashtra, India C-101, Embassy 247, LB.5, Marg, Vikhroli West, Mumbai 400 083,
Tal: +31 22 7193 4380 f;“;ﬁﬁ;ﬂf?&'ﬁfm

E-mail: b ipo@matilaloswal.com - Sitha

Wl He wanw mobiakoswal coni E-mail: jhecotex ipo@n mpms, mufg.com

Investor grievance email: moiapiredressal@motilaboswal.com Veeh lte: i mpiss IO
: dlal : . i .
Investor grievance e-mail; jbecolex ipo@@in. mpms.mufg.com
Contact Person: Ronak Shahy Sankita Ajinkya J @n.mp :

) Contact Person: Shantl Gopalkrishnan
SEBI Registration Number: INMOOOCA1005 SEBI Registration Number: INROO0004058

1 JM Financial

JM Financial Limited
7 Floor, Cnergy, Appasaheb Marathe Marg. Prabhadevi,
Mumbai — 400 025 Maharashira, India
Tal: +81 22 €630 3030
E-mail: jbecotex.ipoi@jmfl.com
Website: www jmfl.com
Investor grievance email: grevance. ibd@jmil.com
Contact Person: Prachee Dhuri
SEEBI Registration Number: (NMOOO010351
: 'COMPANY SECRETARY AND COMPLIANCE OFFICER

Nidhi Manoj Sharma
Office Mo, 1105 & 1201, 11th Floor, Raghans Montessa, Beside Le Merdien Hatel, Nr. Surat Airport, Dumas Road, Surat — 395 007, Gujarat, India
Telephone: +31 63568656683, E-mail; csiijbecolex.com

All capitalized terms used herain and not specifically defined shall ave the same meaning as ascribed to themin the DRHP.
For J B ECOTEX LIMITED
©n behalf of the Board of Directars
Sdi-
Nidhi Manoj Sharma
Company Secretary and Compliance Officer

Place ; Surat
Date : September 28, 2026

J B ECOTEX LIMITED i= proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals, market conditions and other conssderations, fo undertake an initial public offer of its Equity Shares and has filed the DRHP
dated September 28, 2026 with SEBI and Stock Exchanges. The DRHF shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE at www.bseindia.com and NSE at www nseindia.com and is available on
website of the company i_e. www. jbecolex.com, websites of the BRLMs, i.e. Motilal Oswal Investment Advisors Limited at waww.motilzloswal .com and JM Financial Limited at www, jmfl.com, Fotential investors should note that investment in equity shares
involves a high degree of risk and for details refating to such risks, please see the seclion enfitled “Risk Facfors™on page 19 of the DRHP and the defails set outin the RHP, when filed. Potential investors should not rely on the DRHP filed with SEBI for
makimg any investment decision.

The Equity Shares offered in the Offer have not been and will not be registered undes the L3, Securibies Act or any state secunties laws in the United States. and unless so registered, may not be offered or sold within the United States. except pursuant to
an exempbaon from, of in & iransaction not subject to, the registration requirements of the U.S. Secunties Act and in accordance with any applicable LS. slate securities laws. Accordingly, the Equity Shares are being offered and sold outside the United
States in ‘offshore ransactons' in relianos on Requiaton 3 under the U5, Sacurities Act and the applicabie laws of the jurisdictions where such offers 2nd sales are made, The Equity Shares have nol been and will nol be registered, lsted or otherwise
quakfied in any other Junsdicion outside India and may not be offered or soid, and Bids may not be made by persons in any such jursdiction, exceplin compliance with the applicable laws of such jursdiction,

epaper.financialexpress.com

CONCEPRT

Pune



WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

TUESDAY, SEPTEMBER 29, 2026

FINOLEX INDUSTRIES LIMITED

CIN: LAD108PN1 EE-‘:FLF 024 1

Reglstered Office: Gat M
Tel Mo 97 20 27408567 | E-mail: |

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular Mo, HOM38/M1311(22026-MIR50-PODvETS0/2028
dated Januwary 30, 2026, read with SEBI Circular Mo, SEBIHOMIRSDIMIRSD-
PoliPiCIR20254T dated July 02, 2025, wa bring to your notice that another
spacial window has been opaned Far a poriod of Cne Year from February 05,
2026 til February 04, 2027, for re-lodging share transfer deeds that were
originally submitted before April 1, 2078 but were rejected, ratumed, or kel
unattended due o docunmenialion ar procedural deficenoies,

Thiz facility of & special window s for ledgement of phyalcal securities transfer and
demalanalization ["demat”) which wera sold'purchasad prior o Agril 01, 20149,
Kirsddly reder to e matex below sah regands o the apalicabllivy of lodaement

Execution Date of Ladged far iransfer Original Security | Elgibile ta lodge in

Transler Deed before April 11, 20187 | Certificate Availabi? | the curent window?
Bofare April 01, 2019 | Mo (it & fresh ledgemsnt] Yeo o
Bafare April 01, 2013 ?ﬁ'g{:},:";ﬂgi |I:II & o5 W
Befare April 01, 2619 Yes Ma X
Bebfare April 01, 2014 Mo Ma X

Kindly note that the regquest{s) which are accompanied by orlginal
certificate|s) along with transfer deeds and relevant supporting documeants waill
only be considered under this spacial window. Thea secunlies so transfarmoed
shall be mandaiority credited 1o the ransfense only In demal mode and shall
be wunder lock-in for & period of one year from the date of registration of
transfar. Such securities shall not be transferrediien-marked’ pladged during
the said lock-in pariod

For any queries on the above matter, shareholders-are requesied to contas
the Company's Registrar and Share Transfer Agents, Mis, KFin
Technologias Limited, UWnit: Finolex Indusiries Limited, Selanium Building,
Terwessr B, Plot Mog, 31-32, Financial District, Manakramguda, Sedlingampally,
Hydersbad, Rangareddl, Telangana India -500032. Tel +21-40-6T162222
amail |D: ginward. risi@kfintech.com

Sharehoiders of the Company are requesied o update thelr KYC detalls,
including PAN, email IR, address, mobile number, and bank accounl details,
with their Depository Parlicipantis) (in case shares are held in demat farm) or
with the Reaglstrar and Tranafer Agent (RTA) (in case shares are held n
phyeical form}, o ensure ease of communication and seamless paymeant of
dividand (i anyh Sharsholders holding shares In physical form arg further
requesied 1o dematenalize thelr shares by submitting the share certificates of
face value ¥2/- to their respective Depasitory Paricipant(s),

For Finolex Industries Limited
Sdi-

Dakshinamurthy lyer

Date : September 28, 2026
Company Secretary & Head Legal

Place ; Pune

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OF FMOG, FOOD ARD PROCESSED FOOD PRODUCTS AT VARPDARS LOCATIONS
[Ubnder regulation T6&[1) of e Imsolvency and Bankrupbey Board of India
|Ingelsuncy Rapolutien Pracass for Carporate Persons ) Regulations, 201 6]

RELEVANT PARTICULARS

1. | Haime al the corgorale dabdoe
along with PAN & CINS LLP Mo

| Fubwre Consumes Limited

{£B humier - L2E02MHIZIEFLE1S2090

| PN Number - AABCSOZTOE

[ Bnceladge Housa, Shyam Nagar, Cff lopashwan
|'Vikheoli Link Foad, Jogostwan [East)

| Muimitiai - 00080, Mabarashin

it At urscormamerin’

|Camparate debior beng sted on Bombey Siock
Excharsgs ardd Mational S1eck Exchanpe has
{maijority of froed ssEets located at Tumbkue snt
Eidar in Kamataka, Songpat m Hanana ared in
{inclare in Mackyn Pradesh,

| The irsaalled capacily of the eased nee miling
(Tacility focaded At Tunkur it Hamataks i@
{aponoelmately 4000 fonmes.

T|'IE‘ ELENE e l:l:l'E‘fq.:l'lll.'I"IE ﬂllﬂl'ﬂ ih I':'
[firancial vear 2024-25 was INR 56,22 Lakhs

2. | Address of the ragisterad offca

3. | URL af wetsits
d. | Delads of plase wilare ma oty
of Tized Bseats arg located

B, | Installed capatily of main
Procliecis,” seevices

B, | Quanbfy.and valws of mam
prodicis semdaccs sold in Sast
‘l'ln'lnrl..'ll ynal

["Hamber of ey Hopops WIFhITE .{-\'.-IJII:.EIT:HID.([FI.'I'HI b 3 ;e:-"r|.1'|:r.-r!|§e-: v

| (e e s

B. Fur'.|'r&| IjEIH"E il'-\".“-l.ll.‘ll.'lg A5l | The detaik ansavad ﬁtll-"' o1 the wabaite of the

availee financisl statemanis (with  [Comporate Debdor,
srhedulas] of two vaars, lists af Further detalls can ba srugit by e-maling the
| creditors ang Aeilabia ot I._.IF-!l lll'h'"'rEE'll:El_'l at it 'ﬁ'.'lqg_lt.p; £om

o, Fllglhll‘g.' foor resaliion '.|pr||| cants | Further desails can be st By eemadling the

uriider section 2502k of the urdlersigned al rpfoSssgispe.cam
| Code i avallable at URL:

10 | Last IJ-H[-E o recesnt of I':'Il:l-"l:""S-‘E-'l:ll'- !12 Qonber 2026

__| of inkaresk {{Previously & wes 27 Saplember 2006}
11 | Date of isswa of prowisional (st of (& Gctinbar 2026

| prospoctive resodutiin sppicanis F'rrml;urdg. waes O Dotobar 2026}
12| Last date far submission of {27 Delober 200

jiPresdoialy @ s 13 Detaber 2026)
:PE- Movamber 2026

{Presdolisly & wias 22 Dohober 200G0E]
|11 Movembar 2026

iPreviously @ was 27 dctober JO06)

| abjectars o prodisions Bst
13| Dale of igswe of final 1ol
| prospective resokution sppicants
14. | Dete of issue of Infeemation
I1'|r|'!I'I1F\IIFIF|'Z‘|I_II'I'II I""iﬁ"'.l."l‘llr\l-'l ITﬂI:'II
ard resmiest for resclutan plans s
prospective resokibian applicams
15| Last-dabs far submission of
| regiution sens
15 | Procass emall i 10 submid
| Expressior of Interest
17, | Detais af the Corporate Debior's
regislraton stalus as MEME

Sds-

Aegis Fesodulion Services Private Lirited

thraugh authorized Signatoey fvll Menazes

A Rasslhtion Prafassicral of Fubure Consumear Lirmsted
Registration No. (BB IPEQLLE/ IPA-1/ 202 2-23 /60041
Arthonzatanfar Assignmentvalid till 30th fune 2027
Fap Address: 106, st Floon, Kanakla Atrium 2, Cross Foad &, Behind Coertyand Adarmictt,
Chakata, Andharl East, Mumbas - 400003

Emall; giEEca gl oo, irpicieaapicipe, com

Dates 29-00- 2006

Plare: Mimbal

{11 Decamier 2025
l{Presiously & wers 26 Nevember 2026
VAR BEISIDE, GO

:-:'“..nrpulr.'llr Diebtor & not megstennd a5 MESWE

Tasty Bite Eatables Limited

CIN; L15419PMN1985PLCO3TI4T
Regd Off; 201-202, Mayfair Towers, Wakdewad|, Shivajinagar, Pune 411 005
Tel: 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1085PLCO3T 347
Website: www tastybite.co.in; e-mail: infoi@tastybite.com

NOTICE OF POSTAL BALLOT

Pursuant o Section 108 and 110 of the Companies Act, 2013 ["the Act”)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate ARairs ("MCA
Clirculars™), and Regulation 44 of the SEBI [Listing Obligations and
Disclosure Requirements) Regulations, 2015 and other applicable
pravisions of the Act, Rules, Circulars and Notifications issued
thereunder, the Company has on 28 Seplember, 2026 senl an email
through Kfin Techmologies Limited ("Kfin™) along with the Login 1D and
password for e-voting lo the membears who have registered thair e-mail
IDs with the Depository Participanis or with the Company as defined in the
Fostal Ballot Motice dated 27 September2 (026,
The Board of Directors of the Company has appointed M3, Pareek V. R &
Associates, Practicing Company Secretary represented through by C5
Vineet Ramoo Pareek (FCS: 12033; CP. Mo. 18556). to acl as the
Scrutinizer for conducting the Fostal Ballot process, through the e-vaofing
pracess in a famr and ransparant manner,
Members are requested o provide their assent or dissent through e-
valing only. The Company has appointad Kfin Technologies Limited for
providing e-voting facility to enable members 1o cast their voles
electronically, The delaited procedurs for e-valing 5 enumerated in the
Motes to the Postal Ballot Motice, Membears are requested to note that the
voling period will commence from Tuesday, 29 September 2026 at 3.00
a.m, (IST} and end on Wednesday 28 October 2026 at 5.00 p.m, (I5T).
The e=valing module shall be disabled by Kfin for voling thereafter. Any
voies received thereafter will be invalid.,
Members are reqguested to provide their assent or dissent through e-
vioding only, The voling rights of Members shall be reckoned as on Friday,
25 Seplembear 2026, which is the cul-off date. Membears may pleasa note
that the Postal Ballot Motice is also available on the Company's website at
www.lastybite.co.in, wabsites of the Stock Exchanges i.e. BSE Limited
("BSE") and MSE Limited ("M3E") at www . bselndia.com and
wierw. nseindia.com respectively and on the website of KFin Technologies
Limited al hitps:/fevoling.kfintech,com/public/Downloads.aspx.
hembars who have not received the Postal Ballot Molice may download it
from the above mentioned websites. Any person who is nola member as
on the cut-off date (Friday, 25 Saptember 2026) should treat this Notica
forinformation purposes only
Members holding shares in physical mode and who have not updated
their email addresses with the Company are requested to update their
emaill addresses by writing to the Company al secretarial @tastybite.com.
In case of any queres/difficulties in registaring the @-mail addresseas,
Members may write to secretariali@tastybite. com
Members holding shares in physical mode, who have not registered/
updated their email addresses with the RTA, are requested to register /
update the same by wriling o the BTA with detalls of folio number and
attaching a self-aliested copy of PAN card at einward risi@Kiintech.com.
The results of e-voting will be anncunced on or before Friday, 30 Oclober
2026 at the Registered offica of the Company and shall be forwarded to
the BSE and N3E and will also be accessible at the websile of the
Company i.e, hitps/hwweitastybite.coinfand on the websgite of Kfin
e hitpsiievoling. kfintach comfpublic/Downloads. aspx,
For Tasty Bite Eatables Limited
Vimal Tank
Company Secretary

Date: 289 September 2026
Membership No.: A223T0

Place; Pune

®o® ©

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Motics is heraby given that the Share Certificate Mos. 4, 5 and 17 for 4,860,000
Equity Shares of T10/- each, beanng Distinctive Nos. 400001-600000,
G00001-800000 and 2T60001-2820000 reapeactively, in Olympla Credits &
Mercantile Private Limited, having iis Registered Office at 4/1, Middieton
Street, Sikkim House, 4th Floor, Kolkata = TO00T1, standing In the name of
Kit Commercial Private Limited, have been lost and that an apgplication for the
issue of duplicate/consolidated share certificateds) in lieu thereof has heen
madea ta the Company.

Objections, if any, should be made withink 15 days from the date of this publication
{o the Company’s Registrar & Shara Transfar Agent — Miche Tachrologiss Pyl
Lid.. O-311 Bagrea Markal, 5th Fleor, 71 B. R, B. Basu Road, Kolkata — 700001,
The public are cautioned against dealing in any way with these shares

Date: 28.09.2026 KIT COMMERCIAL PRIVATE LIMITED

-3 Gujarat Informatics Limited

G I l | Block No. 2, 2nd Floor, Karmayogi Bhavan,
Lmhm,:{mmml Sector 10, Gandhinagar-382010 (Gujarat).
Phone: 079-23256022, Fax; 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, Integration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC ([Tender No.
HWT25002026; Tender 1D 349301 ) Interested parties may visit
http:/ /www.gil.gujarat.gov.in or https://tender.nprocure.com
for eligibility criteria & more details about the bid.

TP

TATA

TATA POWER

Corporale Coniracts Depastment, 5 Floor Statlon B)
Tata Power, Trombay Therma! Power Station Chembur-Mahul, Mumbaed 430074, Maharashtra, India.
{Berd Lina: 022-67175125, Mobile: J641BE6TA35] CIN: L2BAR0RH1 31 9PLOWGSET

NOTICE INVITING TENDER

The Tata Power Company Limited invites tender from eligible vendors
for the following package.

Fire door installation work at Bhira HPS (CC27SPE10T)
Interested and eligible bidders to submit Tender Fee and Authorization
Letter before 1500 hrs. of 15" October 2026. For detailed NIT, pleasa
visit Tender seclion on website hitps:hwew. tatapower.com. Also, all
future corigendum’s iFany, to the sard fenderwill be published on Tender
sechon of above websita (Tata Power > Business Associates > Tender

- Managing Director

Documaents) only

THIS 15 A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY, THIS 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY OUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE") AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED ("NSE", AND TOGETHER WITH BSE, THE “STOCK EXCHANGES")

[N COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICDR REGULATIONS™)

PUBLIC ANNOUNCEMENT

o

A\

JB ECOTEN!

{Flease scan this OF coda
io viaw e Drafl Red Herrdmg
Frospecius and the

Orait Abrioged Prospectins)

PLASTICEC RECYC CLING

J B ECOTEX LIMITED

Our Company was ofiginally registered as a limited liabilty partnership under the Limited Liabllity Parinershap Act, 2008, a5 amended, under the narma 'J B Ecatex LLP' (*JBE LLP") pursuant to a limited liability parinership agreement dated Delober 31,
2012, which was ragsterad with the Registrar of Companies, Gujaral, Dadra and Nagar Havelll at Ahmedabad and a cerificate of incorparation dated Movember 12, 2012 was ssued 1o JBE LLP. Subssquently, pursuant io a resalution passed by the
partners of JBE LLF at their meeting hald on June 2, 2021, JBE LLP was converted into a public limited company in accordance with the provisions of Chapter XX of the Companies Act. 2013. Accordingly, the name of our Company was changed o 'J B
Ecotex Limited” and a fresh certificate of incorporation daled September 21, 2021 was issued by the Registrarof Companies, Central Regisiration Centre, Fordetads of changes in the name and regisiened office address of our Company, see "History and
Certain Corporate Matters "on page 258 of the Draft Red Heering Prospectus dated September 28, 2026 ("DRHP").
Corporate Identify Mumber: U17209G)2021PLC125752
Registered and Corporate Office: Office Mo. 1105 & 1201, 11th Floor, Rajhans Montessa, Beside Le Merndian Hotel, Nr. Surat Airport, Dumas Road, Surat - 393 007, Gujarat, India
Contact Person: Nidhi Manoj Sharma. Cormpany Secretary and Compliance Officer, Telephone: +51 63568-66883; E-mail: cs@jbecotex com: Website: www jhecotex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTH ARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ SEACH ("EQUITY SHARES") OF J B ECOTEX LIMITED ("OUR COMPANY" OR THE “COMPANY" OR THE “ISSUER") FOR CASH AT APRICE OF T[«] PER
EQUITY SHARE (INCLUDING APREMIUM OF % [#] PER EQUITY SHARE) (THE “OFFER PRICE") AGGREGATING UP TO % [#] MILLION (THE "OFFER"™) COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACEVALUEOF T 5
EACH AGGREGATING UP TO ¥ 4,000.00 MILLION BY OUR COMPANY (THE "FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 12,950,000 EQUITYSHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,970,000 EQUITY SHARES OF FACE VALUE OF T SEACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OF TSEACHAGGREGATING UPTO T [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF 'S5 EACHAGGREGATING UPTO T [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5§ EACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF T 5EACH AGGREGATING UPTO ¥ [»] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 500,000 EQUITY SHARES OF FACEVALUEOF T 5
EACHAGGREGATING UPTO ¥ [«] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 800,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO Z[«] MILLION BY MONIKA RAJESH GUPTA, UP TO 500,000
EQUITY SHARES OF FACE VALUE OF ¥ SEACH AGGREGATING UP TO < [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS™), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE "OFFERED SHARES™).

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNMING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO T B00.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, AT ITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 12(2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, [F UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE STOCK
EXCHAMGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGLLATION 54 OF THE SEBIICDR REGULATIONS, WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR TO THE COMPLETION OF THE OFFER AND IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS5 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IM LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

IN ACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEBI ICDR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5EACH, AGGREGATING UP TO ¥ [#]
MILLION [CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES [“EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AMND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE ERLMS, MAY OFFER A DISCOUNT OF UPTO [«]% (UPTO T[«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION (“EMPLOYEE DISCOUNT™).

THE FACE VALUE OF THE EQUITY SHARES IS T 5 EACH. THE OFFER PRICE I5 [«] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [«] (A
WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITION OF [»] (AWIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI| BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACHWIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDVOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDAMNCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case.of any revision in the Price Band, the Bed/ Offer Peniod will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid! Offer Penod not exceeding 10 Working Days. In cases of force majeure,
banking strike ar similar unforesean circumstancas, our Company may, in consulation with the BRLMs. for reasons 1o ba recorded in writing, extend the Bid /Offer Pariod far a minimum of one Working Day, subject fo the Bid/ Offer Padiod not exceading 10
Working Days. Any revision in the Price Band and the revised Bid! Offer Period, if applicabie, shall be widely disseminaled by notification o the Stock Exchanges, by issuing a press release, and also by indicating the chamge on the respective websiles of
the BRLMs and atthe terméinals ofthe Syndicate Members and by infimation fo Designated Intermedianes and the Sponsor Bank(s), a5 applicable,

The Offer is being made in terms-of Rule 13(Z)(b) of the Securities Contracts (Regulation) Rules, 1937, as amanded (tha "SCRRE"). read with Reguilation 31 of the SEBI ICDR Regulations: The Offer iz being made through the Book Building Process in
accordancs with Regulaton (1) of the SEBI ICDR Regulations wherein not more than 50% of the Net Offer shall be available for allocation on a proportionate basis o Cualified Instiutiona! Buyers (“QIBs™) (the “QIB Partion"), provided that ouwr
Company in consultation with the BRLMs may allocate up fo 60% of the QIB Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, in accordance with the SEBIHCOR, Regulations
{tha "Anchor Investor Portion™), of which 40% shall ba reservad in the foflowing manner (i) 33.33% of the Anchor Investor Portion shall be resenved for domestic Mutual Funds; and (i) 6.67% of the Anchor Investor Porion ghall be raservad for Life
Insurance Companias and Pension Funds, subject to valid Bids being received fram domastc Mulual Funds, Life Insurance Companias and Pension Funds, as applicable, al or above the Anchor Investor Allocation Price. Any undar-subscriplion in tha Life
Insurance Companies and Pension Funds categony specified in {il) above may be allocated to domestic Mutual Funds, in sccondance with the SEBIHCOR Regulations. Inthe event of under-subscaption or non-allocation in the Anchor Investor Porion, the
balance Equity Shares shall be added to the QIE Portion {other than the Anchor Investor Portion) (the “Net Q1B Portion™ ). Fusther, 5% of the Net QIB Portion shall be available for aliocation on a proportionate basis to Mutual Funds only, subject to vale
Bids being received at or above the Offer Price, and the remainder of the Net QIB Portion shall ba available for allocation on a proporionate basis to.all QIBs, including Mutual Funds, subject to valid Bids besng recaivied at or above the Offer Price. Further,
not kess than 15% of the Net Offer shall be vadable for allocation fo Non-Instiutiona! Investors {“Non-Institutional Portion" | of which one-third of the Non-Institutional Portion shall be availabée for allocation to Bidders with an application size of more
than 020 million and up to<1.00 million and two-thirds of the Non-Institutional Portion shall be available for allocation to Biddars with an application size of maore than <1.00 milion and undersubscription in edther of thase two sub-categaonias of the Non-
Institutional Porion may be allocated 1o Biddars in the other sub-category of the Non-instiutional Porion in accordance with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. Further, not less than 35% of the Net
Offer shall be available for allecation to Retall Individual Investors (“Retail Portion™), naccordance with the SEBICDE Regulations, subpect to valid Bids being received from them at or above the Offer Prce. Further, Equity Shares will be afocated ona
proportionate basis to Eligible Employees applying under the Employee Reservalion Portion, subject to valid Bids received from them at or above the Offer Price (net of Employese Discount, i any). Al Bidders {excepl Anchor Invastars) shall mandatorily
participate in thes Offer only through the Application Supported by Blocked Amaount (" ASBA" | process and shall provide details of thewr respective bank account (including LIP 1D {defined hereinafter) in case of UPI Bidders (defined hereinatter) in which the
Bid Amount will be blocked by the Self Certified Syndicate Banks (“3CS5Bs™) or pursuant fo the UP| Mechanism, as the case may be. Anchor Investors are not permitted to participate in tha Anchor nvestor Fortion throwgh the ASBA process. For details,
see “Offer Procedure™ an page 422 of the DRKP

This public announcement iz being made in compléance with of Regulation 28{2) of the SEB! ICDR Regulations to inform the public that our Company 1s proposing, suibject to applicable statutory and regulatory reguiremenis, receipt of requesite approvals,
market conditions and ather considerations, 1o undertake mitiad public offering of its Equity Shares pursuant 1o the Offer and has filed the DRHP dated Septembar 28, 2026 with the Securities Exchange Board of India (“SEBI™) and the Stock Exchanges.
Pursuant to Reguiation 26(1) of the SEBI CDR Regulations, the DRHP filed with SEBI shall be made available to the public for comments, if any, for 2 period of at least 21 days, fram the date of publication of this public annouwncement in accordance with
Regulation 26(2) of the SEB! ICDR Regulations by hosting it along with Drafl Abridged Prospecius dated Seplember 28, 2026 on the websites of SEBL at www sebi.gov.in, the Slock Exchangesi.e., BSE at www.bseindia.com, NSE at www.nseindia.com,
wibsita of the Company at www jbecotex.com and the websites of the Book Running Lead Managers to the Offer i.e. Motikal Oswal Investmant Advisors Limited at www.mofilaloswal.com and JM Financial Limited at www_jmfl_com (“BRLMs™). Cur
Company hereby invites the marmbers of the public to give comments on the DRHP filed with SEBI and the Stock Exchangas with respect o disclosures made in the DRHP. The public is requested 1o send a copy of the comments senl 1o SEBI, 1o the
Company Secretary and Compliance Officer of our Company and the BRLMs at their respective addresses mentioned herein, All comments must be recelved by SEBI, the Company and/or the BRLMs andior the Company Secretary and Compliance
iOfficerof our Company in relation to the Ofter on or before 500 p.m. on the 21st day from the aforesaid date of pulblication of this public announcement im accordance with Regulation 26i(2) of the SEBI ICOR Fegulations

Investmants in equity and equity-refated secunties invalves a degree of risk and bidders should not imvest any funds in the Offer unless they can afford 1o take the risk of losing their entire investment, Bidders are advised to read the risk factors carafully
before taking an investment decision in the Cffer, For taking an smvestment decision, bidders must rely on their own examination of our Company and the Offer, including the risks invalved, The Equity Shares in the Offer have not been recommended or
approved by SEBI, mor does SEB| guarantes the acouracy or adequacy of the contents of the DRHP. Specific attention of the bidders is mvited to "Risk Factors™ on page 19 of the DEHP.

Ay decision o invest in the Equity Shares described in the DRHP may only be made after the RHP has been filed with the RoC and must be made solely on the basis of such RHP as there may be material changes in the RHP from the DRHP. Tha Equity
Shares, when offered, through the RHPF, are proposed to be ksted on the Stock Exchanges

The liabiity of the mambers of our Company is imited by shares. For details of the main objects of our Company as contained in its Memorandum of Association, see “History and Certain Corporate Matters™ on page 258 of the DRHP.

For defails of the share capital and capilal structure of our Company and the names ofthe signatones to the Memorandum of Assocsaton and the number of shares of our Company subscribed by them, see " Capital Structure” on page 88 ol the DRRHP

BOOK RUNMING LEAD MANAGER | REGISTRAR TO THE OFFER
multlal ()
/ . BT Irdmme
'”'""""’;.‘"L A M Financial MUFG
hhlifal Oswal Investment Advisors Limited JM Financial Limited MUFG Intime India Private Limited

(Formerly Link Intime India Private Limited)

C-101, Embassy 247, L.B.5. Marg, Vikhroli West, Mumbai 400 083,
Maharashtra, India

Tel: +21 81081 14949

E-mail: jbecotex.ipod@in.mpms.mufg.com

Website: weralin.mpms.mufg.com

Investor grievance e-mail; jbecofex.ipo@in. mpms. mufg.com
Contact Person: Shanli Gopsikrshnan

SEBI Registration Number: INROD0004058

Maotilal Oswal Tower, Rahimtullah Sayani Road, Opposite Parel ST Depaol,
Prabhadevi, Mumbai — 400 025, Mahasashira, India

Tel: +81 22 7193 4380

E-mail: jb.ipo@maotialoswal com

Website: wéw matiialoswal. com

Investor grievance email; moiapiredressal@motilaloswal. com

Contact Person: Honak Shah! Sankita Ajinkya

SEB| Registration Number: INMOODO11005

7" Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevl,
Mumbai — 400 025 Maharashtra, India
Tal: +81 22 6630 3030
E-mail: jbecolex ipod@imfl.com
Website: www.imfl.com
Investor grievance email: grievance. ibd@jmf.com
Contact Person: Prachee Dhuri
SEBI Registration Number: INMODO010361
COMPANY SECRETARY AND COMPLIANCE OFFICER
NWidhi Manoj Sharma
Office Ne, 1105 & 1201, 11th Floor, Rajhans Montessa, Basida Le Mendian Hotel, Nr. Sural Airport, Dumas Road, Soral — 395 007, Gujaral. India
Telephone: +31 6358866883, E-mail: cs@jbecotax.com

All capitalizad terms used herain and not specifically definad shall have the same meaning as ascribed o them in the DRHP.
For J B ECOTEX LIMITED
On behalf of the Board of Directors
Sdl-
Midhi Manoj Sharma
Company Secretary and Compliance Officer

Place ; Surat
Date : Seplember 28, 2026

J B ECOTEX LIMITED Is proposing, subject to appicable statutory and requlatory requirements, recelpt of requisite approvals, market conditions and ather considerations, to underlake an initial pubbc offer of its Equity Shares and has filed the DRHP
dated Saptembar 28, 2026 with SEBI and Stock Exchanges. The DRHP shall be availabse on the website of SEBI at www.sebi_gov.in, websitas of tha Stock Exchanges ie., BSE at www.bsaindia.com and NSE at www.nsaindia.corn and is available on
website of the company i.e. www jbecolex.com, websites of the BRLMs, ie. Motilal Oswal Investment Advisors Limited at www.motilaloswal com and JM Financial Limited al www jmifl.com. Potential investors should note that imvestment in equity shares
invotves a hagh degree of risk and for detals relating to such risks, please see the seclion entilled “Risk Factors” on page 19 of the DRHP and the details 581 out in the RHP, when filed. Polential investors shoukd not rely on the DRHP filed with SEBI for
making any investmeant decision

The Equily Shares offered in the Offer have nol been and will not be registered under the LS. Sacurities Act or any stale securities laws in the United States, and unless 50 regstersd, may nol be offered or sold within the United States, excepl pursuantto
an exgmption from, or ina transaction not subject to, the registration requirements of the U_5. Securities Act and in accordance with any applicabla U.3. state securities laws. Accordingly, the Equity Shares are baing offered and sobd outside the United
States in 'offshore transactions’ in reliance on Regulation S under the LS. Securities Act and the apphcable laws of the junisdictions where such offers and sales are made. The Equity Shares have not been and will not be registered, listed or athenwise
qualified in any other jurisdiction outside India and may not be offersd or sold, and Bids may nol ba made by persons in any such jurisdiction, except in compéance with the apphcabée laws of such junsdicbon,
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FINOLEX INDUSTRIES LIMITED

EIH Ldl}tl}EF"H -EI' "IF'I.L-EI"ME"
g e, Taluka Maval, Dist Pune - 410 506
sind.com | Website: www hnalespipes.cam

Registerad Office: Gat b
Tel Mo.; +31 20 2T408567 | E-mait:

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular Mo, HOAEM3M12)2026-MIRSD-POD/ATEZ026
dated January 30, 2026, read with SEB| Circular Mo, SEBIHOMIRSDIMIRSD-
PolvPCIRA2025/497 dated July 02, 2025, we bring fo your notice that ancthar
special window has been opened for a pericd of One Year from February 05,
2026 tll February 04, 2027, for re-lodging share transfer deeds thal were
ofiginally submitted before Apnl 1, 2019 but were rejected, returned, or left
unattanded dua to documantation or procadural deficiancies.

This facility of a special window is for [odgement of physical securties fransfer and
demateralization ("demat") which were sold'purchased price to Aprl 01, 2019,
Kindly reder 1o tha malrix balow with regards to the applicabilily of lodgamant ;

Execution Date of Lodgad for bransfer Qriginal Sacurity | Eligibée to ladge in

Transfar Deed before April 01, 20197 | Certificate Availabla? | the current window?
Before April 01, 2099 | Mo (it is fresh lodgement) Yes v
Before April 01, 2019 | TE5 1t was refectadi Yos v
Bafare April 01, 2018 Yes Ha X
Bafore April 01, 2019 Na Ho X

Kindly note that the request(s) which are accompanied by original
certificatels) along with transler deeds and refevanl supporting documents will
only ba considerad under this spacial window, The securities so fransferred
shall be mandatorily credited to the fransferee only'in demat mode and shall
be under lock-in for a pernod of one vear from the date of registration of
transfer. Such sacuritias shall not be transferredflian-marked! pladged during
the said Iock-in period

Faor any queries on the above maltter, shareholders are reguested ta confact
the Company's Registrar and Share Transfer Agents, Mis. KFin
Technologies Limited, Unit: Finolex Indusiries Limited, Selenium Building,
Tower B, Plot Mos. 31-32, Financial District, Nanakramguda, Serllingampally,
Hyderabad, Rangareddi, Telangana India -500032. Tel: +91-40-67162222

email 1D einward ris@kfintech.com;

I

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Motice is hereby given that the Share Certificate Nos. 4, 5 and 17 for 4,60,000
Equity Shares of ¥10/- each, bearing Distinctive Nos, 400001-600000,
G00001=B00000 and 2TV60001=2820000 respectively, in Olympia Credits &
Mercantile Private Limited, having its Registered Office at 41, Middleton

Kit Commenrcial Private Limited, have been last and that an application for the
issue of duplicate'consolidated share cerlificate(s) in lisu therecf has been
made to thie Company.

Chjections, if any, should be made within 15 days from the date of this publication
ka tha Company's Begistrar & Shara Translar Agant — Miche Technologies P

Lid.. 0-511 Bagree Market. Sth Floor, 71 B. K, B. Basu Road, Kolkata -~ 700007
The public are caulioned against dealing in any way with these sharas.

Data: 28.09.2026 KIT COMMERCIAL PRIVATE LIMITED

Street, Sikkim House, 4th Floor, Kolkata = T00071, standing in the name of

-3 Gujarat Informatics Limited

G II Block No. 2, Znd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

Emabelng a-Goseraa
MHEEEEE | phone: 079-23256022, Fax: 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, |ntegration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.
HWT25052026; Tender ID 349301) Interested parties may visit
http://www.gil.gujarat.gov.in or https://tender.nprocure.com
for eligibility criteria & more details about the bid.

/MW
TATA

TATA POWER

Corporate Contracts Dopartment. 57 Floar Station B)

Tata Pawar, Trombay Thermal Power Station Chembur-Mahul, Mumbai 400074, Maharashira, [ndis,
{Board Line: 022-67175125, Mobile: 964 1867435) CIN: LI2320MH1013PLCO00SET
| NOTICE INVITING TENE
The Tata Pawer Company Limited invites tender from aligible vendors

forthe following package.

Fire door installation work at Bhira HPS (CC2T7SPS107)
Interested and eligible bidders to submit Tender Fee and Authorization
Letier before 1500 hrs. of 15" October 2026. For detailed NIT, piease
visit Tender section on wabsite hitps:(iwww.tatapower.com. Also, all

future corrigendum's it any, to the said tenderwill be published on Tender
sachion of above website (Tata Power > Business Associates > Tender

- Managing Director | | pacyments) only

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICOR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EI:IJTEX

Shareholders of the Company are requested to update their KYC details,
incivding PAN. email 1D, address. mohile number, and bank account details,
with thieir Depasitory Participant(s) (in case shares are held in demat form) or
with the Registrar and Transfer Agenl (RTA) (in case shares are held n
physical form), o ansure sase of cammunication and saamless paymant of
dividend (if any}, Sharehaiders holding shares in physical form are furiher
requested to dematerialize their shares by submitting the share cerificates of
face value £2/- to their respective Depository Parlicipant(s).
For Finolex Industries Limited
Sdl-

Dakshinamurthy Iyer

Date : September 28, 2026
Company Secretary & Head Legal

Place : Pune

CORRIGENDUM TD FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OF FMCG, FOOD AND PRICESSED FOOD PRODLUCTS AT WARMDLS LOCATIONS
{inder regulation 364{ 1] of the Imsebvemcy and Eankmaptcy Board of India
{Insolvancy Hesolution Procass for Corporate Fersons] Regaiatlons, 200E)

_ RELEVANT PARTICULARS
1. | Name of tha corporate detios _I-'L.!ur-: Capsarmar Limitad
along with PAN & CINS LLP Mo, |CIN Numbes - LE2E02MHTO06PLE182090

| PAN humber - SABCS02TSE
Knowledge House, Shyvam Meggs, Off logeshwar

|yekhrod Link Road, Iogeshiwari (East)

| Mumibal - 40006, Maharasht:a,

Pt ps: AT LIRS ConSLIMES.in”

’Ltﬂ:n,ra'-z- dabicr heng Isied on Bombay Slock
DLl'IiI'IE,E gnd Matiens Stock F_-.marge has
magarity-of foed asseds iocated ot Tumkur and
Bidar in Barmataka, Sonipat in Haryene and In

_||'r'Ir||-e in Mh fhya F'r:-|:||,."¢.|
The installed n:,anatlt'. of the keasad noa milling

|Tacility locatad a8t Turmdur in Barmataks ig

{ap oo mirtaly 4000 fornes
The revenue Troem sperations aunng the
[nameial vear 202325 was INR 546,22 Lakhs

2. | Aadress of the regjstered office

3. | URL of website
4, | Dedails of place whers majcnty
of fiied Essels are located

. | Installed capacity.of main
P LCEs Services

E r.]Lpa-"I’.II.}' and value af maimn
prodiicks,” Servioes sold'in st
financsal yaar

T | Mumber of employees) warkmen .|'.:r|.r:‘:~|::.1|.- felior has 3 employess and

| |one rgtainar

2. | Further detalls "'!l."-.lJlr'lg lest The detals are avedabie on 1he website of 1he
available irancsl staterienis dwith 'I'!:_:-r|1::r::-‘.|'- DebAny
schadules| af twowaars, ksts of Further detaits can be saught iy e-mailing the

.| erediors are avakable al LRL [ underaignesd at ipoiisegaips.com

%, | Eligiility fior resoluton applicants Furlher detais can be saLght by a- I'l'-:'llllrF the
under section 25[2Khof the L"‘:I'J‘E-'.‘i-lE_-"IE*:‘I at TS I'*‘Hi-ﬁ-e*g SHPECOm

- - LULLIB"IM ‘It-ll:‘:ll'l pl - - e - - -

10, | L5t date for receipt of exgression | 12 October 2026

| ol i IS | |Pr =i |~:I:,' It was ?r qll""lli."'l 1y ?I.'""Eul
11 | Date of issie of provisional list of 22 October 2026
prasgective fesd lution epolicants -I:-""rl'.-.-ll.- isly Il 'was E-'u" Cofiphesr 2026}
'I_‘.':' | ask |_'|._1I_'-= for ';||I1r'1 1=k of [ hotnr g-'-.-'?'r':'l

oEeactions b provisionad list
13, | Diie af issue af Teal ko
| prospactive resolution apolicants
14, | Date of Esue of information
marmaia rdum, avalustion madrix
and request far resolution glans o
| .rlr.-:_::_:'.;::!,ﬂ:_li-.dl r\:!ﬂ,ﬁﬂl.l!:il'\:".i‘.::-_:_:-lil'::!rll'i i
18, | Last date for-submission of
| respition plans
16, | Process email id o submit
| EAI-"EE:E-\.".‘I'I af Interast B
17 | Destails of the Corporate Debitor's
FegIsLrEbnn slatus as MSME

:I-‘1 l:-'.-_ll:uﬁh- Itwas 12 Oobobssr 20H2E])
D Mowerher 2026
{{Previously itwas 22 Octabsar 2026)
11 Mpsernies 2026
[Presiously it was 27 Coioher 20265

[11 Decambar 2026
_|f-""r|':-.-i|.!.|:=.lg.:_ll A 26 "\'I_I.l'rl':lllb-L'I EIII_Z'-!E]
ot Enpgisipe com

:F'rrl wale Debioe i not r'g_l st s MISME

Sdy

.'-E-g_:;:. Resplution Sardices Private Limited

through authorized signatany &l Menams

As Resalution Prodesssenal of Future Corsumee Lemited
Registration ko IBEI/IPE-DLLBAPA-1,,20022-23,/60041
Authorizatson forAssignment valid HiE 30th Juns 202 T
Reg, Acddingss: 1065, 15t Floor, Kanaka atrium 2, Cross Road &, Behind Courbyand Marriott,
Chakala, SAndhen East, Mumbal - 400093

Ernall: gviticasy|l.com. ipfoifasgsipe. com

Diate: 29-09-2026

Place: Mumbai

Tasty Bite Eatables Limited

CIN: L15419PN1985PLCO37 247
Regd Off; 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005
Tel; 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1985PLC0O37347
Website: www.tastybite.co.in; e-mail: infof@tastybite.com

NOTICE OF POSTAL BALLOT

Pursuant to Section 108 and 110 of the Companies Act, 2013 ("the Act™)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MGA
Circulars"), and Regulation 44 of the 5EBI (Listing Obligations and
Disclosure Regquirements) Regulations, 2015, and other applicable
provisions of the Act, Rules, Circulars and Nofifications issued
thereunder, the Company has on 28 September, 2026 sanl an email
through Kfin Technologies Limited [("Kfin’) along with the Login ID and
password for e-voting to the members who have registered their e-mail
1Ds with the Depository Participants or with the Company as defined inthe
Fostal Ballot Mofice dated 27 September2(26,
The Board of Directors of the Company has appointed Mz, Fareek V. K. &
Associales, Practicing Company Sacretary reprasented through by CS
Vinest Ramoo Pareek (FCS: 12033; C.P. No. 18556), o act as the
Scrufinizer for conducting the Postal Ballotl process, through the e-voling
process in a fairand transparent mannear,
Members are requested to provide their assent or dissent through e-
voting enly. The Company has appointed Kfin Technologies Limited for
providing e-voting facility to enable members fo cast their votes
atectronically. The detatled procedure for e-voting is anumerated in tha
Motes to the Postal Ballot Notice, Members are requested to note that the
voting period will commence from Tuesday, 29 September 2026 at .00
a.m. (I5T) and end on Wednesday 28 October 2026 at 5.00 p.m. (IST)
The e-voling module shall be dizabled by Kin for voting thereafter, Any
votes recaived thareafter will be invalid.
Members are requested to provide their assent or dissent through e-
voting anly. The voting rights of Mambers shall be reckoned as on Friday,
25 September 2026, which is the cut-off date. Members may please nole
that the Postal Ballot Motice is alzo available on the Company's website at
www tastybite .co.in, wabsites of the Stock Exchanges .. BSE Limited
("BSE”) and NSE Limited (TMSE") at www.bselndia.com ‘and
woanw, nselndia. com respactively and on the website of KFin Technologles
Limited at https:/fevoting.kfintech.com/public/Downloads. aspx.
Members who have not received the Postal Ballot Motice may download it
from tha above mentioned websites. Any parson who is not a member as
on the cut-off date (Friday, 25 September 2026) should treat this Notice
for information purposes only.
Members holding shares in physical mode and who have not updated
thedr email addresses with the Company are requestad o update theair
email addresses by writing to the Company at secretariali@iastybite.com
In case of any queriesidifiiculties in ragistering the e-mail addressas,
Members may wnte to secrelarial@iastybite. com
Members holding shares in physical mode, who have nol registered/
updated their email addresses with the RTA, are requested to register {
update the =ame by writing to the BTA with details of folio number and
attaching a self-attested copy of FAN card at einward risf@Kfintech.com
The results of e-voting will be announced on or before Friday, 30 October
2026 at the Registered office of the Company and shall be forwarded fo
the BSE and NSE and will alzo be accessible at the website of the
Company e, hitpsfwww lastybite confand on the website of Kfin
i.e.hitps:evoting. kfintech.com/public/Downloads.aspx.
For Tasty Bite Eatables Limited
Vimal Tank
Company Secretary

Date: 29 September 2026
Membership Mo.: A22370

Place: Pune

{Please scan this OF code
to view the Drafl Red Harrng
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PLASTI RECYCLI

J B ECOTEX LIMITED

Our Company was originally registered as a limited liability parinership under the Limited Liabifity Partnership Act, 2008, as amended, underthe name 'J B Ecotex LLP* {*JBE LLP") pursuant to a limited liability parinership agreement dated Oclober 31,
2012, which was regisiered with the Registrar of Companies, Gujarat, Dadra and Magar Havelli at Ahmedabad and a cariificate of incorporation dated November 12, 2012 was issued to JBE LLP. Subsequently, pursuant to a resolution passed by the
pariners of JBE LLP at their meeting held on June 2, 2021, JBE LLP was converted into a public mited company in accordance with the provisions of Chapter XXl of the Companies Act, 2013. Accordirgly, the name of cur Company was changed 1o 'J B
Ecotex Limited' and a fresh certificate of incorporation dated September 21, 2021 was issued by the Reqistrar of Companies, Central Registration Centre. For detals of changes in the name and registered office address of our Company, see “History and
Cartain Corporate Matters" on page 258 of the Draft Red Herming Prospectus dated September 28, 2026 ["DRHP™)
Corporate Identity Number: U17290GJ2021PLC125752
Registered and Corporate Office; Office No. 1105 & 1201, 11th Floor, Raghans Montessa, Beside Le Mendien Hotel, Nr. Surat Airport, Durmas Road, Surat — 395 007, Gujaral, India
Contact Person: Midhi Mano| Sharma, Company Secretary and Compliance Officer; Telephone: +91 63588-66883; E-mall: ca@ijbecater.com; Website: www.|becolex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTHARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH ("EQUITY SHARES") OF J B ECOTEX LIMITED {"OUR COMPANY" OR THE "COMPANY" OR THE "IS5UER") FOR CASH AT APRICE OF <[«] PER
EQUITY SHARE [INCLUDING APREMIUM OF ¥ [»] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (THE “OFFER") COMPRISING A FRESHISSUE OF UP TO [«] EQUITY SHARES OF FACEVALUEOF 5
EACH AGGREGATING UP TO < 4,000.00 MILLION BY OUR COMPANY (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UPTO 12,950,000 EQUITYSHARES OF FACE VALUE OF < 5 EACH AGGREGATING UP TO < [»] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,970,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OFISEACHAGGREGATINGUPTOY [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 200,000 EQUITY SHARES OF FACE VALUE OF ' 5 EACH AGGREGATINGUP TO ! [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UPTO 1,690,000 EQUITY SHARES OF FACEVALUE OF T 5 EACH AGGREGATING UP TO [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 800,000 EQUITY SHARES OF FACEVALUEOF T 5
EACHAGGREGATING UP TO ¥ [#] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO¥[«] MILLION BY MONIKA RAJESH GUPTA, UP TO 300,000
EQUITY SHARES OF FACEVALUE OF T SEACH AGGREGATING UP TO < [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE “OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ £00.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-JPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR. TO THE COMPLETION OF THE OFFER AND |F THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALLAPPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TOALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

IN ACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEBI ICDOR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH, AGGREGATINGUPTO < [=]
MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER", THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [+]% (UPTO <[«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ["EMPLOYEE DISCOUNT").

THE FACE VALUE OF THE EQUITY SHARES IS¥ 5 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [=] (A
WIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (AWIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDIOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE EQARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid! Offer Period not exceeding 10 Warking Days. In cases of force majeurs,

banking strike or similar unforeseen circumstances, cur Company may, in consultation with the BRLMs, for reasons to be recorded i wrifing, extend the Bid /Offer Period for a minimum of one Working Day, subject to the Bid! Offer Peniod not exceeding 10
Working Days. Any revision in the Price Band and the revised Bid/ Offer Pericd, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating the change on tha respective websites of
the BRLMs and at tha tarminats of the Syndicata Mambars and by intimafion to Designated Intermadiaries and the Sponsor Bankis), as applicabla

The Offer is being made in terms of Rule 19{2){b} of the Securities Contracts (Regulation) Rules, 1957, as amended (the "SCRRT), read with Reguiation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in
accordance with Regulation 6(1) of the SEB| ICDR Regulations wherein not maore than 50% of the Met Offer shall be avallable for allocation on a proportionate basis to Qualified Institutional Buyers {"QIBs"} (the “QIB Portion"), provided that our
Company in consultation with the BRLMs may afiocate up to 60% of the QI8 Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, In accordance with the SEBI ICDR Regulations
{the "Anchor Investor Portion"), of which 40% shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds: and (i) 8.67% of the Anchor Invesior Portion shall be reserved for Life
Insurance Companies and Pension Funds, subject fo valid Bids being received from domestic Mutual Funds, Life Insurance Compandes and Pension Funds, as applicable, at or above the Anchor Investor Allocation Price, Any under-subscriplion in the Life
Insurance Companies and Pension Funds category specified in {il) above may be allocated to domestic Mutual Funds, in accordance with the SEBI ICDR Regutations. Inthe event of under-subscription or non-allocation in the Anchor Investor Portion, the
batance Equity Shares shall be added fo the QIB Porfion (other than the Anchor Investor Portion) (the *Net QIB Portion™). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mulual Funds only, subject to valid
Bids being receied at or above the Offer Price, and the remainder of the MNet QIB Portion shall be available for allocation on a proportionate basis to all G1Bs, including Mutual Funds, subject to valid Bids being received at or above the Offer Prica. Further,
not less than 15% of the Nat Offer shall be available for allocation o Nen-Institutanal Investars (" Non-Institutional Partion™) of which one-third of the Nan-Institutional Portion shall be avadlable for allecation to Bidders with an application size of more
than F0_20 milkan and up bo F1.00 million and two-thirds of the Non-Institutional Portion shall be available for allocation to Bidders with an application size of mare than $1.00 million and undersubscription in either of these two sub-categories of the Non-
Institutional Porfion may be allocated to Bidders in the other sub-categary of the Non-Institutional Portion in accordance with the SEB| ICDR Regulations, subject io valid Bids being received at or above the Offer Price. Further, notless than 35% of the Nat
Qffer shall be available for allocation fo Retail Individual Investors (“Retail Portion™), in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Offer Price, Further, Equity Shares will be alkocated on a
proportionate Dasis o Efgible Emplovees applying under the Employves Reservation Porlion, subject to valid Bids received from them at or above the Offer Price (nel of Employee Discount, if any), AR Bidders (except Anchor Investors) shall mandatorily
parlicipale in this Cffer only through the Application Supported by Blocked Amount (*ASBA™) process and shall provide details of their respective bank account {including UPI 1D (defined hereinaller) in case of UPI Bidders (defined hereinafler) in which the
Bid Amount will be blocked by the Self Cerlified Syndicate Banks (“SCSBs") or pursuant to the UPI Mechanism, as the case may be. Anchor Investors are not permitted to participate in the Anchor Investor Porfion through the ASBA process. For detads,
s0g "Offer Procedure” on page 422 of the DRHF.

This public announcemeant is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Requlations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvas,
markel conditions and other considerations, to underake initial public offering of its Equity Shares pursuant lo the Offer and has filed the DRHP dated September 28, 2026 with the Securities Exchanges Board of India ("SEBI™) and the Stock Exchanges.
Pursuant to Regutation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI! shall be made avadable to the public for comments, if any, for a period of at least 21 days, from the date of publication of this public announcement in accordance with
Regulaton 26{2) of the SEB| ICDR Regulations by hosting it along with Draft Abndged Prospectus dated Seplember 28, 2026 on the websites of SEB| at www.sebi.gov.in, the Stock Exchanges i.e., BSE at www.bseindia_com, NSE at www.nseindia.com,
website of the Company at www jbecotex.com and the websites of the Book Running Lead Managers to the Offer i.e. Motilal Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limited at www,jmfl.com (*"BRLMs"). Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requesied o send a copy of the comments sent fo SEBI, o the
Company Secretary and Compliance Officar of cur Company and the BRLMs at their respective addresses mentioned hergin, All comments must be recaived by SEBI, the Company andior the BRLMs and/or the Company Secretary and Compliance
Officer of our Company in redation to the Ofter on or before 5200 p.m. on the 215t day from the aforasaid date of publication of this public announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulations

Imvestments in equity and equity-related securilies involves a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to take the nsk of fosing their entire invesimeant. Bidders are advised lo read the risk faciors carafully
before taking an investment decision in the Offer, For taking an imvestment decision, bidders musl raly an their own examination of our Company and the Offer, including the risks invalved, The Equity Shares in the Offer have not been recommendead or
approved by SEBI, nor does SEBI guaranies the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors " on page 19 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHF may only be mada after the RAF has been fited with the RoC and must be made solaly on the basis of such KHF as there may be matenal changes in the RHF from tha DRRP. The Equity
Shares, when offerad, through the RHF, ara proposed fo be listed on the Stock Exchanges.

The liability of the members of our Company is limited by shares, For details of the main objects of our Company as contained inits Memorandum of Association, sea " History and Certain Corporate Matters™ on page 258 of the DRHP,

Faordetails of the share capital and capital structure of our Company and the names of the signatories to the Memorandum of Association and the numberaf shares of our Company subscribed by them, sea *Capital Structure™ on page 88 of the DRHP

“““!iil\'a'!ll (.) M UFG MUEG intime

Motilal Oswal Investment Advisors Limited MUFG Intime India Private Limited

Motidal Oswal Tower, Rahimfullah Sayani Road, Opposite Parei 5T Depat, (Formerly Link intime India Private Limited)

Prabhadevi, Mumbai - 400 025, Maharashtra, India C-101, Embassy 247, L.B.5. Marg, Vikhrali West, Mumbai 400 083,
Tel: +91 22 7193 4380 Maharashira, India

E-mail: jb.ipo@motitaloswal com Tol: £91 01061 14343

Wikl v S iaawal ca E-mail; jbecotex ipo@@inmpms. mufg.com

. Website: www,in.mpms.mufg.com
Investor grievance email: mosaplredressal@motilaboswal com iinatir orisvance sl batols podinmpne Ml s
Contact Person: Ronak Shah' Sankila Ajinkya

Contact Person: Shanli Gopalkrishnan
SEBI Registration Number: INMOOO011005 SEBI Registration Number: INROD0004058

1 JM Financial

JM Financial Limited
7" Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi
Mumbai — 400 025 Maharashira, India
Tel: +81 22 6630 3030
E-mail: jbecotex. ipo@@jmfl.com
Wabsite: www jmfl.com
Investor grievance email: grievance. ibd@jmi.com
Contact Person: Praches Dhuri
SEBI Registration Number; INMOCOD 10361
COMPANY SECRETARY AND COMPLIANCE OFFICER
Nidhi Mano| Sharma
Office Mo, 1105 & 1201, 11th Floor, Rajhans Montessa, Beside Le Meridien Hotel, Nr. Surat Airport, Dumas Road, Sural — 385 007, Guiarat, India
Telephone: +91 63588668883; E-mail: cs{@jbecotex.com
All capitalzed terms used herein and not specihcally defined shall have the same meaning as ascnbed to them in the DRHP.
For J B ECOTEX LIMITED
(On behalf of the Board of Direclors
Sdi-
Nidhi Manoj Sharma
Company Secretary and Compliance Officer

Place : Surat
Date ; September 28, 2026

J B ECOTEX LIMITED is proposing, subject fo applicable statutory and regulatory reguirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has fited the DRHP
dated Septernber 28, 2026 with SEBI and Siock Exchanges. Tha DEHP shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e,, BSE at www.bsaindia,com and NSE al www.nseindia.com and is avaitable on
website of the company L.e. www.jbecotex.com, websites of the BRLMs, .. Motilal Oswal Investment Advisors Limited at www.molilaloswal.com and JM Financial Limited at www,jmil.com. Polenbal investors should note that investment in eguity shares
invoives a high degree of risk and for details relating to such nisks, plaase see the section entitled "Risk Factors™ on page 19.of the DRHP and the details set out in the RHP. whan fitled, Potential investors shoukd mod rely on the DRHP filed with SEBI for
making any invesimen! decision.

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Secunties Act or any state securities laws in the United States, and unless so registered, may not be offered or soid within the United Siates, except pursuantio
an axemplion from, or in a transaction not subject to, the registration requirements of the U5, Securities Actand in accordance with any applicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold outsida the United
States in ‘offshore transactions' in reliance on Regulation S under the U.S. Secunties Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Sharas have not been and will not be registered, listed or otherwise
qualified in anygther jurisdiction outside India and may not be ofiered orsold, and Bids may nat ba made by persans in any such jurisdiction, except incompliance with the applicable Baws of such jurisdiction,
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FINOLEX INDUSTRIES LIMITED

CIN: L40108PN1SE1PLC
Registered Office; (at No. f=
Tel No.: +31 20 27408567 | E-mail: iny

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular No, HOMEM M1 ZI2026-MIRSD-PODATS0 2026
dated January 30, 2026, read with SEBI Circular No, SEBIHOMIESDIMIESD-
PoDyPCIRI2025/47 dated July 02, 2025, we bring 1o yvour nalice that another
spedcal window has been opanéd for a pericd of One Year from February 05,
2026 till February 04, 2027, for re-lodging share transfer deeds thal were
criginally submitted before April 1, 2019 but were rejecied, returned, or left
unattended due to documentation or procedural deficiencies

This facility of a spedial window is for [odgement of physical securilies transfer and
dematerialization ("demat"} which were saldipurchased prioe bo- Agnl 01, 2019,
Kindly refer iothe matrix below with regards to the applicability of lodgement ;

d.com | Website: wew.finclexgipes.con

Execution Date of Ladged for transfer Original Security | Eligibés ta ladyge in

Transfar Deed before April 01, 20997 | Certilicate Available? | the currend window?
Bafore April 01, 2018 | Mo (it s fresh lodgement) Yos w
Before April 01,2010 | T it vas rejectad! Yes v
Bafare April 01, 2019 fes Ha X
Bafore April 01, 2019 Ma Mo X

Kindly note that the reqguesi(s) which are accompanied by original
cerfificate(s) along with transfer deeds and relevant supporting documents will
only be considered under this spedial window, The securilles so fransferred
shall ba mandatorily creditad to the fransferes only in demat moda and shall
ke under lock-in for @ period of one year from the date of registration of
transfer. Such securitiez shall not ba transferred/lien-marked/ pledged during
the said leck-in penod.

Faor any queries on the above matter, shareholders are reqguested to confact
the Company's Registrar and Share Transfer Agents, Mis. KFin
Technologies Limiled, Unil: Finolex Industries Limifed, Salenum Building,
Tower B, Plot Mes, 31-32, Financial District, Manakramguda, Serilingampally,
Hyderabad, Rangareddi, Telangana India 500032, Tel: +91-40-67162222

email ID: emward.risi@kfintech.com.

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Nobce is hereby given that the Share Certificate Nos. 4, 5 and 17 for 4,60,000
Equity Shares of T10/- each, bearing Distinctive Mos. 400001-600000,
G00001-B00000 and 2TE0001-2820000 respectively, in Olympia Credits &
Mercantile Private Limited, having its Reglsterad Office at 41, Middieton
Street, Sikkim House, 4th Floor, Kolkata — 700071, standing in 1he name of
Kit Commercial Private Limited, have been lost and that an application for the
issue of duplicate’consolidaled share certificate(s) in leu thereo! has bean
made to the Company

Cijections, if-any, should be made within 15 days from the date of this publication
to the Comipany's Registrar & Share Transfer Agent = Niche Technologies Pvt
Lid., B-511 Bagree Market, 5th Floor, 71 B. K. B. Basu Road, Kolkata — 70000

The public are caulioned against dealing in-any way with these shares

-3 Gujarat Informatics Limited

G [ Block No. 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).
Phone: 079-23256022, Fax: 079-23238925

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, Integration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.

Erabiing e-Govermance

%

TATA

TATA POWER
Corporate Contracts Department, 5 Floor Station B)
Tata Power, Trombay Thermal Power Station Chembur-Mahul, Mumbal 400074, Maharzshira, Indis.
{Board Ling: 022-67175125, Mobile: 3641867435) CIN: L2233 20MM1913FLCO005ET

NOTICE INVITING TENDER @ |

The Tata Power Company Limited invites tender from eligible vendors
for the following package

Fire door installation work at Bhira HPS (CC2T3P3107)
Interastad and aligible bidders to submit Tendear Fee and Authorization

Date; 28.09.2026

HWT25052026; Tender ID 345301) Interested parties may visit Letter before 1500 hrs, of 15" October 2026, For detailed NIT, please

KIT COMMERCIAL PRIVATE LIMITED

visit Tender section on website htips /www.tatapower.com. Alzo, all
future corrigandum’s if any. to the said tendar will be published on Tender
sechion of above website (Tata Power > Business Associates > Tender
Documents) anly

http://www.gil.gujarat.gov.in or https://tender.nprocure.com

for eligibility criteria & more details about the bid.
- Managing Director

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS 15 NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, IRECTLY OR INDIRECTLY QUTSIDE INDIA. INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED [“BSE") AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES™)

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REI:I'I.I'IHEMEHT‘H REGULATIONS, 2018, A5 AMENDED (*5EBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EIZ[ITE)(

Shareholders of the Company are requested o update their KYC. details,
including PAM, email 1D, address, mobile number, and bank account details,
with their Depository Paricipantis) (in casa shares are held in demat form) or
with the Registrar and Transfer Agenf (RTA) {in case shares are held in
physical form), o ensure ease of communication and seamless payment of
dividend {if any), Sharehaldars holding shares in physical form are furlther
requested to dematerialize their shares by submitting the share cedificates of
face value 2/ to thelr respective Depository Participant(s)
For Finolex Industries Limited
Sd/-
Dakshinamurthy lyer

Date : September 28, 2026
Company Secretary & Head Legal

Place ; Pune

CORRIGENDUM TO FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OF FMDG, FOOD AND FROCESSED FOOD PRODUCTS AT VARMDUS LOCATIONS
[ Under regalalion 384 1) of the Imsehemnty and Banknaptcy Boand of indka
{insolvency Resolution Process for Corporate Persons] Repgulations, 2018)

RELEVANT PARTICULARS

1 Mame of the corporate debior
elong with Pk & Ciky LLP-Mo.

| Fufure Corsurmer Listibed
Cind Mumber - LS2E0CMH1996PLC102080
__F"' I IR - A I'.II:‘:II.E""F.II'I
Knowledga House, Shyam Magar, Off Jopesnwar
Vihrod Link Aoad, lopeshvesri (East)
| Miamibal - 4000, Matarashina,

2, | Addnass of the reglsterad dffice

J. | LWL of website hitpsy AT IS Con S0 METIny
4, | Dedails af place whens majonty [ Corprerate debior bemg Bted on Bermbey Stock
of fixedd sssets ava kocated Exchange 2nd Mationad Stock Exchangs has
miagarity of fined asse1s [oCaed &1 Tumkur and
Bidar in Karnataka, Sonipat in Harmne and in
| ] ] {Irdora in Madhya Pradesh.
B. | Instalkd capacity ol main | The installes capacily af e Baged rics m Illng

faciimy located st Turnkur in Barrataka is
{Epprosieratety J000 lonnes,

The reverun froem oparations during the
Ifinancial yaar 2003-35 was INR 56,22 Lakhs

ProdUCEs; ServIGES

B | Quantity and valua of main
preducts,) semdces sold in last
| Firancial L |
Y. | Mumber of empsopess, workmen Corporate dabior hes 3 employess and
| |6 e felAiner
8, | Further details mcheding last The ditais are avadabla on the websita of the
Bxaliable fimancial statemenis {with  |Corpieie Debioe,
schedubes] of twn years, Bstsof |Further dedails can be saught by a-mailing the
creditors ane avadable at LRL |undersipried at i feksagisipg.com
5. | Eligitility for resolubion applicants. | Furihes detaiks can be sought by emailing he
uner section Z5[2Kh) of tha undersigned at ip fC¥eaEisipe.com
| Code s ayailable at URL |
10, | Last date for recespd of mpression |12 October 2026
| of interest . [|Fresdously it was 27 Segbember 2006
11 | Date of Esue ||I'|||l.1-.'| ional fisf of 22 Doinber 2026
prosgective resslution ::-p:ﬂln:ant*s {|Fresiously it was OF (oaober 226}
12| Lagt date for submissicn of 137 Detoher 2036 ) )
| obpections to provisionad (ist [[Frovioushy it was 12 Octobar 2026
13| Dete of issue of Teaal kst o 108 Mowernbar 2026
| praspective rsplulicn apollichnts [ Presiously il waas 22 Oetaler 2026)
14 | Date of issua of information 11 MNovernbier 2026
marmdrardum, SwEluation matrls {Presdously I was 27 Deloher 20268)
ard regpuest far resolution Mansio
prasnective rasolution spolicants
‘,'Fu' I Lass -'I.;ll:-!'! Toar r.||h|'l|',{.u:-!|-':F :
reszution plans
16, | Prooess email id fosubimi
Exprassaon of Intemmst
17| Details of the Corparate Debiors
ridistration statss as MEME
Sd -
AppEs Resolution Sarvices Private Limited
throlagh dutharzed signatory il eneres
As Hegalution Protessionalol Futune Consumsar Limited
Registration ¥o. IBEPE-CLAB IPA-1/2022- 2350041
Althzrization far Assignment vakid Gl 30w June 2027
FI.“'EE_.."'.I:":L"I'EE.E 1045, A8t Floor, Hanakia atrium 2, Cross Raad &, Behind C:’E-::"I:.‘EI-:I.'I Marriatt,
L,"a-;'nln .ﬁ.-' 'h. E'|= I'-'l.mt- ail - fl-:.“lLF“'J"

[11 December ?I'i:'E
|IPreviously it was 26 Mowemibar 2026)
|rin P M aeTaln e cam

|Corpareie Debicr & not registaiad s MSME

Date: .é".-l-'i.'lbl 2026
Flace: Mumbai

Tasty Bite Eatables Limited

CIN: L15419PN1985PLCO3T34T
Regd Off: 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 003
Tel: 020 3021 6000; Fax: 020 3021 &048; CIN: L15412PN1985PLC037347
Website: www.tastybite.co.in; e-mail; info/@tastybite.com

Pursuant to Section 108 and 110 of the Companies Act. 2013 (“the Act”)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MCA
Circulars"), and Regulation 44 of the SEBI (Listing Obligations and
Disclosure Reguirements) Regulations, 2015, and other applicable
provisions of the Act, Rules, Circulars and Nofifications issued
thereunder, the Company. has on 28 September, 2026 sent an email
through Kfin Technologies Limited ("Kfin") along with the Login 1D and
password for e-voting to the members who have registered their e-mail
D= with the Depository Participants or with the Company as defined inthe
Postal Ballot Mobice dated 27 Seplember2 026
Thea Board of Directors ofthe Company has appointed Mis. Pareek V. R, &
Associates, Practicing Company Secretary represented through by CS
Vineet Ramoo Pargek (FCS; 12033; C.P. Mo. 185586), o act as the
Scrutinizer for conducting the Poslal Ballot process, through the e-voting
processin afairand transparent manner,
Members are requested to provide their assent or dissent through e-
voting only. The Company has appointed Kfin Technologies Limited for
providing e-voling facility to enable members o cast their voles
electronically. The detailed procedure for e-voling is enumerated in the
Motes to the Postal Ballot Motice, Members are requested to note that the
voling period will commence from Tuesday, 29 September 2026 at 9.00
a.m. (IST) and end on Wednesday 2B October 2026 at 5.00 pom. {I5T).
The e-voling module shall be disabled by Kfin for voting theraafter. Any
votes received thereafter will be invalid
Members are requested to provide their assent or dissent through e-
voting only. The voting righis of Members shall be reckoned as on Friday,
25 Septamber 2026, which is the cut-off date. Members may pleass noles
that the Postal Ballot Motice is also available on the Company's website at
wanw fastybite.co.in, websites of the Stock Exchanges e, BSE Limited
("BSE") and NSE Limited (*NSE") at www. bselndia.com and
www. nseindia.com respectively and on the website of KFin Technologies
Limited at https:/favoling.kfintech com/public/Downloads. aspx.
Members who have not recelved the Postal Ballot Motice may download it
from the above mentioned websites. Any person who iz not a member as
on the cul-off date (Friday, 25 Seplember 2026} should treat this Notice
for informabion purposes only.
Members holding shares in physical mode and who have not updated
their email addresses with the Company are reqguested to update their
emall addresses by writing 0 the Company al secrelarial@astybite com
In case of any queriesidificulties in registering the e-mail addresses,
Members may write to secretariali@tastybite.com.
Members holding shares in physical mode, who have not registered’
updatad their amail addresses with the RTA, are requested lo register /
update the same by writing 1o the RTA with details of folio number and
attaching a seif-attested copy of PAN card at einward. ris@Kfintech.com.
The resuits of e-voting will be announced on or before Friday, 30 October
2026 al the Registered office of the Company and shall be forwarded 1o
the BSE and NSE and will also be accessible at the website of the
Company i.e. hifps:/fwwalastvbite co.nfand on the website of Kfin
|&, https:fevating, kfintech. com/public/Downlnads. aspx
For Tasty Bite Eatables Limited
Vimal Tank
Company Secratary

Data: 29 Septamber 2026
Membership No.: AZ2370

Place: Pune

NOTICE OF POSTAL BALLOT

SEBI Registration Number: INMOQO011005

(Please scan s OF code
to view the Draff Red Herring
FProspectus and tha

Orait Abmdged Prospectus)

PLASTI RECYTC CL

J B ECOTEX LIMITED

Our Company was orginally registerad as a limited liability partinership under the Limited Liability Partnership Act, 2008, as amended, under the name 'J B Ecotex LLP {*JBE LLP™) pursuant ta a limited fiability parinership agreement dated October 31,
2012, which was regisierad with the Registrar of Companies, Gujaral, Dadra and Nagar Havelli al Ahmedabad and a cerlificate of incorporation dated November 12, 2012 was issved to JBE LLP. Subsequently, pursuant io a rasalution passed by the
partners of JBE LLP at their meeting held on June 2, 2021, JBE LLP was converted info a public Bmited company in accordance with the provisions of Chapter XX of the Companies Act, 2013, Accordingly, the name of our Company was changed to 'J B
Ecotex Limited' and a frash cerificate of incorporation dated Seplember 21, 2021 was issued by (he Reqgistrarof Companies, Central Reqgistration Centre, For detalls of changes in the name and ragistered office address of our Company, see “History and
Certain Corporate Matters " on page 258 of the Draft Red Herring Prospectus dated September 28, 2026 ("DRHP™).
Corporate Identity Number: U1 7299064202 1PLC125752
Registered and Corporate Office: Offica Mo, 1105 & 1207, 11th Floor, Kajhans Montessa, Beside Le Mendien Hotel, Nr. Surat Airport, Dumas Road, Surat - 395 007, Gujarat, India
Contact Person: Nidhi Manoj Sharma, Company secretary and Compliance Officer; Telephone: +57 G3588-66383; E-mall: csi@jbecotex.com; WebsHe: www |becotex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTH ARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ SEACH ("EQUITY SHARES") OF J B ECOTEX LIMITED (“OUR COMPANY" OR THE “COMPANY" OR THE “ISSUER") FOR CASH AT APRICE OF T[«| PER
EQUITY SHARE (INCLUDING APREMIUM OF < [«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO < [»] MILLION (THE “"OFFER") COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUEQF 2 5
EACHAGGREGATING UP TO ¥ 4,000.00 MILLION BY OUR COMPANY (THE “FRESH ISSUE™) AND AN OFFER FOR SALE OF UP TO 12,950,000 EQUITYSHARES OF FACE VALUE OF ¥ SEACH AGGREGATING UP TO T [«] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,870,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UPTO 1,100,000 EQUITY SHARES OF FACE VALUE
OF¥SEACHAGGREGATING UPTO® [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 300,000 EQUITY SHARES OF FACE VALUE OF | 5SEACH AGGREGATING UP TO¥ [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO T [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF T 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UP TO 1,690,000 EQUITY SHARES OF FACEVALUE OF ¥ SEACHAGGREGATING UP TO ¥ [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 900,000 EQUITY SHARES OF FACEVALUEOF 2 5
EACHAGGREGATINGUP TO < [«] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 200,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO T[«] MILLION BY MONIKA RAJESH GUPTA, UP TO 900,000
EQUITY SHARES OF FACEVALUE OF ¥ 5EACH AGGREGATING UP TO 2 [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE “OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ 800.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW,ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THEEQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2){B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REFORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR TO THE COMPLETION OF THE OFFER AND IF THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

IN ACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEBIICDR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH, AGGREGATING UP TO ¥ [#]
MILLION [CONSTITUTING UP TO [»]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [«]% AND [#]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [#]% (UPTO e} PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ("EMPLOYEE DISCOUNT").

THE FACE VALUE OF THE EQUITY SHARES ST 5 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALLEEDITIONS OF [»] (A
WIDELY CIRCULATED HINDI NATIONAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (A WIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACHWIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BID/JOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid' Cifer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject (o the Bid! Offer Perod not exceeding 10 Working Days. In cases of force majeure,
banking slrike or similar unforeseen crocumstances, our Company may, in consultation with the BRLMs, for reasons to be recorded in writing, extend the Bid [Offer Period far a minimum of ane Working Day, subject to the Bid! Offer Period not exceading 10
Warking Days. Any revision in the Price Band and the revised Bidf Offer Period, il applicable, shall be widely disseminated by notification 1o the Stock Exchanges, by issuing 8 press release, and also by indicating the change on the respective websites of
the BRLMs and at the terminals of the Syndicate Members and by intimation ta Designated Intermediaries and the Sponsor Bank(s), as applicable.

The Otier is being made in terms of Kule 132)1{b} of the Securities Contracts (Regulation) Kules, 1957, as amended (the "SCRR), read with Regulation 31 of the SEBI ICDK Regulations. The Offer is being mada through the Book Building Process in
accordance with Regulation 6(1) of the SEB| ICDR Reguiations wherein not more than 50% of the Net Offer shall be available for aliocafion on a proporfionate basis to Qualified Institutional Buyers ("QIBs™) (the “QIB Portion™), provided that our
Company in consuftation with the BRLMs may allocate up to 60% of the CIB Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, in accordance with the SEBI ICOR Regulations
(the “Anchor Investor Portion™), of which 40% shall be reserved in the Tollowing manners (1) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds, and (8) 6.67% of the Anchor Investor Portion shall be reserved for Life
Insurance Companies and Pension Funds, subject 1o valid Bids being recelved from domestic Mutual Funds, Life Insurance Companies and Pension Funds, as apphicable, ator above the Anchor Investor Allecation Pnce, Any under-subscription in the Life
Insurance Comparies and Pension Funds calegory specified in (i) above may be allocated to domestic Mutual Funds, In accordance with the SEB| ICDR Regulations. In the event of undes-subscription or non-allocation In the Anchor Investor Portion, the
balanca Equity Shares shall be added to the QIB Portion (other than the Anchor Investor Portion) (the “Net QIB Portion”). Further, 5% of the Net Q!B Portion shall be available for allocation on a proportionate basis fo Mutual Funds only, subject to valid
Bids being received at or above the Offer Price. and the remainder of the MNet QIB Portion shall be available for aliocation on & proportionate basis to all Q1Bs, including Mutual Funds, subject to valid Bids being received at or above the Offer Price. Furiher,
notless than 15% of tha Net Offer shall be avaitable for allocation fo Non-Institutional Investors | "Non-institutional Portion™) of which one-third of the Non-Institutional Portion shall be avaslable for allocation to Bidders with anapplication size of maore
thanrT0.20 milion and up ta 1,00 millien and two-thirds of the Non-instituional Portion shall be available for allocation to Bidders with an application size of more than 1,00 millior and undersubscription in either of these two sub-categories of the Non-
Institutional Portion may be allocated to Bidders in the other sub-category of the Non-Institutional Portion in accordance with the SEB| ICDR Regulations, subject to valid Bids being received alor above the Offer Price. Further, notless than 35% of the Met
Offer shall be available for allocation fo Retadl Individieal Investors (“Retail Portion™), inaccordance with the SEBI CDR Regulatons, subject to valid Bids being recenved from them at or above the Offer Price. Further, Equity Shares will be allocated on a
proportionate basis to Elgible Employees apptying under the Employes Reservation Porfion, subject to valid Bids received from them at or above the Offer Price {net of Employes Discount, if any), All Bidders (except Anchor Investors) shall mandatorily
participate in this Offer only through the Application Supported by Blocked Amount ("ASBA™) process and shall provide details of their respective bank account {including UPD (defined hereanafier) in case of UPI Bidders (defined hereinafter) in which the
Bid Amaount will be blocked by the Self Centified Syndicate Banks {“*SCSBs") or pursuant to the UPI Mechanism, as the casa may be. Anchor Invesions are not permitted 1o participata in the Anchor Investor Portion through the ASBA process. For delads,
see "Offer Procedure "on page 422 of the DRHP

This public announcemant is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposirg. subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
market conditions and ofher consederations, to underiake initial pubdic offering of its Equity Shares pursuant to the Offer and has filed the DRHP dated September 28, 2026 with the Securities Exchangs Board of India {("SEBI") and the Stock Exchanges,
Pursuant to Regquiation 26(1) of the SEBI ICDR Reguiations, the DRHP filed with SEBI shall be made available 1o the public for comments, if any, for a period of at least 21 days, from the date of publication of this public announcement in accordance with
Requlation 26{2) of the SEBIICDR Regulations by kosting it along with Draft Abnidged Prospectus dated Seplember 28, 2026 on the websites of SEBI at www.sebi.gov.in, the Stack Exchangesi.e,, BSE atwww. bseindia.com, NSE at www.nseindia.com,
wabsile of the Company at www.jbecotex.com and the websites of the Beok Running Lead Managars to the Offer i 2. Matilal Oswal Investment Advisors Limited at www.molilaloswal.com and JM Financial Limiled at www.jmfl.com ("BRLMs"). Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect 1o disclosures made in the DRHP. The public is requested 1o send a copy of the comments sent to SEBI. to the
Company Secrelary and Compliance Officer of our Company and the BRLMs at thesr respective addresses mentioned herein. All comments must be recaived by SEBI, the Company and/or the BELMs and/or the Company Secretary and Compliance
Officer of our Company in relation to the Offer on or before 5:00 p.m. on the 21st day from the aforesaid date of publication of this public announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulatons:

Investments in equity and equity-related securifies involves a degree of nsk and bedders should not invest any funds in the Offer untess they can afford to take the risk of losing their entire investmeni. Bidders are advised o read the risk faciors carefully
before taking an investment decision in the Offer. For taking an investment decision, bidders must rely on their own examination of our Company and the Cffer, including the risks involved, The Equity Shares in the Offer have not been recommended or
approved by SEBI, nordoes SEBI guaranies the acturacy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors "on page 19 of the DRHP,

Any decision 1o investin the Equity Shares described in the DRHP may only be made after the RHP has been filed with the RoC and must be made sclely on the basis of such RHP as there may be matenal changes in the RHP from the DRHP. The Equity
Shares, when offerad, through the RHF, are proposed to be listed on the Stock Exchanges.

The liability of the members of our Comparny is limited by shares. For dedails of the main objects of our Company as confainad inits Memaorandum of Association, see "Hisfory and Certain Corporate Matters™ on page 258 of the DRHP.

For delails of the share capital and capial structure of our Company and the names of the signatonies to the Memarandum of Associabon and the number of shares of our Company subscribed by them. see " Capital Structure” on page 58 of the DRRP

BOOK RUNMING LEAD MANAGER REGISTRAR TO THE OFFER
n Ig{k |
Os ‘{?.ll

W<t (®) MUFG s

Motilal Oswal Investment Advisors Limited JM Financial Limited MUFG Intime India Private Limited
Motital Oswal Tower, Rahimtullah Sayani Road, Opposite Parel ST Depat, 7" Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi (Formerly Link Intime India Private Limited)
Prabhadewvi, Mumbai — 400 025, Mzaharashtra, India Mumbai 400 025 Maharashira, India C-101, Embassy 247, L B.5, Marg, Vikhroli West, Mumbai 400 083,
Tel: +91 22 7193 4380 Tel: +91 22 6630 3030 Maharashira, India
E-mail: jb.ipo@motidaloswal .com E-mall: jbecotex.ipog@jmfl.com Tel: +.!;|1_E10El.1 1'?’9"‘9.
Wikita: wew.mailaismual tan Wiabelte: wiaw il aeim E-malll'. jbacoiax. ipo@in mpms. mufg.com
. i 2 , ! ) o Website: www.in.mpms.mufg.com
Investor grievance email: mu?ap:mqms%all@n1ntlalﬂswa:.mm Investor grievance email: grisvance. ibd@ mfl.com Investor grievance e-mall: jbecotex. lpo@in.mpms muf.com
Contact Person: Ronak Shahi Sankita Ajinkya Contact Person: Prachee Dhuri Contact Person: Shanti Gopalkrishnan
SEBI Registration Number: [NMO0O010361 SEBI Registration Number: INRODO004058
i R R RGE R SRR ELTG NS N et e
Nidhi Manoj Sharma
Qffice No. 1105 & 1207, 11th Fioor, Rajhans Montessa, Beside Le Maridien Hatel, Nr, Surat Airport, Dumas Road, Surat - 385 007, Gujarat, India
Telephone: +31 B35BB6GEE3, E-mail: csfibecotex.com

All capitakized terms used herein and nol specifically defined shall have the same meaning as ascribed to them in the DRHP.

1 JM Financial

For J B ECOTEX LIMITED

On behalf of the Board of Direclors

adi-

Nidhi Manoj Sharma

Company Secretary and Compliance Officer

Place : Sural
Date ; Seplember 28, 2026

J B ECOTEX LIMITED is proposing, subject o apphicable slatutory and requiatony requirements, receipt of requisife approvals, market conditions and other considerations, to underiake an initial public offer of its Equity Shares and hias fled the DRHP
daled September 28, 2026 with SEBI and Stock Exchanges. The DRHP shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE at www.bseindia.com and NSE at www.nseindia.com and is available on
website of the company i.e. www jbecotex.com, websites of the BRLMs, i.e. Mofital Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limited at www.jmfl.com. Potential investors should note that investment in equity shares
invoives a high degree of risk and for details relating to such nisks, please see the seclion entitled "Risk Factors® on page 19 of the DRHP and the details set out in the RHP, when filed. Potential investors should not rely on the DRHP filed with SEBI for
making any invesiment decision,

The Equity Shares affered in the Offer have not been and will not be registered under the LS. Securbes Actor any state securities laws in the United States, and unless so regestered, may not be offered or sodd within the United States, excapl pursiant io
an exemnption from, orin a fransaciion not subject to, the registration requirements of the U.S. Securifies Act and in accordance with any applicable U.S. state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United
States in ‘offshore transactions’ in refiance on Regulation S under the U5, Securities Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Shares have not been and will not be registered, listed or otherwise
qualified in any ather junsdiction outside India and may not be offered or sald, and Bids may not be made by persans in any such jurisdicton, except in compliance with the applicable taws of such jurisdiction.
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FINOLEX INDUSTRIES LIMITED

EIH Ldl}tl}EF"H -EI' "IF'I.L-EI"ME"
g e, Taluka Maval, Dist Pune - 410 506
sind.com | Website: www hnalespipes.cam

Registerad Office: Gat b
Tel Mo.; +31 20 2T408567 | E-mait:

NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular Mo, HOAEM3M12)2026-MIRSD-POD/ATEZ026
dated January 30, 2026, read with SEB| Circular Mo, SEBIHOMIRSDIMIRSD-
PolvPCIRA2025/497 dated July 02, 2025, we bring fo your notice that ancthar
special window has been opened for a pericd of One Year from February 05,
2026 tll February 04, 2027, for re-lodging share transfer deeds thal were
ofiginally submitted before Apnl 1, 2019 but were rejected, returned, or left
unattanded dua to documantation or procadural deficiancies.

This facility of a special window is for [odgement of physical securties fransfer and
demateralization ("demat") which were sold'purchased price to Aprl 01, 2019,
Kindly reder 1o tha malrix balow with regards to the applicabilily of lodgamant ;

Execution Date of Lodgad for bransfer Qriginal Sacurity | Eligibée to ladge in

Transfar Deed before April 01, 20197 | Certificate Availabla? | the current window?
Before April 01, 2099 | Mo (it is fresh lodgement) Yes v
Before April 01, 2019 | TE5 1t was refectadi Yos v
Bafare April 01, 2018 Yes Ha X
Bafore April 01, 2019 Na Ho X

Kindly note that the request(s) which are accompanied by original
certificatels) along with transler deeds and refevanl supporting documents will
only ba considerad under this spacial window, The securities so fransferred
shall be mandatorily credited to the fransferee only'in demat mode and shall
be under lock-in for a pernod of one vear from the date of registration of
transfer. Such sacuritias shall not be transferredflian-marked! pladged during
the said Iock-in period

Faor any queries on the above maltter, shareholders are reguested ta confact
the Company's Registrar and Share Transfer Agents, Mis. KFin
Technologies Limited, Unit: Finolex Indusiries Limited, Selenium Building,
Tower B, Plot Mos. 31-32, Financial District, Nanakramguda, Serllingampally,
Hyderabad, Rangareddi, Telangana India -500032. Tel: +91-40-67162222

email 1D einward ris@kfintech.com;

I

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Motice is hereby given that the Share Certificate Nos. 4, 5 and 17 for 4,60,000
Equity Shares of ¥10/- each, bearing Distinctive Nos, 400001-600000,
G00001=B00000 and 2TV60001=2820000 respectively, in Olympia Credits &
Mercantile Private Limited, having its Registered Office at 41, Middleton

Kit Commenrcial Private Limited, have been last and that an application for the
issue of duplicate'consolidated share cerlificate(s) in lisu therecf has been
made to thie Company.

Chjections, if any, should be made within 15 days from the date of this publication
ka tha Company's Begistrar & Shara Translar Agant — Miche Technologies P

Lid.. 0-511 Bagree Market. Sth Floor, 71 B. K, B. Basu Road, Kolkata -~ 700007
The public are caulioned against dealing in any way with these sharas.

Data: 28.09.2026 KIT COMMERCIAL PRIVATE LIMITED

Street, Sikkim House, 4th Floor, Kolkata = T00071, standing in the name of

-3 Gujarat Informatics Limited

G II Block No. 2, Znd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

Emabelng a-Goseraa
MHEEEEE | phone: 079-23256022, Fax: 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, |ntegration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.
HWT25052026; Tender ID 349301) Interested parties may visit
http://www.gil.gujarat.gov.in or https://tender.nprocure.com
for eligibility criteria & more details about the bid.

/MW
TATA

TATA POWER

Corporate Contracts Dopartment. 57 Floar Station B)

Tata Pawar, Trombay Thermal Power Station Chembur-Mahul, Mumbai 400074, Maharashira, [ndis,
{Board Line: 022-67175125, Mobile: 964 1867435) CIN: LI2320MH1013PLCO00SET
| NOTICE INVITING TENE
The Tata Pawer Company Limited invites tender from aligible vendors

forthe following package.

Fire door installation work at Bhira HPS (CC2T7SPS107)
Interested and eligible bidders to submit Tender Fee and Authorization
Letier before 1500 hrs. of 15" October 2026. For detailed NIT, piease
visit Tender section on wabsite hitps:(iwww.tatapower.com. Also, all

future corrigendum's it any, to the said tenderwill be published on Tender
sachion of above website (Tata Power > Business Associates > Tender

- Managing Director | | pacyments) only

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDLA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (“SEBI ICOR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EI:IJTEX

Shareholders of the Company are requested to update their KYC details,
incivding PAN. email 1D, address. mohile number, and bank account details,
with thieir Depasitory Participant(s) (in case shares are held in demat form) or
with the Registrar and Transfer Agenl (RTA) (in case shares are held n
physical form), o ansure sase of cammunication and saamless paymant of
dividend (if any}, Sharehaiders holding shares in physical form are furiher
requested to dematerialize their shares by submitting the share cerificates of
face value £2/- to their respective Depository Parlicipant(s).
For Finolex Industries Limited
Sdl-

Dakshinamurthy Iyer

Date : September 28, 2026
Company Secretary & Head Legal

Place : Pune

CORRIGENDUM TD FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OF FMCG, FOOD AND PRICESSED FOOD PRODLUCTS AT WARMDLS LOCATIONS
{inder regulation 364{ 1] of the Imsebvemcy and Eankmaptcy Board of India
{Insolvancy Hesolution Procass for Corporate Fersons] Regaiatlons, 200E)

_ RELEVANT PARTICULARS
1. | Name of tha corporate detios _I-'L.!ur-: Capsarmar Limitad
along with PAN & CINS LLP Mo, |CIN Numbes - LE2E02MHTO06PLE182090

| PAN humber - SABCS02TSE
Knowledge House, Shyvam Meggs, Off logeshwar

|yekhrod Link Road, Iogeshiwari (East)

| Mumibal - 40006, Maharasht:a,

Pt ps: AT LIRS ConSLIMES.in”

’Ltﬂ:n,ra'-z- dabicr heng Isied on Bombay Slock
DLl'IiI'IE,E gnd Matiens Stock F_-.marge has
magarity-of foed asseds iocated ot Tumkur and
Bidar in Barmataka, Sonipat in Haryene and In

_||'r'Ir||-e in Mh fhya F'r:-|:||,."¢.|
The installed n:,anatlt'. of the keasad noa milling

|Tacility locatad a8t Turmdur in Barmataks ig

{ap oo mirtaly 4000 fornes
The revenue Troem sperations aunng the
[nameial vear 202325 was INR 546,22 Lakhs

2. | Aadress of the regjstered office

3. | URL of website
4, | Dedails of place whers majcnty
of fiied Essels are located

. | Installed capacity.of main
P LCEs Services

E r.]Lpa-"I’.II.}' and value af maimn
prodiicks,” Servioes sold'in st
financsal yaar

T | Mumber of employees) warkmen .|'.:r|.r:‘:~|::.1|.- felior has 3 employess and

| |one rgtainar

2. | Further detalls "'!l."-.lJlr'lg lest The detals are avedabie on 1he website of 1he
available irancsl staterienis dwith 'I'!:_:-r|1::r::-‘.|'- DebAny
schadules| af twowaars, ksts of Further detaits can be saught iy e-mailing the

.| erediors are avakable al LRL [ underaignesd at ipoiisegaips.com

%, | Eligiility fior resoluton applicants Furlher detais can be saLght by a- I'l'-:'llllrF the
under section 25[2Khof the L"‘:I'J‘E-'.‘i-lE_-"IE*:‘I at TS I'*‘Hi-ﬁ-e*g SHPECOm

- - LULLIB"IM ‘It-ll:‘:ll'l pl - - e - - -

10, | L5t date for receipt of exgression | 12 October 2026

| ol i IS | |Pr =i |~:I:,' It was ?r qll""lli."'l 1y ?I.'""Eul
11 | Date of issie of provisional list of 22 October 2026
prasgective fesd lution epolicants -I:-""rl'.-.-ll.- isly Il 'was E-'u" Cofiphesr 2026}
'I_‘.':' | ask |_'|._1I_'-= for ';||I1r'1 1=k of [ hotnr g-'-.-'?'r':'l

oEeactions b provisionad list
13, | Diie af issue af Teal ko
| prospactive resolution apolicants
14, | Date of Esue of information
marmaia rdum, avalustion madrix
and request far resolution glans o
| .rlr.-:_::_:'.;::!,ﬂ:_li-.dl r\:!ﬂ,ﬁﬂl.l!:il'\:".i‘.::-_:_:-lil'::!rll'i i
18, | Last date for-submission of
| respition plans
16, | Process email id o submit
| EAI-"EE:E-\.".‘I'I af Interast B
17 | Destails of the Corporate Debitor's
FegIsLrEbnn slatus as MSME

:I-‘1 l:-'.-_ll:uﬁh- Itwas 12 Oobobssr 20H2E])
D Mowerher 2026
{{Previously itwas 22 Octabsar 2026)
11 Mpsernies 2026
[Presiously it was 27 Coioher 20265

[11 Decambar 2026
_|f-""r|':-.-i|.!.|:=.lg.:_ll A 26 "\'I_I.l'rl':lllb-L'I EIII_Z'-!E]
ot Enpgisipe com

:F'rrl wale Debioe i not r'g_l st s MISME

Sdy

.'-E-g_:;:. Resplution Sardices Private Limited

through authorized signatany &l Menams

As Resalution Prodesssenal of Future Corsumee Lemited
Registration ko IBEI/IPE-DLLBAPA-1,,20022-23,/60041
Authorizatson forAssignment valid HiE 30th Juns 202 T
Reg, Acddingss: 1065, 15t Floor, Kanaka atrium 2, Cross Road &, Behind Courbyand Marriott,
Chakala, SAndhen East, Mumbal - 400093

Ernall: gviticasy|l.com. ipfoifasgsipe. com

Diate: 29-09-2026

Place: Mumbai

Tasty Bite Eatables Limited

CIN: L15419PN1985PLCO37 247
Regd Off; 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005
Tel; 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1985PLC0O37347
Website: www.tastybite.co.in; e-mail: infof@tastybite.com

NOTICE OF POSTAL BALLOT

Pursuant to Section 108 and 110 of the Companies Act, 2013 ("the Act™)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MGA
Circulars"), and Regulation 44 of the 5EBI (Listing Obligations and
Disclosure Regquirements) Regulations, 2015, and other applicable
provisions of the Act, Rules, Circulars and Nofifications issued
thereunder, the Company has on 28 September, 2026 sanl an email
through Kfin Technologies Limited [("Kfin’) along with the Login ID and
password for e-voting to the members who have registered their e-mail
1Ds with the Depository Participants or with the Company as defined inthe
Fostal Ballot Mofice dated 27 September2(26,
The Board of Directors of the Company has appointed Mz, Fareek V. K. &
Associales, Practicing Company Sacretary reprasented through by CS
Vinest Ramoo Pareek (FCS: 12033; C.P. No. 18556), o act as the
Scrufinizer for conducting the Postal Ballotl process, through the e-voling
process in a fairand transparent mannear,
Members are requested to provide their assent or dissent through e-
voting enly. The Company has appointed Kfin Technologies Limited for
providing e-voting facility to enable members fo cast their votes
atectronically. The detatled procedure for e-voting is anumerated in tha
Motes to the Postal Ballot Notice, Members are requested to note that the
voting period will commence from Tuesday, 29 September 2026 at .00
a.m. (I5T) and end on Wednesday 28 October 2026 at 5.00 p.m. (IST)
The e-voling module shall be dizabled by Kin for voting thereafter, Any
votes recaived thareafter will be invalid.
Members are requested to provide their assent or dissent through e-
voting anly. The voting rights of Mambers shall be reckoned as on Friday,
25 September 2026, which is the cut-off date. Members may please nole
that the Postal Ballot Motice is alzo available on the Company's website at
www tastybite .co.in, wabsites of the Stock Exchanges .. BSE Limited
("BSE”) and NSE Limited (TMSE") at www.bselndia.com ‘and
woanw, nselndia. com respactively and on the website of KFin Technologles
Limited at https:/fevoting.kfintech.com/public/Downloads. aspx.
Members who have not received the Postal Ballot Motice may download it
from tha above mentioned websites. Any parson who is not a member as
on the cut-off date (Friday, 25 September 2026) should treat this Notice
for information purposes only.
Members holding shares in physical mode and who have not updated
thedr email addresses with the Company are requestad o update theair
email addresses by writing to the Company at secretariali@iastybite.com
In case of any queriesidifiiculties in ragistering the e-mail addressas,
Members may wnte to secrelarial@iastybite. com
Members holding shares in physical mode, who have nol registered/
updated their email addresses with the RTA, are requested to register {
update the =ame by writing to the BTA with details of folio number and
attaching a self-attested copy of FAN card at einward risf@Kfintech.com
The results of e-voting will be announced on or before Friday, 30 October
2026 at the Registered office of the Company and shall be forwarded fo
the BSE and NSE and will alzo be accessible at the website of the
Company e, hitpsfwww lastybite confand on the website of Kfin
i.e.hitps:evoting. kfintech.com/public/Downloads.aspx.
For Tasty Bite Eatables Limited
Vimal Tank
Company Secretary

Date: 29 September 2026
Membership Mo.: A22370

Place: Pune

{Please scan this OF code
to view the Drafl Red Harrng
Prospecfus and the

Draft Abrickped Prospecius)

PLASTI RECYCLI

J B ECOTEX LIMITED

Our Company was originally registered as a limited liability parinership under the Limited Liabifity Partnership Act, 2008, as amended, underthe name 'J B Ecotex LLP* {*JBE LLP") pursuant to a limited liability parinership agreement dated Oclober 31,
2012, which was regisiered with the Registrar of Companies, Gujarat, Dadra and Magar Havelli at Ahmedabad and a cariificate of incorporation dated November 12, 2012 was issued to JBE LLP. Subsequently, pursuant to a resolution passed by the
pariners of JBE LLP at their meeting held on June 2, 2021, JBE LLP was converted into a public mited company in accordance with the provisions of Chapter XXl of the Companies Act, 2013. Accordirgly, the name of cur Company was changed 1o 'J B
Ecotex Limited' and a fresh certificate of incorporation dated September 21, 2021 was issued by the Reqistrar of Companies, Central Registration Centre. For detals of changes in the name and registered office address of our Company, see “History and
Cartain Corporate Matters" on page 258 of the Draft Red Herming Prospectus dated September 28, 2026 ["DRHP™)
Corporate Identity Number: U17290GJ2021PLC125752
Registered and Corporate Office; Office No. 1105 & 1201, 11th Floor, Raghans Montessa, Beside Le Mendien Hotel, Nr. Surat Airport, Durmas Road, Surat — 395 007, Gujaral, India
Contact Person: Midhi Mano| Sharma, Company Secretary and Compliance Officer; Telephone: +91 63588-66883; E-mall: ca@ijbecater.com; Website: www.|becolex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTHARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH ("EQUITY SHARES") OF J B ECOTEX LIMITED {"OUR COMPANY" OR THE "COMPANY" OR THE "IS5UER") FOR CASH AT APRICE OF <[«] PER
EQUITY SHARE [INCLUDING APREMIUM OF ¥ [»] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ [«] MILLION (THE “OFFER") COMPRISING A FRESHISSUE OF UP TO [«] EQUITY SHARES OF FACEVALUEOF 5
EACH AGGREGATING UP TO < 4,000.00 MILLION BY OUR COMPANY (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UPTO 12,950,000 EQUITYSHARES OF FACE VALUE OF < 5 EACH AGGREGATING UP TO < [»] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,970,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OFISEACHAGGREGATINGUPTOY [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 200,000 EQUITY SHARES OF FACE VALUE OF ' 5 EACH AGGREGATINGUP TO ! [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UPTO 1,690,000 EQUITY SHARES OF FACEVALUE OF T 5 EACH AGGREGATING UP TO [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 800,000 EQUITY SHARES OF FACEVALUEOF T 5
EACHAGGREGATING UP TO ¥ [#] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO¥[«] MILLION BY MONIKA RAJESH GUPTA, UP TO 300,000
EQUITY SHARES OF FACEVALUE OF T SEACH AGGREGATING UP TO < [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE “OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ £00.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-JPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR. TO THE COMPLETION OF THE OFFER AND |F THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALLAPPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TOALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

IN ACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEBI ICDOR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH, AGGREGATINGUPTO < [=]
MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER", THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [+]% (UPTO <[«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ["EMPLOYEE DISCOUNT").

THE FACE VALUE OF THE EQUITY SHARES IS¥ 5 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [=] (A
WIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (AWIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDIOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE EQARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additional Working Days after such revision in the Price Band, subject to the Bid! Offer Period not exceeding 10 Warking Days. In cases of force majeurs,

banking strike or similar unforeseen circumstances, cur Company may, in consultation with the BRLMs, for reasons to be recorded i wrifing, extend the Bid /Offer Period for a minimum of one Working Day, subject to the Bid! Offer Peniod not exceeding 10
Working Days. Any revision in the Price Band and the revised Bid/ Offer Pericd, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating the change on tha respective websites of
the BRLMs and at tha tarminats of the Syndicata Mambars and by intimafion to Designated Intermadiaries and the Sponsor Bankis), as applicabla

The Offer is being made in terms of Rule 19{2){b} of the Securities Contracts (Regulation) Rules, 1957, as amended (the "SCRRT), read with Reguiation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in
accordance with Regulation 6(1) of the SEB| ICDR Regulations wherein not maore than 50% of the Met Offer shall be avallable for allocation on a proportionate basis to Qualified Institutional Buyers {"QIBs"} (the “QIB Portion"), provided that our
Company in consultation with the BRLMs may afiocate up to 60% of the QI8 Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, In accordance with the SEBI ICDR Regulations
{the "Anchor Investor Portion"), of which 40% shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds: and (i) 8.67% of the Anchor Invesior Portion shall be reserved for Life
Insurance Companies and Pension Funds, subject fo valid Bids being received from domestic Mutual Funds, Life Insurance Compandes and Pension Funds, as applicable, at or above the Anchor Investor Allocation Price, Any under-subscriplion in the Life
Insurance Companies and Pension Funds category specified in {il) above may be allocated to domestic Mutual Funds, in accordance with the SEBI ICDR Regutations. Inthe event of under-subscription or non-allocation in the Anchor Investor Portion, the
batance Equity Shares shall be added fo the QIB Porfion (other than the Anchor Investor Portion) (the *Net QIB Portion™). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mulual Funds only, subject to valid
Bids being receied at or above the Offer Price, and the remainder of the MNet QIB Portion shall be available for allocation on a proportionate basis to all G1Bs, including Mutual Funds, subject to valid Bids being received at or above the Offer Prica. Further,
not less than 15% of the Nat Offer shall be available for allocation o Nen-Institutanal Investars (" Non-Institutional Partion™) of which one-third of the Nan-Institutional Portion shall be avadlable for allecation to Bidders with an application size of more
than F0_20 milkan and up bo F1.00 million and two-thirds of the Non-Institutional Portion shall be available for allocation to Bidders with an application size of mare than $1.00 million and undersubscription in either of these two sub-categories of the Non-
Institutional Porfion may be allocated to Bidders in the other sub-categary of the Non-Institutional Portion in accordance with the SEB| ICDR Regulations, subject io valid Bids being received at or above the Offer Price. Further, notless than 35% of the Nat
Qffer shall be available for allocation fo Retail Individual Investors (“Retail Portion™), in accordance with the SEBI ICDR Regulations, subject to valid Bids being received from them at or above the Offer Price, Further, Equity Shares will be alkocated on a
proportionate Dasis o Efgible Emplovees applying under the Employves Reservation Porlion, subject to valid Bids received from them at or above the Offer Price (nel of Employee Discount, if any), AR Bidders (except Anchor Investors) shall mandatorily
parlicipale in this Cffer only through the Application Supported by Blocked Amount (*ASBA™) process and shall provide details of their respective bank account {including UPI 1D (defined hereinaller) in case of UPI Bidders (defined hereinafler) in which the
Bid Amount will be blocked by the Self Cerlified Syndicate Banks (“SCSBs") or pursuant to the UPI Mechanism, as the case may be. Anchor Investors are not permitted to participate in the Anchor Investor Porfion through the ASBA process. For detads,
s0g "Offer Procedure” on page 422 of the DRHF.

This public announcemeant is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Requlations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvas,
markel conditions and other considerations, to underake initial public offering of its Equity Shares pursuant lo the Offer and has filed the DRHP dated September 28, 2026 with the Securities Exchanges Board of India ("SEBI™) and the Stock Exchanges.
Pursuant to Regutation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI! shall be made avadable to the public for comments, if any, for a period of at least 21 days, from the date of publication of this public announcement in accordance with
Regulaton 26{2) of the SEB| ICDR Regulations by hosting it along with Draft Abndged Prospectus dated Seplember 28, 2026 on the websites of SEB| at www.sebi.gov.in, the Stock Exchanges i.e., BSE at www.bseindia_com, NSE at www.nseindia.com,
website of the Company at www jbecotex.com and the websites of the Book Running Lead Managers to the Offer i.e. Motilal Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limited at www,jmfl.com (*"BRLMs"). Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requesied o send a copy of the comments sent fo SEBI, o the
Company Secretary and Compliance Officar of cur Company and the BRLMs at their respective addresses mentioned hergin, All comments must be recaived by SEBI, the Company andior the BRLMs and/or the Company Secretary and Compliance
Officer of our Company in redation to the Ofter on or before 5200 p.m. on the 215t day from the aforasaid date of publication of this public announcement in accordance with Regulation 26(2) of the SEBI ICDR Regulations

Imvestments in equity and equity-related securilies involves a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to take the nsk of fosing their entire invesimeant. Bidders are advised lo read the risk faciors carafully
before taking an investment decision in the Offer, For taking an imvestment decision, bidders musl raly an their own examination of our Company and the Offer, including the risks invalved, The Equity Shares in the Offer have not been recommendead or
approved by SEBI, nor does SEBI guaranies the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors " on page 19 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHF may only be mada after the RAF has been fited with the RoC and must be made solaly on the basis of such KHF as there may be matenal changes in the RHF from tha DRRP. The Equity
Shares, when offerad, through the RHF, ara proposed fo be listed on the Stock Exchanges.

The liability of the members of our Company is limited by shares, For details of the main objects of our Company as contained inits Memorandum of Association, sea " History and Certain Corporate Matters™ on page 258 of the DRHP,

Faordetails of the share capital and capital structure of our Company and the names of the signatories to the Memorandum of Association and the numberaf shares of our Company subscribed by them, sea *Capital Structure™ on page 88 of the DRHP

“““!iil\'a'!ll (.) M UFG MUEG intime

Motilal Oswal Investment Advisors Limited MUFG Intime India Private Limited

Motidal Oswal Tower, Rahimfullah Sayani Road, Opposite Parei 5T Depat, (Formerly Link intime India Private Limited)

Prabhadevi, Mumbai - 400 025, Maharashtra, India C-101, Embassy 247, L.B.5. Marg, Vikhrali West, Mumbai 400 083,
Tel: +91 22 7193 4380 Maharashira, India

E-mail: jb.ipo@motitaloswal com Tol: £91 01061 14343

Wikl v S iaawal ca E-mail; jbecotex ipo@@inmpms. mufg.com

. Website: www,in.mpms.mufg.com
Investor grievance email: mosaplredressal@motilaboswal com iinatir orisvance sl batols podinmpne Ml s
Contact Person: Ronak Shah' Sankila Ajinkya

Contact Person: Shanli Gopalkrishnan
SEBI Registration Number: INMOOO011005 SEBI Registration Number: INROD0004058

1 JM Financial

JM Financial Limited
7" Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi
Mumbai — 400 025 Maharashira, India
Tel: +81 22 6630 3030
E-mail: jbecotex. ipo@@jmfl.com
Wabsite: www jmfl.com
Investor grievance email: grievance. ibd@jmi.com
Contact Person: Praches Dhuri
SEBI Registration Number; INMOCOD 10361
COMPANY SECRETARY AND COMPLIANCE OFFICER
Nidhi Mano| Sharma
Office Mo, 1105 & 1201, 11th Floor, Rajhans Montessa, Beside Le Meridien Hotel, Nr. Surat Airport, Dumas Road, Sural — 385 007, Guiarat, India
Telephone: +91 63588668883; E-mail: cs{@jbecotex.com
All capitalzed terms used herein and not specihcally defined shall have the same meaning as ascnbed to them in the DRHP.
For J B ECOTEX LIMITED
(On behalf of the Board of Direclors
Sdi-
Nidhi Manoj Sharma
Company Secretary and Compliance Officer

Place : Surat
Date ; September 28, 2026

J B ECOTEX LIMITED is proposing, subject fo applicable statutory and regulatory reguirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has fited the DRHP
dated Septernber 28, 2026 with SEBI and Siock Exchanges. Tha DEHP shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e,, BSE at www.bsaindia,com and NSE al www.nseindia.com and is avaitable on
website of the company L.e. www.jbecotex.com, websites of the BRLMs, .. Motilal Oswal Investment Advisors Limited at www.molilaloswal.com and JM Financial Limited at www,jmil.com. Polenbal investors should note that investment in eguity shares
invoives a high degree of risk and for details relating to such nisks, plaase see the section entitled "Risk Factors™ on page 19.of the DRHP and the details set out in the RHP. whan fitled, Potential investors shoukd mod rely on the DRHP filed with SEBI for
making any invesimen! decision.

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Secunties Act or any state securities laws in the United States, and unless so registered, may not be offered or soid within the United Siates, except pursuantio
an axemplion from, or in a transaction not subject to, the registration requirements of the U5, Securities Actand in accordance with any applicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold outsida the United
States in ‘offshore transactions' in reliance on Regulation S under the U.S. Secunties Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Sharas have not been and will not be registered, listed or otherwise
qualified in anygther jurisdiction outside India and may not be ofiered orsold, and Bids may nat ba made by persans in any such jurisdiction, except incompliance with the applicable Baws of such jurisdiction,
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FINOLEX INDUSTRIES LIMITED

CIN Ldﬂtl}EF"HiEl'-. 1 F'LL-EI“M 5"

Regksterad Office:; Gat b
Tel Mo,; +31 20 27408567 | E-mail; inv

NOTICETO SHAHEHDLDEHS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular Mo, HOABM1 311 2)2026-MIRSD-POD/ATEZ026
dated January 30, 2026, read with SEB| Circular Mo, SEBIHOMIRSDIMIRSD-
PolvPCIRA2025497 dated July 02, 2025, we bring to your notice that ancther
special window has been opaned for a pericd of One Year from February 05,
2026 tll February 04, 2027, for re-lodging share transfer deeds thal were
ofiginally submitted before Aprl 1, 2019 but were rejected, returned, or left
unattanded dua o documantation or procadural deficiancias.

This facility of a special window is for [odgement of physical secunties fransfer and
dematerialization ("demat") which were sold'purchased price to Aprl 01, 2019,
Kindly reder 1o tha matrix balow with regards to the applicabilily of lodgaermant ;

Execution Date of Ladgaed for bransfer Original Security | Eligikée ta ladge in

Transfar Deed before Aprll 01, 20137 | Cortificate Availablo? | tha currand window?
Before April 01, 2049 | Ma (it is fresh lodgemant] Yes W
Before April 01, 2019 | TE5 (It was rejectedi Yes v
Bafore April 01, 2040 Yes Ha h
Bafore April 01, 2018 Nao Ho X

Kindly note that the request(s) which are accompanied by original
certificatels) along with transler deeds and refevanl supporting documents will
only ba considered under this special window, The securities 5o fransferred
shall be mandatorily credited to the fransferee only in demat mode and shall
ba under lock-in for a penod of one vear from the date of registration of
transfer. Such sacuritias shall not be transferredilian-marked! pledged during
the said lock-in period

For any queries on the above matter, shareholders are reguested to confact
the Company's Registrar and Share Transfer Agents, Mis. KFin
Technologies Limited, Unit: Finolex Indusiries Limited, Selenium Building,
Tower B, Plot Mos. 31-32, Financial District, Nanakramguda, Serilingampally,
Hyderabad, Rangareddi, Telangana India -500032. Tel: +91-40-57162222

email ID; ginward, ris@@kfintech.con,

I

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Motice is hereby given that the Share Certificate Nos. 4, 5 and 17 for 460,000
Equity Shares of 210/- each, bearing Distinctive Nos. 400001-600000,
GO0001=B00000 and 2760001=2820000 respectively, in Olympia Credits &
Mercantile Private Limited, having its Registered Office at 41, Middleton
Street, Sikkim House, 4th Floor, Kolkata = T00071, standing in the name of
Kit Commenrcial Privale Limited, have been last and that an application for the
issue of duplicate/consolidated share cerlificate(s] in lisu therecf has been
made Lo the Company.

Chjections, If any, should be made within 15 days from the date of this publication
ta tha Company's Bemistrar & Shara Translar Agant — Miche Technologies P

Lid., D-511 Bagree Market, 5th Floor, 71 B. R, B. Basu Road, Kolkata — 700001

The public are cautioned against dealing in any way with these shares.

-3 Gujarat Informatics Limited

G Il Block No. 2, 2nd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

FRIEREET | phone: 079-23256022, Fax: 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, Integration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.

W
TATA

TATA POWER

Corporate Contracts Dopartment, 57 Floor Station B)
Tata Pawar, Trombay Thermal Power Station Chembur-Mahul, Mumbai 400074, Maharashéra, Indis,
{Baard Line: 0122-67175125, Mohile: 9641567435) CIN: L22920MH1919PLCOD0SET

NOTICE INVITING TENE

The Tata Pawer Company Limited invites tender fram aligible vendors
forthe following package.,

Fire door installation work at Bhira HPS (CC2TSPS107)
Interesied and eligible bidders to submit Tender Fee and Authorization

Data: 28.09.2026

KIT COMMERCIAL PRIVATE Lintiten | | HWT25082026; Tender ID 349301) Interested parties may visit | | Letter before 1500 hrs. of 15" Elcmhcr 2026. For detailed NIT, please

http://www.gil.gujarat.gov.in or https://tender.nprocure.com

for eligibility criteria & more details about the bid.
- Managing Director

future n:u:nrrlge m:!urn g it any, tothe sau:l 1& nderwnl be putullshed on Tenu:ler
section of above website (Tata Power > Business Associates > Tender
Documents) only

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED {“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EI:IJTEX

Shareholders of the Company are requested to update their KYC details,
incivding PAN, email 1D, address. mohile number, and bank account details,
with thieir Depository Pariicipant(s) (in case shares are held in demat form} or
with the Registrar and Transfer Agent (RTA) {in case shares are held in
physical farm), o ansure gase of communication and seamless paymant of
dividend (if any), Sharehaoiders holding shares in physical form are further
requested to dematerialize their shares by submitting the share cerificates of
face value £2/-to their respective Depository Paricipant(s).

For Finolex Industries Limited
Sdi-
Dakshinamurthy Iyer

Date : September 28, 2026
Company Secretary & Head Legal

Place : Pune

CORRIGENDUM TO FORM G
INVITATION FOR EXPFRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING [ BUSINESS OF FMOG, FOOD AND PROCESSED FOOD PRODUCTS AT VARIDUS LOCATIONS
| nder regulntion 364{ 1] of the Imsebvemcy and Eankmaptcy Board of India
{Insobwenecy Resolution Procass for Corporate Persons) Regalations, 2016)

_ RELEVANT PARTICULARS

1. | Nemeg of tha corporate debior _I-'L.!ura Carsurmar Limitad

along with PAN & CINY LLP Mo, |CIN Nambes - LEZE0ZMHTO0EPLE 182050
| PAN humber - S4BCS02TAE
Knowledge House, Shyam Megas, Off logeshwar
|yekhrod Link Road, Iogeshiwari (East)
| Mumibal - 400060, Meharasht:a.
Pt P T LIRS CORISLIMES. i
:Lupvm'-z- dabicr hemg Isied on Bombay Stock
Enchange gnd Maticnsl Siock F_-.mar*ge has
I magarity of fed assots ncated ot Tumkir and
Bidar in Barrataka, Sonipat in Harvene and In
_||'r:Ir||i." if Mh::'rl:.'.i F'r_:-n:ll_*::.'l.
Tha installed capacity of the Basad noa milling
| taciliy hecatad 8 Turmdur in Kamataka ia
{ap promi ety 4000 fornes
The reweiue Troem sperations aunng he
[nameial vear 202025 was INR 546,22 Lakhs

9. | Aadress of the regjstered office

2. | URL of website
4, | Defalls’ of place whers majcnty
of fiied smets Bre located

%, | Installed capacity.of main
P UGS SErCES

E r.:ll.lal"lr.ll'.g' and value af main
prodicks,” Services sold'in sk
financsl yasr

7. | Mumber of ermployees) warkmen :E:rp:“:f:ﬂl.- felor has 3 emploress and

| |onD rgtainer

2. | Further detalls NCARIN S |t The detals are aveslabie on 1he website of 1he
meailable firancial staterments {with | Corporste Debior,
schadules| af twowaars, ksts of Further detaits can be sought iy e-mailing the

.| erediors are avadiable al LRL [underaignesd al g feilisegiips.com

%, | Eliginility for resaluton applicants Furlher details can be =gLghit by a- I'l'-:'llllrF the
urder sectiagn 25[2Khof the L."II'JE-'S-IEE'IE*:‘I at TR I'“‘?N'E-FEIE-IFI“ Com

__| Code is svadable at URL: | I——

10, | Last date for recempt of exgression | 12 October 2026

| ol i TS | =-"rH-|u |~:I:,' It was ?r_“n- Embe r?l.'""lF.-l
11 | Date of issie of provisional list of 2 Octnber 2026
prasgective feso lution epolicants IF"'rl'-.-ll.-JEJ'.- I wiEs E-'u" Cofipher 2026}
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Tasty Bite Eatables Limited

CIN: L15419PN1885PLCO37247
Regd Off: 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005
Tel; 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1985PLC0O37347
Website: www.tastybite.co.in; e-mail: info@tastybite.com

NOTICE OF POSTAL BALLOT

Pursuant to Section 108 and 110 of the Companies Act, 2013 ["the Act™)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MGA
Circulars"), and Regulation 44 of the 5EBI (Listing Obligations and
Disclosure Requirements) Regulations, 2015, and other applicable
provisions. of the Act, Rules, Circulars and Notifications issued
thereunder, the Company has on 28 September, 2026 sent an email
through Kfin Technologies Limited [("Kfin”) along with the Login 1D and
password for e-voting to the members who have registered their e-mail
IDs with the Depository Participants or with the Company as defined inthe
Fostal Ballot Mofice dated 27 September2026,
The Board of Directors of the Company has appointed Mfs. Fareek V. K. &
Associates, Practicing Company Sacretary represented through by CS
Vinesl Ramoo Paresk (FCS: 12033; C.P. No. 18556), o act as the
Scrufinizer for conducting the Postal Ballot process, through the e-voling
process in a fairand transparent mannear,
Members are requested to provide their assent or dissent through e-
voting enly. The Company has appointed Kfin Technologies Limited for
providing e-voting facility to enable members fo cast their voies
atectronically. The detailed procedure for e-voting is enumerated in tha
Motes to the Postal Ballot Notice, Members are requested to note that the
voting period will commence from Tuesday, 29 September 2026 at 8.00
a.m. (I5T) and end on Wednesday 28 October 2026 al 5.00 p.m. (IST)
The e-voling module shall be disabled by Kiin for voting thereafter, Any
votes recaived thereafter will be invalid.
Members are requested to provide their assent or dissent through e-
voting anly. The voting rights of Mambers shall be reckoned as on Friday,
25 September 2026, which is the cut-off date. Members may please nole
that the Postal Ballot Motice is alzo available on the Company's website at
www tastybite.co.in, wabsites of the Stock Exchanges i.e. BSE Limited
("BSE®) and NSE Limited ("MSE") at www.bselndia.com ‘and
woan, nselndia. com respactively and on the website of KFin Technologies
Limited at https:/fevoting. kfintech.com/public/Downloads.aspx
Members who have not received the Postal Ballot Motice may download it
from tha above mentioned websites. Any parson who is not a member as
on the cut-off date (Friday, 25 Seplember 2026) should treat this Notice
for iInformation purposes only.
Members holding shares in physical mode and who have not updated
their email addressas with the Company are requested o update theair
email addresses by writing to the Company al secretariali@iastybite.com
In case of any gqueriesidifiiculties in ragistering the e-mail addressas,
Members may wnte lo secrelarlal@iastybite. com
Members holding shares in physical mode, who have nol registered/
updated their email addresses with the RTA, are requested to register /
update the same by writing to tha RTA with datails of folio number and
attaching a self-attested copy of PAN card at einward ris@Kfintech.com
The results of e-voting will be announced on or before Friday, 30 October
2026 at the Registered office of the Company and shall be forwarded fo
the BSE and NSE and will also be accessible al the website of the
Company e, hitpsfwww lastybite co.nfand on the website of Kfin
i.e.hitps:Mevoting. kfintech.com/public/Dovwnloads.aspx.
For Tasty Bite Eatables Limited
Vimal Tank
Company Secretary

Date: 29 September 2026
Membership Mo.: A22370

Place: Pune
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PLASTI RECYCLI

J B ECOTEX LIMITED

Our Company was originally registered as a limited liability parinership under the Limited Liabifity Partnership Act, 2008, as amended, underthe name 'J B Ecotex LLP* {*JBE LLP") pursuant to a limited liability parinership agreement dated Oclober 31,
2012, which was regisiered with the Registrar of Companies, Gujarat, Dadra and Magar Havelli at Ahmedabad and a carlificate of incorporation dated November 12, 2012 was issued o JBE LLP. Subsequently, pursuant to a resolution passed by the
partners of JBE LLP at their meeting held on June 2, 2021, JBE LLP was converted into a public bmited company in accordance with the provisions of Chapter XX1 of the Companies Act, 2013. Accordirgly, the name of cur Company was changed 1o J B
Ecotex Limited' and a fresh certificate of incorporation dated September 21, 2021 was issued by the Reqistrar of Companies, Central Registration Centre. For detals of changes in the name and registered office address of our Company, see “History and
Cartain Corporate Matters" on page 258 of the Draft Red Herming Prospectus dated September 28, 2026 ["DRHP™)
Corporate Identity Number: L17290GJ2021PLC125752
Registered and Corporate Office; Office No. 1105 & 1201, 11th Floor, Raghans Montessa, Beside Le Mendien Hotel, Nr. Surat Airport, Dumas Road, Surat — 395 007, Gujaral, India
Contact Person: Midhl Manoj Sharma, Company Secretary and Compliance Officer; Telephone: +91 63588-66883; E-mall: caf@ibecotex.com; Website: www.|becolex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTHARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5EACH ("EQUITY SHARES") OF J BECOTEX LIMITED ("OUR COMPANY" OR THE “"COMPANY" OR THE "ISSUER") FOR CASH AT APRICE OF ¥[«] PER
EQUITY SHARE (INCLUDING A PREMIUM OF ¥ [«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO¥ [#] MILLION (THE “OFFER") COMPRISING A FRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACEVALUEOF 5
EACH AGGREGATING UP TO ¥ 4,000.00 MILLION BY OUR COMPANY (THE “"FRESH ISSUE") AND AN OFFER FOR SALE OF UP TO 12,950,000 EQUITYSHARES OF FACE VALUE OF T 5 EACH AGGREGATING UP TO T [»] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 2,970,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY JTENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OF X SEACHAGGREGATINGUPTOY [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF | 5SEACHAGGREGATING UP TO ¥ [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ SEACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,630,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UPTO 1,680,000 EQUITY SHARES OF FACEVALUE OF T 5 EACH AGGREGATING UP TO Y [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UPTO 900,000 EQUITY SHARES OF FACEVALUEOF T'5
EACH AGGREGATING UP TO ¥ [#] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 200,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [#] MILLION BY MONIKA RAJESH GUPTA, UP TO 300,000
EQUITY SHARES OF FACEVALUE OF T SEACH AGGREGATING UP TO ¥ [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE “OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ E00.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW,ATITS DISCRETION, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE UNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARESALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPQ PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19(2)(B) OF THE SCRR. THE PRE-IPQO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE 3TOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. FRIOR TO THE COMPLETION OF THE OFFER AND |F THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BEAPPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

IN ACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEEI ICDR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ SEACH, AGGREGATING UPTO T [e]
MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER", THE OFFER AND THE NET OFFER SHALL CONSTITUTE []% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [#]% (UPTO <[=] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES EIDDING IN THE
EMPLOYEE RESERVATION PORTION ("EMPLOYEE DISCOUNT").

THE FACE VALUE OF THE EQUITY SHARES 15 5 EACH. THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES. THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [»] (A
WIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (AWIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
ANDCORPORATE OFFICE IS LOCATED), EACH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDIOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE EQARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additicnal Working Days after such revision in the Price Band, subject to the Bid! Offer Period not exceeding 10 Warking Days. In cases of force majeure,
banking strike or similar unforeseen circumstances, cur Company may, in consultation with the BRLMs, for reasons to be recorded m wnifing, extend the Bid /Offer Period for a minimum of one Working Day, subject to the Bid! Offer Peniod not exceeding 10
Working Days. Any revision in the Price Band and the revised Bid! Offer Period, if applicable, shall be widely disseminated by notification fo the Stock Exchanges, by issuing a press release, and also by indicating the change on the respective websites of
the BRLMs and at thae tarminals of the Syndicata Mambars and by intimafion to Designated intermadiaries and the Sponsor Bankis), as applicabla

The Offer is being made in terms of Rule 19(2){b} of the Securities Contracts (Regulation) Rules, 1957, as amended (the "SCRRT), read with Reguiation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in
accordance with Regulation 6(1) of the SEB| ICDR Regulations wherein not mare than 50% of the Met Offer shall be avallable for allocation on a proportionate basis to Qualifed Institutional Buyers {"QIBs") (the “QIB Portion"), provided that our
Company in consultation with the BRLMs may allocate up to 0% of the QB Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, in accordance with the SEBI ICOR Regulations
{the "Anchor Investor Portion"), of which 40% shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds: and (i) 8.67% of the Anchor Invesior Portion shall be reserved for Life
Insurance Companies and Pension Funds, subject fo valid Bids being received from domestic Mutual Funds, Life Insurance Compandes and Pension Funds, as applicable, at or above the Anchor Investor Allocation Price, Any under-subscriplion in the Life
Insurance Companies and Pension Funds category specified in {il) above may be allocated to domestic Mutual Funds, in accordance with the SEBI ICDR Regutations. In the event of under-subscription or non-allocation in the Anchor Investor Portion, the
batance Equity Shares shall be added fo the QIB Porfion (other than the Anchor Investor Portion) (the *Net QIB Portion™). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds only, subject to valid
Bids being receied at or above the Offer Price. and the remainder of the MNet QIB Portion shall be available for allocation on a proportionate basis to all G1Bs, including Mutual Funds, subject to valid Bids being received at or above the Offer Prica. Further,
nol less than 15% of the Nat Offer shall be available for allocation o Non-Institutonal Investars (" Non-Institutional Partion™) of which one-third of the Nan-Institutional Portion shall be available for allecation to Bidders with an application size of more
than F0_20 millkon and up ba F1.00 million and two-thirds of the Non-Institutional Portion shall be available for allocation to Bidders with an application size of mare than $1.00 million and undersubscription in either of these two sub-categories of the Non-
Institutional Porfion may be allocated to Bidders in the other sub-categary of the Non-Institutional Portion in accordance with the SEB| ICDR Requlations, subject io valid Bids being received at or above the Offer Price. Further, notless than 35% of the Nat
Qffer shall be available for allocation to Retadl Individual Investors (“Retail Portion™), in accordance with the SEBI ICDR Regulations, subject fo valid Bids being received from them at or above the Offer Price, Further, Equity Shares will be alfocated on a
proportionate Dasis 1o Efgible Employees applying under the Employves Resenvation Porfion, subject to valid Bids received from them at or above the Offer Prica (nel of Employee Discount, if any), Al Bidders {except Anchor Investors) shall mandatarily
participale in this Offer only through the Application Supported by Blocked Amount (*ASBA™) process and shall provide details of their respective bank account {including UP| 1D (defined hereinafler) in case of UPI Bidders (defined hereinafier) in which the
Bid Amount will be blocked by the Seff Cerlified Syndicate Banks (“SCSBs") or pursuant to the UPI Mechanism, as the case may be. Anchor Investors are not permitted fo participate in the Anchor Investor Portion through the ASBA process. For details,
sog "Offer Procedure” on paga 422 of the DRHF.

This public announcement is being made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations ta inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvals,
markel conditions and other considerations, to underake initial public offering of its Equity Shares pursuant lo the Offer and has filed the DRHP dated Seplember 28, 2026 with the Securities Exchanges Board of India ("SEBI™) and the Stock Exchanges.

Pursuant ta Reguiation 26(1) of the SEBI HCDR Regulations, the DRHP filed with SEBI shall be made avadable o the public for comments, if any, for a perod of at least 21 days, from the date of publication of this public announcement in accardance with
Regulation 26{2) of the SEB| ICDR Regulations by hosting it along with Draft Abndged Prospectus dated Seplember 28, 2026 on the websites of SEB| at www.sebigov.in, the Stock Exchangesi.e., BSE at www bseindia_com, NSE at www.nseindia.com,
website of the Company at www.jbecotex.com and the websites of the Book Running Lead Managers to the Offer i.e. Motilal Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limited at www, jmfl.com (*"BRLMs"}. Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures made in the DRHP. The public is requesied o send a copy of the comments sent fo SEBI, o the
Company Secretary and Compliance Officar of cur Company and the BRLMs at their respective addresses mentioned herein, All comments must be recaived by SEBI, the Company andior the BRLMs and/or the Company Secretary and Compliance
Officer of our Company in redation to the Offer on or before 5200 p.m. on the 215t day from the aforesaid date of pubfication of this public announcement in accordance with Requlation 26(2) of the SEBI ICDR Regulations

Imvestments in equity and equity-related securilies invalves a degree of risk and bidders should notinvest any funds in the Offer unless they can afford to take the nisk of fosing their entire invesimant. Bidders are advised lo read the risk faciors carsfully
before taking an investment decision in the Offer, For taking an imvestment decision, bidders musl raly an their own examination of our Company and the Offer, including the risks invalved, The Equity Shares in the Offer have not been recommendead or
approved by SEBI, nor does SEBI guaraniee the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors " on page 19 of the DRHP.

Any decision to invest in the Equity Shares described in the DRHF may only be mada after the RAF has been fited with the RoC and must be made sodely on the basis of such KHF as there may be matenal changes in the RHP from the DRRAP, The Equity
ahares, when offerad, through the RHF, are proposed fo be listed on the Stock Exchanges.

The liabiity of the members of our Company is limited by shares, For details of the main objects of our Company as conlainad in s Memorandum of Association, sea " History and Cerfain Corporate Matters™ on page 258 of the DRHP,
Faordetails of the share capital and capital structure of our Company and the names of the signatories to the Memorandum of Association and the numberaf shares of our Company subscribed by them, sea *Capital Structure™ on page 88 of the DRHP

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER

(¢) MUFG s

MUFG Intime India Private Limited

(Formerly Link Intime India Private Limited)

C-101, Embassy 247, L.B.5S. Marg, Vikhroli West, Mumbai 400 083,
Maharashtra, India

Tel: +91 51081 14949

E-mail: jbecotexd ipo@in mpms. mufg.com

Waebsita: www.in.mpms.mufg.com

Investor grievance e-mail: jbecotex.ipo@in mpms.mufg.com
Contact Person: Shanli Gopalkrishnan

SEBI Registration Number: INRDOO004058

mnll_l‘;el
oswal
rrvesirmant Boninng
Maotilal Oswal Investment Advisors Limited
Motial Oswal Tower, Rahimfullah Sayani Road, Opposite Parel 5T Dapat,
Prabhadevi, Mumbai - 400 025, Maharashtra, |ndia
Tel: #8722 7123 4380
E-mail: jb.ipo@motilaloswal com
Website: www motitaloswal.com
Investor grievance email: moiapiredressal@maotilaloswal.com
Contact Person: Ronak Shah' Sankila Ajinkya
SEBI Registration Number: INMOO0011008

1 JM Financial

JM Financial Limited
7" Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi
Mumbai - 400 025 Maharashitra, India
Tel: +81 22 5630 3030
E-mail: jbecotex ipo@@jmfl.com
Wabsite: www jmfl.com
Investor grievance email: grievance. ibd@jmi.com
Contact Person: Praches Dhuri
SEBI Registration Number; INMOCOD 10361
COMPANY SECRETARY AND COMPLIANCE OFFICER
Nidhi Mano| Sharma
Office No. 1105 & 1201, 11th Floor, Rajhans Monlessa, Beside Le Meridien Hatel, Nr. Surat Airport, Dumas Road, Sural — 385 007, Gujarat, India
Telephone: +91 6358866883, E-mail: cef@jbecotex.com

.-!'.II capitalzed terms used herein and not specihcally defined shall have the same meaning as ascnbed to them inthe DRHP.
For J B ECOTEX LIMITED
On behalf of the Board of Dirsclors
Sdi-
Nidhi Manoj Sharma
Company Secretary and Compliance Officer

Place : Surat
Date ;| September 28, 2026

J B ECOTEX LIMITED is proposing, subject fo applicable statutory and regulatory reguirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has fited the DRHP
dated September 28, 2026 with SEEI and Siock Exchanges. The DRHP shall be available an the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE at www.bseindia com and N3SE at www.nseindia.com and is available on
website of the company L.e. www.jbecotex.com, websites of the BRLMs, .. Motilal Oswal Investment Advisors Limited at www.molilaloswal.com and JM Financial Limited at www.jmil.com. Polenbal investors should note that investment in eguity shares
invofvesa high degree of risk and for details relating to such nisks, plaase see the section entitled "Risk Factors™ on page 19.of the DRHP and the details set out in the RHP. whan fited, Potential investors shoukd nod rely on the DRHP filed with SEEBI for
making any invesimen! decision.

The Equity Shares offered in the Offer have not been and will not be registered under the U.S. Secunties Act or any state securities laws in the United States, and unless so registered, may not be offered or sedd within the United Siates, except pursuant o
an axemplion from, or in a transaction not subject to, the registration requirements of the U3, Securilies Actand in accordance with any applicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold outside the United
States in ‘offshore transactions' in refiance on Regulation S under the U.5. Securities Act and the applicable laws of the jurisdictions where such offers and sales are made. The Equity Shares have not been and will not be registered, listed or otherwise
qualified in anygther jurisdiction outside India and may not be offered or sold, and Bids may nat ba made by persons in any such jurisdiction, except in compliance with the applicable Eaws of such jurisdiction,
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NOTICE TO SHAREHOLDERS

SPECIAL WINDOW FOR RE-LODGEMENT OF TRANSFER REQUESTS OF PHYSICAL SHARES

Pursuant to SEBI Circular Mo, HOBAEMA3M12)2026-MIRSD-POD/ATEZ026
dated January 30, 2026, read with SEB| Circular Mo, SEBIHOMIRSDIMIRESD-
PolvPCIRA2025497 dated July 02, 2025, we bring fo your notice that ancthar
special window has been opened for a pericd of One Year from February 05,
2026 tll February 04, 2027, for re-lodging share transfer deeds thal were
ofiginally submitted before Apnl 1, 2019 but were rejected, returned, or left
unattanded dua to documantation or procadural deficiancies.

This facility of a special window is for [odgement of physical securties fransfer and
dematerialization ("demat") which were soldpurchased price to Aprl 01, 2019,
Kindly reder o tha malrix balow with regards to the applicabilily of lodgamant ;

Execution Date of Ladgad for transfer Original Security | Eligibde to lodge in

Transfer Deed before April 01, 20197 | Cartificate Availabla | the current window?
Before April 01, 2019 | Mo (it is fresh lodgemant) Yes v
Before April 01, 2019 | TE5 1t was refectadi Yos o
Bafore April 01, 2018 Yes Ha X
Bafore April 01, 2019 Na Ho X

|

NOTICE FOR DUPLICATE ISSUE OF SHARE CERTIFICATES

Motice is hereby given that the Share Certificate Nos. 4, 5 and 17 for 4,60,000
Equity Shares of ¥10/- each, bearing Distinctive Nos. 400001-600000,
G00001=B00000 and 2760001=2820000 respectively, in Olympia Credits &
Mercantile Private Limited, having its Registered Office at 41, Middleton
Street, Sikkim House, 4th Floor, Kolkata = 700071, standing in the name of
Kit Commenrcial Private Limited, have been last and thal an application for the
issue of duplicate/consolidated share cerlificate(s) in lisu therecf has been
made ta thie Company.

Chjections, If any, should be made within 15 days from the date of this publication
la tha Company's Begistrar & Shara Translar Agant — Miche Technologies P

Lid., D-511 Bagree Market, 5th Floor, 71 B. R, B. Basu Road, Kolkata — 700001

The public are cautioned against dealing in any way with these sharas.

Data: 28.09.2026 KIT COMMERCIAL PRIVATE LIMITED

-3 Gujarat Informatics Limited

G II Block Mo. 2, Znd Floor, Karmayogi Bhavan,
Sector 10, Gandhinagar-382010 (Gujarat).

Emabiing a-Goue
FHRESEEE | phone: 079-23256022, Fax: 079-23238925

NOTICE INVITING BID

GIL invites Bids through E-tendering route for Bid for
Supply, Installation, Testing, Commissioning, |ntegration,
Operation & Maintenance of Enterprise Wired and
Wi-Fi Infrastructure Solution for MMCEC (Tender No.
HWT25052026; Tender ID 349301) Interested parties may visit
http://www.gil.gujarat.gov.in or https://tender.nprocure.com
foreligibility criteria & more details about the bid.

/W
TATA

TATA POWER

Corporate Contracts Dopartment. 57 Floor Station B)
Tata Pawar, Trombay Thermal Power Stafion Chembur-Mahul, Mumbai 400074, Maharashéra, Indis.
{Baard Lime: 0122-67175125, Mobile: 964 15674.35) CIN: L23920MH1 813 LCOD056T

| NOTICE INVITING TENE

b
The Tata Pawer Company Limited invites tender from aligible vendors
forthe following package.

Fire door installation work at Bhira HPS (CC2T7SPS10T)
Interesied and eligible bidders to submit Tender Fee and Authorization
Letier before 1500 hrs. of 15" October 2026. For detailed NIT, piease
visit Tender section on wabsite hitps vwww tatapower.com, Also, all
future corrigendum's it any, o the said tenderwill be published on Tender
sachion of above website (Tata Power > Business Associates > Tender

Kindly note that the request(s) which are accompanied by original
certificatels) along with transfer deeds and refevanl supporting documents will
only ba considerad under this spacial window, The securities so fransferred
shall be mandatorily credited to the fransferee only'in demat mode and shall
be under lock-in for a pernod of one vear from the date of registration of
transfer. Such sacuritias shall not be transferredflian-marked! pladged during
the said Iock-in period

For any queries on the above malter, shareholders are reguested ta confact
the Company's Registrar and Share Transfer Agents, Mis. KFin
Technologies Limited, Unit Finolex Indusiries Limited, Selenium Building,
Tower B, Plot Mos. 31-32, Financial District, Manakramguda, Serllingampally,
Hyderabad, Rangareddi, Telangana India -500032. Tel: +91-40-67162222
email ID; einward. ris@@kfin

- Managing Director | | pacyments) only

THIS IS A PUBLIC ANNOUNCEMENT FOR INFORMATION PURPOSES ONLY. THIS IS NOT A PROSPECTUS ANNOUNCEMENT AND DOES NOT CONSTITUTE AN INVITATION OR OFFER TO ACQUIRE, PURCHASE OR SUBSCRIBE FOR SECURITIES.
NOT FOR RELEASE, PUBLICATION OR DISTRIBUTION, DIRECTLY OR INDIRECTLY QUTSIDE INDIA, INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE BSE LIMITED ("BSE™) AND NATIONAL STOCK EXCHANGE OF
INDIA LIMITED (“NSE", AND TOGETHER WITH BSE, THE "STOCK EXCHANGES")

IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED {“SEBI ICDR REGULATIONS")

PUBLIC ANNOUNCEMENT

JB EI:IJTEX

Shareholders of the Company are requested to update their KYC details,
incivding PAN. email 1D, address. mohile number, and bank account details,
with thieir Depasitory Participant(s) (in case shares are held in demat form} or
with the Registrar and Transfer Agenl (RTA) (in case shares are held n
physical farm), o ansure sase of cammunication and saamless paymant of
dividend (if any}, Sharehaiders holding shares in physical form are furiher
requested to dematerialize their shares by submitting the share cerificates of
face value £2/- to their respective Depository Parlicipant(s).
For Finolex Industries Limited
Sdl-

Dakshinamurthy Iyer

Date : September 28, 2026
Company Secretary & Head Legal

Place : Pune

CORRIGENDUM TD FORM G
INVITATION FOR EXPRESSION OF INTEREST FOR
FUTURE CONSUMER LIMITED

OPERATING IN BUSINESS OF FMCG, FOOD AND PROICESSED FOOD PRODLUCTS AT WARMDLS LOCATIONS
{inder reguiation 364{ 1] of the Imsebvemcy and Eankmaptcy Board of India
(Insolvanecy Hesolution Procass for Corporate Fersons] Regaiations, 200E)

. RELEVANT PARTICULARS
1. | Name of tha corporale debtios | Future Corsurmar Limited
along with PAN & CINY LLP Mo, |CIN Numbes - LEZE0ZMHTO06PLE182090

[P&N Mumnber - AMBCS02790

Knowiedge Hause, Siwam Mager, Cff Jogesfwarl
|yekhrod Linkl Road, Iogeshiwari (East)
| Wumibal - 40006, Meharashtsa,

Pt ps: AT LIRS COASLIMES.in”
T Corporeie dabior beng isted on Bombay Slock
'EILl'HI'IEE end Maticns Stock f_l.lh"ln""gé has
I magary of foed assets ncated ot Tumikiyr and
{ Bldar in Marrataka, Sompat in Haryene and In
:Il.-'lru-' in Mh by F'r:-n:llum

Tha installed n:.a|:ua||:|t'. of 1he %easad nca miling
{taciliy hecated B8 Turmdur in Kamataka ia
: agpromimatehy 000 tornes,
"||-'" revande Troem SREFETONS Qurng |"||:

f Tamcial vear 202405 was INR 56,22 Lakbs

2. | Aadress of the regjstered office

3| UREL of wabsibe
4, | Dedalls of place whers majonty
of Tied esoels Bre bacated

&, | Installed capacity.of main
P UCES Services

&, | Quantity and value of main
prodiscks,” Servioes sold'in st
financaal year

T | Mumber of employees) warkmen :I':.fb-e'|.r:‘:~|::.1|.- felior has 3 employess and

| {oae rataines

2. | Further detalls "'!l."-.lJll'IQ lest The detals are avelabie on 1he website of 1he
available irancil statermients dwith fl'!:_:-rn::r::-‘.r- DebAny
schadules| af twowaars, ksts of I-L-"Ihe dma i Can hl: ‘5'.-'.||.I"'| e n'allnr-=' e
_, [crediors Sre susabie 8L URL  [uncersigned 8t g folo dipe.con S
%, | Eligiility fior resaluton applicants F||'1r||:*' -:In:"-l an hl: ‘5-'-'.Il.ll-l| it iy |- m -:'Illlri’ the
urder section 25[2Khof the L"‘:I'J‘E-'.‘ilE_-"IE*:'I at TR I""“?‘ﬂ'ﬁ-e"g SEECOm
....LULLIB"IM‘ILIC‘JLIRI - e - - -
10, | LBst date for recespt of exgression | 12 October 2026

| |:|_r inlEnes] 1 "lH-m |~:I:,' il was ? l‘n—'ll-:'l |I| r?l.':GlF.-l
11 | Date of issie of provisional listof |22 October 2026
| prosgective reso ATy —.-":-c"'||l:"al"|[5 :I?rl’.-.-n.-..El:.- 1L 'wEs E'u" Cl.‘*-'t-"'u’-' E‘JEE
12. | Last |_'I._1I_'-= for 5||I1r~1 ',a;l-."l o |2T Octobier :"-.-'?fl

I:ItI'EII Il:lrl‘i [El |'.I"l:l'.'l5ll:lll:- list
19 | Dpde of Esue al Tnal ko
___| prospactive restution apmicants
14| Date of Esue of informaton
marmaandum, svalfuation mairix
and request far resolution glans o
| prospective resalution applicants
15| Last date for- =ul.'|r" ssi0n of
| resphution plan
18, | Process email l-'J to submit
EA.l:- EEE.-\..I'I l.'Ir |r'|-\.E"'"5-.
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-II'.IE Mewerher 2056

{Presiodsly it was 22 October 2026)
111 Moserniner 2026

[[Presiously it was 27 Doinber 2026

[11 Decambar 2026
:|f-""r|'::.-_i_|.-_.|_:=.lg.:_ll Aas ?!E- ‘_\-I_l.l:._l:::llb-_ul _E_ITI_:-!E]
[ fotEnagisipe com

I"rrl wale Debine i not r'g_l cteared am MGSME

Sdy

ABgis Resolulion Sarsices Private Limited

through authorized signatony el Menams

a5 Resalution Professsonal of Futune Corsumee Lenited
Registration ko IBEI/IPE-OLLBAPA-1,,20022-23,/60041
Authorizatson forAssignment valid flE 30th Juns 202 T
Reg. Addirgss: 1065, 15t Floor, Kanaks atrium 2, Cross Road &, Behind Courtyand Marriott,
Chakala, Andhen East, Mumbai - 400093

Ernall: geitircasy|l.com. ipfoifasgsipe. com

Diate: 9-009-2028

Place: Mumbai

Tasty Bite Eatables Limited
CIN: L15419PN1985PLC037347
Regd Off; 201-202, Mayfair Towers, Wakdewadi, Shivajinagar, Pune 411 005
Tel; 020 3021 6000; Fax: 020 3021 6048; CIN: L15419PN1985PLC0O37347
Website: www.tastybite.co.in; e-mail: info{@tastybite.com

NOTICE OF POSTAL BALLOT

Pursuant to Section 108 and 110 of the Companies Act, 2013 ["the Act™)
read with Companies (Management and Administration) Rules, 2014,
and Circulars  issued by the Ministry of Corporate Affairs ("MGA
Circulars"), and Regulation 44 of the 5EBI (Listing Obligations and
Disclosure Regquirements) Regulations, 2015, and other applicable
provisions of the Act, Rules, Circulars and Nofifications issued
thereunder, the Company has on 28 September, 2026 senl an email
through Kfin Technologies Limited [("Kfin”) along with the Login 1D and
password for e-voting to the members who have registered their e-mail
IDs with the Depository Participants or with the Company as defined in the
Fostal Ballot Mofice dated 27 September2026,
The Board of Directors of the Company has appointed Mfs. Fareek V. K. &
Associates, Practicing Company Sacretary reprasented through by CS
Vineel Ramoo Pareek (FCS5: 12033; CP. No. 18556), to act as the
Scrufinizer for conducting the Postal Ballol process, through the e-wvoling
process in afairand transparent mannear,
Members are requested to provide their assent or dissent through e-
voling only. The Company has appointed Kfin Technologies Limited for
providing e-voting facility to enable members fo cast their voies
alectronically. The detailed procedure for e-voting is enumerated in tha
Motes to the Postal Ballot Notice, Members are requested to note that the
voting period will commence from Tuesday, 29 September 2026 at 5.00
a.m. (I5T) and end on Wednesday 28 October 2026 at 5.00 p.m. (IST)
The e-voling module shall be dizabled by Kiin for voting thereafter, Any
votes recaived thereafter will be invalid.
Members are requested to provide their assent or dissent through e-
voting anly. The voting rights of Mambers shall be reckoned as on Friday,
25 September 2026, which is the cut-off date. Members may please nole
that the Postal Ballot Motice is alzo available on the Company's website at
www. taslybite.co.in, websiles of the Stock Exchanges i.e. BSE Limited
("BSE”) and NSE Limited (TMSE") at www.bselndia.com ‘and
woan, nselndia. com respactively and on the website of KFin Technologies
Limited at https:/fevoting.kfintech.com/public/Downloads . aspx
Members who have not received the Postal Ballot Motice may download it
from tha above mentioned websites. Any parson who is not a member as
on the cut-off date (Friday, 25 September 2026) should treat this Motice
for information purposes only.
Members holding shares in physical mode - and who have not updated
thedr email addresses with the Company are requestad o update theair
email addresses by wiiting to the Company at secretariali@iastybite.com
In case of any queriesidifiiculties in ragistering the e-mail addressas,
Members may wnte to secrelarial@iastybite. com
Members holding shares in physical mode, who have nol registered/
updated their email addresses with the RTA, are requested to register /
update the zame by writing to the BTA with details of folio number and
attaching a self-attested copy of FAN card at einward risf@Kfintech.com
The results of e-voting will be announced on or before Friday, 30 October
2026 at the Registered office of the Company and shall be forwarded fo
the BSE and NSE and will also be accessible at the website of the
Company L&, hitpsiwww.lastybite co.infand on the website of Kfin
I.e.hitps:evoting. kfintech.com/public/Downloads.aspx.
For Tasty Bite Eatables Limited
Vimal Tank
Company Secretary

Date: 29 September 2026
Membership Mo.: A22370

Place: Pune

{Please soan this OF code
to view the Drafl Red Harrimg
Prospecfus and the

Draft Abrickped Prospecius)

PLASTI RECYCLI

J B ECOTEX LIMITED

Our Company was originally registered as a limited liability parinership under the Limited Liabifity Partnership Act, 2008, as amended, underthe name 'J B Ecotex LLP* {*JBE LLP") pursuant to a limited liability parinership agreement dated Oclober 31,
2012, which was regisiered with the Registrar of Companies, Gujarat, Dadra and Magar Havelli at Ahmedabad and a cariificate of incorporation dated November 12, 2012 was issued o JBE LLP. Subsequently, pursuant to a resolution passed by the
partners of JBE LLP at their mesting held on June 2, 2021, JBE LLP was converted into-a public bmited company in accordance with the provisions of Chapter XX of the Companies Act, 2013. Accardirgly, the name of cur Company was changed to 'J B
Ecotex Limited' and a fresh certificate of incorporation dated September 21, 2021 was issued by the Reqistrar of Companies, Central Registration Centre. For detals of changes in the name and registered office address of our Company, see “History and
Cartain Corporate Matters" on page 258 of the Draft Red Heming Prospectus dated September 28, 2026 ["DRHP™)
Corporate Identity Number: U17290GJ2021PLC125752
Registered and Corporate Office; Office No. 1105 & 1201, 11th Floor, Raghans Montessa, Beside Le Mendien Hotel, Nr. Surat Airport, Dumas Road, Surat — 395 007, Gujaral, India
Contact Person: Midhi Mano| Sharma, Company Secretary and Compliance Officer; Telephone: +91 63588-66883; E-mall: ca@ijbecatex.com; Website: www.|becolex.com

OUR PROMOTERS: AYODHYAPRASAD JUGALKISHORE SINGHAL, HEMANT VIMALKUMAR DHANDHARIA, HIMANSHU SURENDRA JARIWALA, JITENDRAKUMAR FULCHAND ARYA, MONIKA
RAJESH GUPTA, RAJESH RAMNIWAS GUPTA, RAMDAS LAXMINARAYAN JINDAL, SAJJAN KUMAR KEJRIWAL, SAMARTHARYA, VISHAL KEJRIWAL, AND GUPTA FAMILY PRIVATE TRUST

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF < 5 EACH ("EQUITY SHARES") OF J B ECOTEX LIMITED {"OUR COMPANY" OR THE "COMPANY" OR THE "IS5UER") FOR CASH AT APRICE OF <[«] PER
EQUITY SHARE (INCLUDING APREMIUM OF ¥ [«] PER EQUITY SHARE) (THE "OFFER PRICE") AGGREGATING UP TO ¥ [»] MILLION (THE “OFFER") COMPRISING A FRESHISSUE OFUP TO [«] EQUITY SHARES OF FACEVALUEOF 5
EACH AGGREGATING UP TO < 4,000.00 MILLION BY OUR COMPANY (THE “FRESH ISSUE") AND AN OFFER FOR SALE OF UPTO 12,950,000 EQUITYSHARES OF FACE VALUE OF < 5 EACH AGGREGATING UP TO < [»] MILLION (THE
“OFFER FOR SALE"), COMPRISING UP TO 3,970,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY JITENDRAKUMAR FULCHAND ARYA, UP TO 1,100,000 EQUITY SHARES OF FACE VALUE
OFISEACHAGGREGATINGUPTOY [«] MILLION BY AYODHYAPRASAD JUGALKISHORE SINGHAL, UP TO 200,000 EQUITY SHARES OF FACE VALUE OF | 5EACH AGGREGATING UP TO < [«] MILLION BY RAJESH RAMNIWAS GUPTA,
UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5EACH AGGREGATING UP TO ¥ [«] MILLION BY VISHAL KEJRIWAL, UP TO 1,690,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥ [«] MILLION BY
RAMDAS LAXMINARAYAN JINDAL, UPTO 1,690,000 EQUITY SHARES OF FACEVALUE OF T 5 EACH AGGREGATING UP TOY [«] MILLION BY HIMANSHU SURENDRA JARIWALA, UP TO 800,000 EQUITY SHARES OF FACEVALUEOF T 5
EACH AGGREGATING UP TO ¥ [#] MILLION BY HEMANT VIMALKUMAR DHANDHARIA, UP TO 900,000 EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH AGGREGATING UP TO ¥[#] MILLION BY MONIKA RAJESH GUPTA, UP TO 300,000
EQUITY SHARES OF FACEVALUE OF T S EACH AGGREGATING UP TO [«] MILLION BY SAJJAN KUMAR KEJRIWAL (THE “PROMOTER SELLING SHAREHOLDERS"), AND SUCH EQUITY SHARES CUMULATIVELY OFFERED BY THE
PROMOTER SELLING SHAREHOLDERS, THE “OFFERED SHARES").

OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, CONSIDER A PRE-IPO PLACEMENT OF EQUITY SHARES AGGREGATING UP TO ¥ £00.00 MILLION, AS MAY BE PERMITTED UNDER
APPLICABLE LAW, ATITS DISCRETION, PRIOR TO FILING OF THE REDHERRING PROSPECTUS WITH THE ROC. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BEUNDERTAKEN IN CONSULTATION WITH THE BRLMS AND THE
PRICE OF THE EQUITY SHARES ALLOTTED PURSUANT TO THE PRE-IPO PLACEMENT SHALL BE DETERMINED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS COMPLETED, THE AMOUNT
RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH RULE 19{2)(B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED
20% OF THE SIZE OF THE FRESH ISSUE. DETAILS OF THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL BE INCLUDED IN THE RED HERRING PROSPECTUS AND PROSPECTUS AND SHALL BE REPORTED TO THE STOCK
EXCHANGES WITHIN 24 HOURS OF SUCH TRANSACTIONS, INACCORDANCE WITH REGULATION 54 OF THE SEBI ICDR REGULATIONS. WE MAY UTILIZE THE PROCEEDS FROM THE PRE-IPO PLACEMENT TOWARDS THE OBJECTS
OF THE OFFER PRIOR TO COMPLETION OF THE OFFER. PRIOR TO THE COMPLETION OF THE OFFER AND |F THE PRE-IPO PLACEMENT IS UNDERTAKEN, OUR COMPANY SHALLAPPROPRIATELY INTIMATE THE SUBSCRIBERS TO
THE PRE-IPO PLACEMENT, PRIOR TOALLOTMENT PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE SUCCESSFUL AND
WILL RESULT IN LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN)
SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF THE RED HERRING PROSPECTUS AND PROSPECTUS.

IN ACCORDANCE WITH AND SUBJECT TO REGULATION 33 OF THE SEEI ICDR REGULATIONS, THE OFFER MAY INCLUDE A RESERVATION OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 5 EACH, AGGREGATING UPTO ¥ [»]
MILLION (CONSTITUTING UP TO [«]% OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES ("EMPLOYEE RESERVATION PORTION"). THE OFFER LESS THE
EMPLOYEE RESERVATION PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER", THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#]% AND [«]%, RESPECTIVELY, OF THE POST-OFFER PAID-UP EQUITY SHARE
CAPITAL OF OUR COMPANY. OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY OFFER A DISCOUNT OF UPTO [«]% (UPTO {[«] PER EQUITY SHARE) TO THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE
EMPLOYEE RESERVATION PORTION ["EMPLOYEE DISCOUNT").

THE FACE VALUE OF THE EQUITY SHARES 157 5 EACH., THE OFFER PRICE I5 [»] TIMES THE FACE VALUE OF THE EQUITY SHARES, THE PRICE BAND, THE EMPLOYEE DISCOUNT(IF ANY), AND MINIMUM BID LOT WILL BE DECIDED
BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS, AND WILL BE ADVERTISED IN ALL EDITIONS OF [«] (AWIDELY CIRCULATED ENGLISH NATIONAL DAILY NEWSPAPER), ALL EDITIONS OF [=] (A
WIDELY CIRCULATED HINDI NATIOMAL DAILY NEWSPAPER) AND [«] EDITION OF [«] (A WIDELY CIRCULATED GUJARATI DAILY NEWSPAPER, GUJARATI BEING THE REGIONAL LANGUAGE OF GUJARAT WHERE OUR REGISTERED
AND CORPORATE OFFICE IS LOCATED), EACH WIDE CIRCULATION, AT LEAST TWO WORKING DAYS PRIOR TO THE BIDIOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO THE STOCK EXCHANGES FOR UPLOADING ON
THEIR RESPECTIVE WEBSITES IN ACCORDANCE WITH SECURITIES AND EXCHANGE EQARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS").

In case of any revision in the Price Band, the Bid' Cffer Period will be extended by at least three additicnal Working Days after such revision in the Price Band, subject to the Bid! Offer Period not exceeding 10 Warking Days. In cases of force majeurs,

banking strike or similar unforeseen crcumstances, cur Company may, in consultation with the BRLMs, for reasons to be recorded m wrifing, extend the Bid /Offer Period for a minimum of one Working Day, subject to the Bid! Offer Period not exceeding 10
Working Days. Any revision in the Price Band and the revised Bid! Offer Pericd, if applicable, shall be widely disseminated by notification to the Stock Exchanges, by issuing a press release, and also by indicating the change on tha respective websites of
the BRLMs and at thae tarminals of the Syndicata Mambars and by intimafion to Designated Intermadiaries and the Sponsor Bankis), as applicabla

The Offer is being made in terms of Rule 19{(2){b} of the Securities Contracts (Regulation) Rules, 1957, as amended (the "SCRRT), read with Reguiation 31 of the SEBI ICDR Regulations. The Offer is being made through the Book Building Process in
accordance with Regulation 6(1) of the SEB| ICDR Regulations wherein not maore than 50% of the Net Offer shall be avallable for allocation on a proporionate basis to Qualified Institutional Buyers {("QIBs"} (the “QIB Portion"), provided that our
Company in consultation with the BRLMs may allocate up to 60% of the QI8 Portion to Anchor Investors and such allocation will be on a discretionary basis by our Company, in consultation with the BRLMs, In accordance with the SEBI ICDR Regulations
{the "Anchor Investor Portion"), of which 40% shall be reserved in the following manner (i) 33.33% of the Anchor Investor Portion shall be reserved for domestic Mutual Funds: and (i) 8.67% of the Anchor Investor Portion shall be reserved for Life
Insurance Companies and Pension Funds, subject fo valid Bids being received from domestic Mutual Funds, Life Insurance Compandes and Pension Funds, as applicable, at or above the Anchor Investor Allocation Price, Any under-subscriplion in the Life
Insurance Companies and Pension Funds category specified in {il) above may be allocated to domestic Mutual Funds, in accordance with the SEBI ICDR Regutations. In the event of under-subscription or non-allocation in the Anchor Investor Portion, the
batance Equity Shares shall be added fo the QIB Porfion (other than the Anchor Imvestor Portion) (the *Net QIB Portion™). Further, 5% of the Net QIB Portion shall be available for allocation on a proportionate basis to Mutual Funds ondy, subject to valid
Bids being received at or above the Offer Price, and the remainder of the Net QIB Portion shall be available for aflocation on a propertionate basis to all Q1Bs, including Mutual Funds, subject to valid Bids being received at or above the Offer Prica. Further,
not less than 15% of the Nat Offer shall be available for allocation o Nen-Institutianal Investars (" Non-Institutional Partion™) of which one-third of the Nan-Institutional Portion shall be available for allecation to Bidders with an application size of more
than $0_20 millkon and up bo F1.00 million and two-thirds of the Non-Institutional Portion shall be available for allocation to Bidders with an application size of mare than $1.00 million and undersubscription in either of these two sub-categories of the Non-
Institutional Porfion may be allocated to Bidders in the other sub-categary of the Non-Institutional Portion in accordance with the SEB| ICDR Regulations, subject io valid Bids being received at or above the Offer Price. Further, notless than 35% of the Nat
Offer shall be available for allocation to Retall Individual Investors (“Retail Portion™), in accordance with the SEBI ICDR Regulations, subject fo valid Bids being received from them at or above the Offer Price, Further, Equity Shares will be alfocated on a
proportionate Dasis o Ekgible Emplovees applying under the Employves Reservation Porlion, subject to valid Bids received from them at or above the Offer Price (nel of Employee Discount, if any), AR Bidders {except Anchor Investors) shall mandatorily
participale in this Cffer only through the Application Supported by Blocked Amount (*ASBA™) process and shall provide details of their respective bank account {including UP| 1D (defined hereinaller) in case of UPI Bidders (defined hereinafler) in which the
Bid Amount will be blocked by the Self Cerlified Syndicate Banks (“SCSBs") or pursuant to the UPI Mechanism, as the case may be. Anchor Investors are not permitted to participate in the Anchor Investor Porlion through the ASBA process. For detads,
sog "Offer Procedure” on page 422 of the DRHF.

This public announcemeant is baing made in compliance with of Regulation 26(2) of the SEBI ICDR Regulations to inform the public that our Company is proposing, subject to applicable statutory and regulatory requirements, receipt of requisite approvas,
markel conditions and other considerations, to underake initial public offering of its Equity Shares pursuant lo the Offer and has filed the DRHP dated Seplember 28, 2026 with the Securities Exchanges Board of India ("SEBI™) and the Stock Exchanges.
Pursuant to Reguiation 26(1) of the SEBI ICDR Regulations, the DRHP filed with SEBI shall be made avadable {0 the public for comments, if any, for a perod of at least 21 days, from the date of publication of this public announcement in accardance with
Regulaton 26{2) of the SEB| ICDR Regulations by hosting it along with Draft Abndged Prospectus daled Seplember 28, 2026 on the websites of SEB| at www.sebi.gov.in, the Stock Exchanges i.e,, BSE atwww.bseindia_com, NSE at www.nseindia.com,
website of the Company at www jbecotex.com and the websites of the Book Running Lead Managers to the Offer i.e. Motilal Oswal Investment Advisors Limited at www.motilaloswal.com and JM Financial Limited at www.jmfl.com (*"BRLMs"}. Our
Company hereby invites the members of the public to give comments on the DRHP filed with SEBI and the Stock Exchanges with respect to disclosures mada in the DRHP. The public is requesied o send a copy of the comments sent fo SEBI, o the
Company Secretary and Compliance Officarof our Company and the BRLMs at theer respective addresses mentioned herein, All comments must be received by SEBI, the Company andfor the BRLMs andior the Company Secratary and Compliance
Officer of our Company in redation to the Ofter on or before 5200 p.m. on the 215t day from the aforasaid date of publication of this public announcement in accordance with Regulaton 26(2) of the SEBI ICDR Regulations

Investments in equity and equity-related secunties invalves a degree of risk and bedders should notinvest any funds in the Offer unless they can afford to tlake the nisk of losing their entire investmen!. Bidders are advised to read the risk faciors carefully
before taking an investment decision in the Offer, For taking an imvestment decision, bidders musl raly an their own examination of our Company and the Offer, including the risks invalved, The Equity Shares in the Cffer have not been recommendead or
approved by SEBI, nor does SEBI guaranies the accuracy or adequacy of the contents of the DRHP. Specific attention of the bidders is invited to "Risk Factors " on page 19 of the DRHP.

Any decision to nvest in the Equity Shares described in the DRHF may only be mada after the RAF has been fled with the RoC and must be made solely on the basis of such KHF as there may be matenal changes in the RHF from the DRRP, The Equity
Shares, when offerad, through the RHF, are proposed fo be listed on the Stock Exchanges.

The liability of the members of our Company is limited by shares, For details of the main objects of our Company as containad inits Memorandum of Association, sea " History and Certain Corporate Matters™ on page 258 of the DRHP,

Faordetails of the share capital and capital structure of our Company and the names of the signatories o the Memorandum of Association and the numberaf shares of our Company subscribed by them, sea *Capital Structure™ on page 88 of the DRHP

BOOK RUNNING LEAD MANAGER REGISTRAR TO THE OFFER
('.) M UFG RLIFG imlimm

MUFG Intime India Private Limited

(Formerly Link Intime India Private Limited)

C-101, Embassy 247, L.B.S. Marg, Vikhroli West, Mumbai 400 083,
Maharashtra, India

Tel: +31 81081 14949

E-mail; jbecotex ipo@@in mpms. mufg.com

Waebsite: www.in.mpms.mufg.com

Investor grievance e-mail: jbecotex.ipo@in mpms.mufg.com
Contact Person: Shanli Gopalkrishnan

SEBI Registration Number: [INRDO0004058

mnil ‘%

rregesbrmant EDTI-I:IFIIE
Matilal Oswal Investment Advisors Limited
Motial Oswal Tower, Rahimfullah Sayani Road, Opposite Parei 5T Depat,
Frabhadevi, Mumbai = 400 025, Maharashtra, India
Tel: +91 22 7193 4380
E-mail: jb.ipoi@motilaloswal com
Website: www motidaloswal.com
Investor grievance emall: moapiredressal@matilaboswal.com
Contact Person: Ronak Shah' Sankila Ajinkya
SEBI Registration Number: INMOO0011008

1 JM Financial

JM Financial Limited
7" Floor, Cnergy, Appasaheb Marathe Marg, Prabhadevi,
Mumbai - 400 025 Maharashitra, India
Tel: +81 22 6630 3030
E-mail: jbecotex ipo@@jmfl.com
Wabsite: www jmfl.com
Investor grievance email: grievance. ibd@jmi.com
Contact Person: Praches Dhur
SEBI Registration Number; INMODOD 10361
COMPANY SECRETARY AND COMPLIANCE OFFICER
Nidhi Mano| Sharma
Office Mo, 1105 & 1201, 11th Floor, Rajhans Montessa, Beside Le Meridien Hotel, Nr. Surat Airport, Dumas Road, Sural — 385 007, Guiarat, India
Telephone: +91 63588668883; E-mail: csEjbecotex.com

All capitalzed terms used herein and not specihically defined shall have the same meaning as ascnbed to them in the DRHP.

For J B ECOTEX LIMITED

On behaif of the Beard of Direclors

Sdl-

Nidhi Manoj Sharma

Company Secretary and Compliance Officer

Place : Surat
Date ; September 28, 2026

J B ECOTEX LIMITED is proposing, subject fo apphicable statutory and regulatory reguirements, receipt of requisite approvals, market conditions and other considerations, to undertake an initial public offer of its Equity Shares and has fited the DRHP
dated September 28, 2026 with SEEI and Siock Exchanges. The DRHP shall be available on the website of SEBI at www.sebi.gov.in, websites of the Stock Exchanges i.e., BSE at www.bseindia com and N3SE at www.nsaindia.com and is availabla on
website of the company i.e. www.jbecotex.com, websites of the BRLMs, .. Motilal Oswal Investment Advisors Limited at www.molilaloswal.com and JM Financial Limited at www,jmil.com. Polenbal investors should note that investment in eguity shares
invoives a high degrea of risk and for details relating to such risks, please see the seclion entitied “Risk Factors™ on page 15 of the DRHP and the defails set outin the RHP. whan filed, Potential investors shoukd nof rely on the DRHP filed with SEBI for
making any invesimen! decision.

The Equity Shares offered in the Offer have not been and wil not be registered under the U.S. Securities Act or any state securities laws in the United States, and unless so registered, may not be offered or soid within the United Siates, except pursuantio
an axemplion from, or in a transaction not subject to, the registration requirements of the U3, Securities Actand in accordance with any applicable U5, state securities laws. Accordingly, the Equity Shares are being offered and sold outsida the United
States in ‘offshore transactions' in reliance on Regulation 5 under the U.5. Secunties Act and the applicable |aws of the jurisdictions where such offers and sales are made. The Equity Shares have not been and will not be registered, isted or otherwise
qualified in anygther jurisdiction outside India and may not be ofiered or sold, and Bids may not ba made by persans in any such jurisdiction, except incompliance with the applicable Baws of such jurisdiction,
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PUBLIC NOTICE HE, WA, 39 W R03%

COMPLAINT NO. CC/108/2024
Sidohesh Shivai Mangutkar & Anr Vis. M. Sarvesh Enterpries & 2 0s.
Respondent Party :
1. MIS. SARVESH ENTERPRISES
OFFICE AT - 45, HY. SHOP NO. 11,
LALBAUGCHA RAJALANE,
GANESH NAGAR, LALBAUG, MUMBAI - 400 012.

2.M/S. BIPIN RAVINDRA SINGH
OFFICE AT - 45, HY. SHOP NO. 11,
LALBAUGCHA RAJALANE,
GANESH NAGAR, LALBAUG, MUMBAI - 400 012.

3. MR. SWAPNIL DNANESHWWAR KOTE
OFFICE AT - 45, HY. SHOP NO. 11,
LALBAUGCHA RAJALANE,
GANESH NAGAR, LALBAUG,
MUMBAI - 400 012. Opparens

Whereas the Complainants above mentioned
has filed the Complaints before the Central
Mumbai District Consumer Disputes Redressal
Commission and prayed for issue of Public Notice
against above mentioned Opposite Party No.
1to 3. Hence the Hon'ble Commission Order the
service by substituted Service .. Public Notice.

TAKE FURTHER NOTICE that Opposite Party
No. 1 to 3 have to attend the next date of
Complaint is 9th Oct. 2026 at 10.30 a.m. at the
above address.

Ifthe Opposite party no. 1 to 3 fails to attend on
the aforesaid date, time and place either in person
or through the authorized agent, the commission
may in its discretion to take the further steps in
above complaint.

Dated : 29/09/2026 (V. M. Khopatkar)
Place : Parel, Mumbai Registrar,
Consumer Disputes Redressal Commission,

Ceniral Mumba District

UBLIC NOTICE
BY THIS NOTICE, it is to inform the public at large

that my client, Mr. Ashok Kumar Jashanlal
Soomaney and Mrs.Kiran Ashok Kumar Soomaney,
both Indian Inhabitant of Mumbai, being the lawful
owner of Shop No.2, Adm. 180 Sg.ft., on the Ground
Floor, in the building known as “Rajgir Mansion”,
situated at Dr. Ambedkar Road, Khar (West),
Mumbai - 400052, along with five shares of Rs.50/-
each (bearing Share Certificate No.07, bearing
Nos.31 to 35 inclusive) in the Rajgir Mansion CHS
Ltd. on the land bearing Survey no.16/1(part)
corresponding C.T.S. No. D/1125 situated at
Chuipakadi, Pali Dada Road, Bandra, of Village-
Danda, South Salsette-Taluka, District Mumbai
Suburban, intends to sell, transfer and assign the
said shop along with the said shares to Mr. Moien
(alias Moin) Abdul Sattar Batliwala and Mrs.
Shaheen Moin Batliwala. It is therefore hereby
informed to public atlarge, all person, firm, company,
bank, financial institution, or authority has any claim,
by way of inheritance, sale, mortgage, transfer,
lease, tenancy, lien, charge, trust, maintenance,
easement, gift, demise, bequest, exchange,
possession or encumbrance whatsoever into the
said shop, or otherwise howsoever into or upon or
any part thereof is hereby required to make known
the same to the undersigned on the address: Room
No.39, 2nd Floor, High Court Law Library, High Court
Main Building, Fort, Mumbai - 400032, in writing
along with documentary evidence within 21 (Twenty
One) days (both days inclusive) of the publication of
this notice. If no objections are received within the
stipulated period, the transfer shall be processed as
per the rules and regulations of the society and
applicable laws, and no claims shall thereafter be

entertained.
THE SCHEDULE REFERRED HEREINABOVE

Shop No.2, Adm. 180 Sq.ft., on the Ground Floor, in
the building known as “Rajgir Mansion”, situated at
at Dr. Ambedkar Road, Khar (West), Mumbai-
400052, along with five shares of Rs.50/- each
(bearing Share Certificate No.07, Nos.31 to 35
inclusive) in the Rajgir Mansion CHS Ltd. on the land
bearing Survey no.16/1(part) corresponding C.T.S.
No. D/1125 situated at Chuipakadi, Pali Dada Road,
Bandra, of Village-Danda, South Salsette-Taluka,
District Mumbai Suburban. Sd/-

ADIK.T PATHAN

ADV.S
Advocate High Court Bomb'vr Advocale For and on behalf of the Vendors
k Kumar J. & aoomaney

d M .Kiran A
Add:- Room No.39, an Floor, ngh Court Law Library,
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Defendant NO. 13 - Father Tomy Niliyani
age 49 years, Address-Ashray old age
home, Kushivili Village,

Hajimalang, Kalyan East 421306
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